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MINISTRY OF FINANCE NOTIFICATION

PUBLISHING FURTHER AMENDMENTS TO

1A CENTRAL ExcisE RuLes, 1944

Tue MINISTER ror REVENUE aAND
DEFENCE EXPENDITURE (SHrr A.
C. Gura): Sir, I lay on the Table,
under section 38 of the Central
Exci es and Salt Act, 1944, a copy of
the Ministry of Fiance (Revenue
Division) Notification No 43, dated
the 27th August, 1955, publishing fur-
ther amendments to the Central
Excise Rules, 1944, [Placed in the
Library. See No. S$—303/55.]

MinistrY oF HomEe ArrFairs NoOTIFI-
CATION PUBLISHING THE ALL-INDIA
SERVICES (DISCIPLINE AND APPEAL)
Rures. 1955.

Tae DEPUTY MINISTER ror
HOMY. AFFAIRS (SuriB.N.DATAR):
Sir, 1 "ay on the Table, under sub-
section {?) of section 3 of the All-
India Sers’ces Act, 1951, a copy of
the Mimistry of Home Affairs Noti-
fication, SRG No 1866, dated the
1st September 1955, publishing the
All-India Services (Discipline and
Appeal) Rules, 1955 [Placed in the
Library. See No. $—305/55.]

INTERNATIONAL SITUATION AND
THE POLICY OF THE GOVERN-
MENT OF INDIA

Tre PRIME MINISTER anp MIN-
ISTER ror EXTERNAL AFFAIRS
(SRt  JAWAHARLAL NEHRU): Mr.
Chatrman, I beg to move:

“That the present international
situation and the po’icy of the
Government of India in relation
thereto be taken into consideration.”

Sir, as usual, this motion 1s worded in
a general way, taking into its scope,
the entire world, if I may say so.
That, of course, does not mean that
the Government of India is concerned
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with everything that happens in the
world. It 1s concerned, of course, in
the sense that mn order to understand
this larger context of things, one has
to see and understand waat 1s hap-
pening 1n other parts of the world.

I realise that probably many hon.
Members here are more full of nearer
happenings and thinking less of what
s happening m distant countries. In
particular, probably they are thinking
a great deal about recent events in
Goa Well, I shall endeavour to deal
with that aspect of the question some-
what later. I think 1t 1s desirable for
us to see this larger picture first,
Most hon. Memnbers have, no doubt,
followed the developments in recent
months and must have noticed that
there has been a progressive change
and a change for the better in so
far as the international situation is
concerned. Perhaps 1t may be said
that this change began last year,
that 1s, at last year’s Geneva Confer-
ence which resulted in the stoppage
of the war in Indo-China and various
agreements which made us, that is
India, responsible to some extent in
the States of Indo-China. That was
the first major effort and a successful
effort, at coming to an agreement at
a conference round the table between
the major powers mvolved, and it
brought the end to a very disastrous
war. It did not settle the problems
of Indo-China, but it, at any rate,
pomnted out the way to their settle-
ment. And ever smnce then, those
States and others have been strug-
ghing to find some way towards a
settlement.

Sometimes difficulties have arisen;
indeed, even 1n the present moment,
the difficulties are very considerable.
Nevertheless, there was a great
achievement in the Geneva Confer-
ence ‘'ast year. Many things have
happened after that; many things
have taken place in Europe. There
was the settlement of the Austrian
question At long last, Austria’s
independence has been recognised.
There has been a fairly considerable
move 1n the direction of the consi-
deration of the disarmament question.
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The question bristled with difficulties
but 1t 1s true, I think, that the dis-
tances separating the various view-
points have lessened very much and
there 1s some hope that some way
out will be found Of course, the
question of disarmament is so inti-
mately connected with what might
be called the cold war that 1t 1s
hardly possible to separate it and
consider 1t 1 some kind of a vacuum.
Probably a decision or some settle-
ment of the disarmament question
would follow the improvement in the
international situation.

Now, I need not refer to the
various things that have happened in
the past few months but I would like
to refer certainly to the Conference
at Geneva between certain Heads of
great nations. That Conference did
not decide anything finally or pre-
cisely; nevertheless, that Conference
made a great difference to nations as
they were and resulted in a very
great—at any rate, considerable—
lessening of tension all over the
world. A happy result of that Con-
ference 1s that it has created an
atmosphere of hope 1n spite of the tre-
mendous difficulties that still pursue
us in Europe and in Asia. The major
problem in Europe, of course, 1s the
problem of Germany and the major
problems 1n Asia are the problems of
the Far East, of Taiwan or Formosa,
of Korea, of Indo-China, and so on.
At least we have the great satisfac-
tion of knowing that there has been
this considerable improvement in the
atmosphere of the international situ-
ation There have also been more
specific 1mprovements. Hon. Mem-
bers might have seen a progressive
rea’isation all over the world, among
the many people who control the
destinies of great Nations, of the fact
that war is not only highly undesir-
able and disastrous but very futile,
with the result, I thmnk, that it may
be said that it 1s increasingly recog-
nised that war is not in itself a solu-
tion of any problem and that, there-
fore, countries should try to solve
their problems by means of negotiat-
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ed settlements peacefully. I do not
mean to say that we can rest content
and 1magine that war 1s ruled out but
I think 1t 1s a major change 1n the
atmosphere of the world in that this
realisation—which is being given
expression to by responsible people in
various countries—that war should
not be mvoked to settle questions has
come about. There are far too many
dangers mn the world for anyone to
be satisfled with a mere declaration
either 1n Europe or in Asia. Every
day some little thing happens which
makes one a little wary to compla-
cency, whether 1t 1s in the East or
West Neverthe'ess, I think, a tre-
mendous change has come over the
trunking of the world and, if I may
say so with all respect, even of For-
eign Ministers and the like. Being
myself a Foreign Minister, T would
say, 1t has even affected the thinking
of Foreign Mimsters. That 1s a hope-
ful sign

'Snu.l;mn

As the House knows, I had the
opportunity of wvisiting a number of
countries in Europe and part of Asia,
three months ago. I had the oppor-
tunity of wisiting Czechoslovakia,
Austria, Yugoslavia, Rome, England
and Egypt. I had a fleeting glimpse,
on my way back to India, of Ger-
many—Dusseldorf. I came back from
these tours full of impressions—var-
ted impressions. I am not going to
weary this House and tell the story
of my visit to these countries. The
House knows from Press reports and
in other ways about the very cordial
welcome that was given to our party
1n every country that we visited, not
only from the Governments but from
the peoples of those countries. I
think I may say that that welcome
was—I have not the least doubt about
it—something much deeper than what
normal courtesy required. There was
often enough in the crowds an ele-
ment of emotional friendship, one
could not miss

Now, I felt that that welcome was
obviously not something meant for
me as an individual. To some extent
T felt it was meant for my country
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and was an appreciation of the broad-
cr policies of our country, but more
especially it was meant as a demons-
tration of the will and the desire for
peace of the countries that I visited
and because they thought that India
worked for peace and that I, as a
representative of India, for the
moment, also was working for peace
and represented the idea of peace.
Therefore they gave that welcome.
In fact I came back with a powerful
impression of the desire in every
country that I visited, a strong desire,
for peace and for the settlement of
problems in a peaceful way. It was
probably that strong desire that
brought about those subsequent deve-
lopments to which I have referred.
Now, of course, among the various
motives or urges towards peace, un-
doubtedly is the growing fear of a
war in which modern weapons like
the atom bomb or the hydrogen bomb
and nuclear weapons are involved.

The House will remember that
another hopeful development has been
a conference in Geneva also, recently
under the chairmanship of a distin-
guished citizen of ours on the peace-
ful uses of atomic energy. Now, this
conference has certainly opened out
a wide vista to scientific
and knowledge which had so far been
hidden. A great deal still remains
hidden, but enough has been announc-
ed publicly to make people realize
that we have entered almost un-
awares on a new age, the new age of
atomic energy, with enormous power
resources being placed at the disposal
of human beings. The real question
is not about the atomic energy. I
have no doubt that scientists and
others will before long be able to use
it to advantage. The real question
somehow now has shifted to another
plane, the plane of human standards
and values. Human beings have got
to reshape their sense of values and
standards to refrain from using this
migaty power in a bad and in an evil
way. I do not wish to say anything
about this, but I do wish to draw the
attention of this House to the fact that
the basic question that faces humanity
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today and will face it more and more,
as the mighty powers come into the
hands of men, is how far man himself
has developed and, in using them,
how far he can restrain himself from
evil courses and the like,

Now, I should, therefore, like the
House to keep in mind this important
fact that for the first time in about
ten years—post-war years—we have
arrived at a stage, when the cold
war is—well, I do not know what to
say—not so cold or not so warm as
it has been. But it is there and there
are plenty of forces in the world
which probably do not approve of
this change towards better relations
coming over the international situa-
tion. Therefore, we have to be very
wary about that and watch the situa-
tion very carefully. We are, as I have
just said, engaged as Chairman of the
International Commission in the
States of Indo-China. Now, there are
tiree Commissions there, in Laos,
Cambodia and Viet-Nam. Xach one
of them faces difficult problems but
perhaps the most difficult of all are
in Viet-Nam and the chief difficulty
arises there from the fact that one of
the Governments does not seem to
like the idea of accepting the Geneva
Agreements. Now, that obviously
creates difficulties for us, for them,
in fact, for everybody, because the
whole development in Indo-China is
based on the Geneva Agreements of
‘ast year. If the Geneva Agreements
had not been there, war would have
continued with whatever results it
might have brought. The fact that
war ceased brought certain advanta-
ges to all the parties there. Various
other advantages also came to various
other parties. Now, surely it is bad
that one should accept the advantages
and then try not to accept the other

aspect, the other factors in that
agreement. But so far as India is
concerned, our position is perfectl

clear. We have gone there at the
request of the parties concerned and

we accepted the Chairmanship of
those Commissions on the basis of
the Geneva Agreements. We have
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absolutely no other basis there. If
the Geneva Agreements do not func-
tion there, then we cannot function.
Indeed, the whole structure built up
by Geneva co lapses. Therefore 1t
should be fully understood by every-
body that 1t 1s only on the basis of
the Geneva Agreements that we
function there and, if that basis goes,
then, we cannot function and I do not
quite know what might happen, what
developments might take place there,
but those developments can hardly
be fortunate ones.

I have referred to the change in the
world atmosphere for the better. In
this connection, I should lke to
remind the House of the Bandung
Conference, although it occurred many
months ago; but I think that the
Bandung Conference was m its own

way helpful in this. And it
12 NoonN hrought together a large

number of countries of
differing view points. and the
House will remember that they pass-
ed a unanimous resolution or mani-
festo which was a remarkable feat
for thirty countries situated in Asia
and Africa, and having entirely 4iff-
erent backgrounds and  policies.
Among the subjects in which there
was absolute unanimity was the ques-
tion of colonialism It was obvious
that that had to be so. I mention
this, because events have since taken
place in several parts of the world
which have brought this question of
colonialism very much to the fore-
front. Only recently there have been
very grave, very unhappy and almost
disastrous developments in North
Africa, in Morocco and Algeria. Now,
1t is not my desire to say much or to
interfere in any way in the internal
affairs of other countries. But there
can be no doubt that what has hap-
pened in Morocco and Algeria has
powerfully moved not only every-
body in India, but persons over the
who'e of Asia, T should imagine, and
more. I know that the Government
of the French Republic had been try-
mng very hard to solve these problems
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or to go somewhere towards solving
these problems. The House will
remember that in regard to Tunisia,
there was some kind of a settlement
between nationalist elements there
and the Government of France result-
g in what might be called home
rule Morocco has been I a very
bad condition for a long time past,
and then because of certain occur-
rences recently, it boiled over com-
pletely and some of the things that
have happened there are extraordi-
narily painful and the extent of suf-
fering that has been caused to both
sides has been tremendous. All I can
say 1s that I earnestly hope that the
new efforts that are being made by
the French Government and the
nationalist parties there will succeed.
It appears that the essence of the
Moroccan problem for some time
past has been the fact that the old
Sultan, Moulay Ben Yusef, was
removed and a new one was put in his
place. Now, 1t seems that the old
Sultan was and has continued to be
tie representative of Moroccan
nationalism and hardly any settle-
ment can be made without his
approval I believe efforts are being
made now to find some satisfactory
way to a settlement

The position in Algeria has also
been a very difficult and distressing
one. The legal position there Iis
somewhat difficult. Nevertheless, the
fact remains that something will have
to be done in dea'ing with that situa-
tion also.

Now, perhaps in the course of this
debate other Members may bring for-
ward some other aspects in the inter-
national situation, because I Thave
dealt with this question rather brief-
ly, important as it is. I hope that our
colleague, a Member of this House,
Shr1 Krishna Menon, may also per-
haps speak on some aspects of the
international situation, because he
has been very intimately concerned
i the activities of our Government
in the various countries, notably in
the United States, the United King-
dom and Chinma. And he has been
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the main representative of our Gov-
ernment in carrying on informal talks
over these vital questions, from the
days of Geneva last year onwards.
Sometime back, he went after
Bandung to Peking and I may say
that severa’ events that followed were
partly the result of his visit there. I
should like to pay a tribute on behalf
of our Government to his ability in
dealing with these matters, (Ap-
plause) because they are very diffi-
cult matters, and we do not wish at
any time, in any place, to push our-
selves in to interfere. Nevertheless,
a certain responsibility comes to wus
occasional’y and we cannot say “no”
to it. Ever since we accepted the
chairmanship of certain international
commissions in Korea, we did not
desire that difficult position. But in
the circumstances, when both the
parties wanted us, it was impossible
for us to say ‘no’. So also in Indo-
China. And so, owing to a succession
of events, we have occupied a posi-
tion which sometimes brings very
serious responsibilities for us, to
which we cannot say ‘no’, although
we have no desire to undertake those
burdens. Now, in assuming those
responsibilities again, we do not wish
to push ourselves forward, or try to
appear as if we are mediators in the
settlement of any problems. We do
not wish to mediate, and perhaps, it
is not very—if I may use that word—
courteous for us to say that we are
going about mediating other people’s
problems. But when we can help at
other people’s request. and help
informally, without shouting, then we
consider it our duty to do so. I
should like to say here that we have
been very nobly served. in these
delicate matters and negotiations, by
our Ambassadors in these four capi-
tals—Washington, London, Moscow
and Peking, and in other places too.
The situation in Indo-China, as I
have said, has been extraordinarily
difficult, and the Commissions there,
and more especially, the Indian
Chairman there, have handled the
situation no doubt with great tact

and ability.
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Now, Sir, I come nearer home, The
hon. Members are aware, and per-
haps only too much aware, of what
has happened recently in Goa, On
the other side, in Pakistan, there
have been changes. The Government
there has changed. But the only
thing that I should like to express
my regret about, to some extent, is
that there is a tendency in the Pakws~
A’tan press again to attack or to write,
well, in unfriendly terms, in rather
aggressive terms. Now, it is difficult
to have an aggressive and an unfriend-
ly approach on the one side, and
almost a friendly approach on the
other side. These are the two conflict-
ing views. It has alwavs been our
desire to settle any problems by peace-
ful methods, and to have friendly rela-
tions with Pakistan, and to settle every
problem which we have, and any
great problems, by peaceful and
friendly methods. As we have seen,
in Europe, the first preparation for
a friendly settlement is the creation
of a friendly atmosphere. And, if
the friend'y atmosphere is absent, it
is difficult to deal with a problem
with any success. Now, these repea-
ted outbursts, and the use of strong
and challenging expressions—] am
deliberately using moderate langu-
age—do not in any way help in
creating a favourable or a friendly
atmosphere. They come in the way
of the consideration of our problems.

Situation

Now, we all know that those prob-
'ems are difficult and intricate. And,
if they had not been difficult and
intricate, they would have been solv-
ed long ago. It is not for any lack
of time that we have failed to solve
them. Now, in such cases, where such
lifficult problems occur, one of the
solutions is to lose our temper and
rush ahead, because we are just tired
of waiting. The other is patiently
going on ftrying to solve them, step
by step, because you cannot solve
these problems as a whole. You can-
not solve the problems, whether it is
1 major international problem of
Germany or the Far East, suddenly
as a whole. All kinds of difficulties
and national prestige and interests
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are involved, but one can solve them,
if one goes step by step, always
creating a better atmosphere. That
is why I regret this renewal of the
phase in Pakistan of using aggressive
and strong language against India. I
have just referred to the Bandung
Conference. The Bandung Confer-
ence Resolution especially referred
to colonial countries. It did not refer
to every one of them. I think it was
in this House that an hon, Member
asked me: “Was Goa mentioned in
the Bandung Conference Resolution?”
Goa was not mentioned. You will
find that any number of places were
not mentioned all over the world
because the Resolution was meant to
cover every place where there was
this colonial and foreign domination.
Some places were mentioned because
some of the delegates there were
very anxious that they should be
mentioned, but the other delegates
felt that making these long lists
would not be desirable. Circum-
stances differed and if you leave out
some Dplaces, it will be considered
that it will not apply to them. Any-
how, it is obvious that the Bandung
Resolution applies to wherever there
might be colonial domination still
functioning. It certainly applies
cbviously to a place like Goa, just as
it applies to the countries of North
Africa or elsewhere. Goa has become
a rather interesting test of how
people and countries feel about such
colonial territories. During the last
two weeks$ or so, it has been a sig-
nificant thing to watch these reac-
tions of other countries to Goa and to
what has happened in Goa. 1 am not
for the moment going into the merits
of any question, but one has seen
how certain countries—very consi-
derable numbers of them, nearly all
of them practically, nearly all—not
al'—in Asia naturally took up the
anti-colonial position, i.e., we are in
favour of the freedom of Goa from
Portuguese control. I regret that so
far as I know, no such clear indica-
tion has been given of following the
Bandung line in regard to Goa by
Pakistan. In fact, there have been
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some tendencies in the other direc-
tion, which we have noted with
regret. But, generally speaking, all
the Asian countries, many European
countries. many countries in
America—North and South, I am
talking about newspdper press—have
recognized that the continuation of
Portuguese rule in Goa is a complete
anachronism. Now, it is not for me
to justify to this House this state-
ment of this fact because nobody in
India certainly requires any justifi-
cation and I think more and more—
outside too, people are beginning to
realize the absurdity of the fact that
Portuguese rule should continue over
this little corner of India. The ques-
tion that has confronted us all along,
that confronts the Government of
India, has been how to deal with this
problem of Goa in a peaceful way.
If one looks at it from a very narrow
point of view—and regardless of
consequences and  policies—it is
obviously an easy thing for some
military measures to be taken to take
possession of Goa. Obviously also,
that would be not in keeping with
our policy which we have reiterated
often enough. At the present
moment. it would be a remarkable
thing that, when after many years,
world opinion is shifting and is
gradually turning to this belief that
problems should be solved peacefully,
not the Goa problem only, I mean all
problems should be solved peacefully
and without war. that we should
indulge in military operations; we who
were supposed to be, well, champions
of this idea to some extent.

Situation

Therefore, 1n regard to the Goa
problem, we have to be clear in our
minds. And the first thing to be
clear about is this: Should we consi-
der ourselves free to use military
measures or what is called police
action, which is much the same thing?
If there is the least doubt in our
minds, that doubt will pursue wus
throughout our consideration of this
problem. If we are clear-—and 1
submit we ought to be very clear
from every point of view, of our
principles as well as, if I may say
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so,—of expediency—that we should
not take military measures for the
removal of Portuguese rule from
there, then we are limited to peace-
ful measures. It follows obviously.
Now, what are these peaceful mea-

sures that we can take? What are
the normal diplomatic steps? 'The
House may have forgotten, and

therefore, I shall remind them that
from the moment India became free,
in fact, if I may say so, two or three
months before that, when we knew
that India was becoming independent,
in August, 1947, even some months
earlier, Goa and Pondicherry began
to impinge upon our minds. They
were always there; but the question
of India as a whole, that is, of British
India as it was, was so much of a
major issue that one thought these
little enclaves would naturally follow
suit. We did not, therefore, separate-~
ly pay too much attention to their
problems. But the moment we saw
that India, that is British India as
it was, was going to attain indepen-
dence, we almost presumed that
Pondicherry and Goa would follow
suit, And we said so. Well, we were
busy enough after independence; but
again repeatedly we thought of this
problem. We tried to get in touch
with people. We were always in
touch with the French Government
with regard to Pondicherry. Whether
we agreed or whether we disagreed;
we were always in touch and we
always discussed the matter. They
had certain proposals and we had
some; and we dealt with this prob-
lem of the French possessions in
India, if I may use the word, in a
decent way: Both parties dealt with
it in a decent and civilised way, whe-
ther we agreed or not. Ultimately
we agreed, because we both knew,
this was a matter to be settled peace-
fully, by agreement. It was far
more important that India and
France should come to a peaceful
agreement, not only because of
Pondicherry, but because of our future
relations and everything. And we
gave them, as the House knows, all
kinds of assurances about the future,
about French culture, French langu-
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age and other thing in Pondicherry.
Ultimately we came to an agreement.

We tried to follow the same course
in regard to Goa and to talk to them.
At first, because they had no repre-
sentative here then, we tried to talk
to them in London that is, our repre-
sentative there and the Portuguese
Ambassador there. That did not lead
us very fdr. Then we opened a Lega-
tion in Lisbon to talk to them about
this and they opened a Legation
here. That did not lead to any result.
We were patient enough and we did
not mind even if some delay occurr-
ed. There was delay, considerable
delay, in regard to the French settle-
ments, but a!l the time there was
effort from both sides to deal with
the situation in a friendly way. But
in the case of Portugal we just could
not get moving even with the first
step and when we presented in
Lisbon our first, I think, note on this
subject, apart from oral things, they
would not even accept it, much less
discuss it.

This went on and, later, we found
that our Legation was of no particu-
lar use to us in Lisbon. We with-
drew it, but we did not break off
diplomatic relations. The Portuguese
Legation in Delhi continued to exist.
This situation went on and we tried

to get some kind of talks started
with the Legation here. Last year-—

August 1954—the House will remem-
ber, matters came to some kind of a
remote crisis there in Goa. Again we
suggested to the Portuguese Govern-
ment. “Let us talk about these mat-
ters without commitment”; that Iis,
we did not even ask them then to
commit themselves to accepting our
position, which we had asked of the
French at an earlier stage and suc-
ceeded. What was the position that
we had taken with the French Gov-
ernment? It was quite impossible to
have any half-way house in regard to
either the TFrench administration
leaving the place or not leaving. We
could not have half and half. So, our
suggestion to them then was that
there should be a de facto transfer of
the administration in the first place,
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and then, we could consider the de
jure part of the question later more

fully. Even in the de facto transfer, .

there were a humber of things to be
agreed to; quite a number had been
agreed. The de facto transfer took
place but the de jure transfer has not
yet taken place. That will involve
some kind of action to be faken by
Parliament here and by the Parlia-~
ment in France. We would like to
have it as soon as possible; never-
theless, a little delay does not make
much difference. Now, we went fur-
ther than this with the Portuguese
last year; our general proposal was
the same, that the de jure part will
be considered later on, but that we
should meet the present situation by
de facto withdrawal of the Portuguese
authority. We went further than the
earlier action in the sense that we
said, “Let us talk even without com-
mitment about certain problems that
had arisen last year”. Even that they
refused. Now, the House will see how
we have repeatedly approached in
various ways to get to talking with
them, but we did not succeed even
in that, because of the attitude of
the Portuguese authorities.

The talks entered into with Goa,
in various ways, were ever since
1947-48, seven years and more, and
more especially in the last year or
two. Now last year, something
occurred. Meanwhile, may I remind
the House that inside Goa something or
other was all the time happening,
that is, the Goanese people within
Goa were often demanding changes,
demanding freedom, civil liberties,
etc.,, and quite a large number of
them—a larger number than the
people realized—suffered for it. A
number of them were banished and
punished for the most extraordinary
offences. Just to give one instance, a
most eminent surgeon in Goa, a person
whose services were taken advantage
of by the Governor-General there
and his family, because he was the
most eminent surgeon, went to some
official or semi-official dinner and
there someone said that Goa was part
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of Portugal. He said: “I protest; it
is not so”. Almost overnight, for this
statement, in refuting a patent absur-
dity that Goa was part of Portugal—
it may be a Portuguese possession; it
is still; we realize that; that is a fact,
but to say that it is part of Portugal
is something like saying that Goa is
part of the moon—for that observa-
tion overnight, this eminent surgeon
was removed and taken off to Portu-
gal, was punished, was banished. It
is a single instance. There are people
who have been sentenced to enor-
mous sentences of imprisonment,
varying from 10 to 20 years, even
28 years, just for some statement
against the continuance of Portuguese
rule there. Now although the strug-
gle of the Goanese people in Goa has
been continuous, one cannot hear of
it. Naturally, because of the totml
suppression of civil liberties, it does
not come out in the press. There is
no press there to publish such news.
Nothing can gain publicity there,
normal publicity, and only sometimes
some fact becomes known outside.

Now, last year, something new
happened and that was what is call-
ed—rightly or wrongly, I will not
say—Satyagraha, that is to say,
broadly speaking, that people with-
out arms with peaceful intentions go
into Portuguese territory in Goa and
peacefully defy Portuguese orders
passed on them not to come in, and
thereby naturally offer themselves
for any action that the Portuguese
Government might take against them.
Now, so far as the Government of
India or any Government is concern-
ed, obviously Governments do not
perform Satyagraha. This simple fact
is sometimes forgotten. It may be
that some organization might think of
it, might consider itself entitled to
do it or not, but Governments do not
perform Satyagraha or encourage it.
At the most, they may imagine that
it is not against the law and not pre-
vent it. That is the most that the
Government can do. It is a delicate
matter, because I suppose, none of
the books on international law has
vet dealt with this question of Satya-
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graha in this way. So I am not
going into this philosophic aspect of
it, as to how far an individual on the
ground of conscience wants to do
something; how far he is entitled to
do it; how far a State should prevent
him-—it depends upon so many cir-
cumstances. But it is obvious that
any mass movement of this type,
whether it is called Satyagraha or
something else, remains a different
aspect completely, and it does raisea
number of issues for a Government
to consider, so that since last year,
when this Satyagraha began there,
it was essentially a Goan struggle,
that is to say, Goans who were out-
side Goa wanting to go back. They
had every right to and they wanted
to go back and face the consequences
of Portuguese anger against them.
We felt, as a Government, we had no
right to stop Goans as individuals, or
even in small groups, going there,

Sometimes a non-Goan national or
two went with them, as a matter of
conscience. It was a new problem
for the Government to consider in
that way. So this went on in a rela-
tively small way during these various
months. There were of course Goans
inside Goa who did like wise also
from time to time till recently when
this Satyagraha took the shape of a
large-scale entry into Goa at various
places. That immediately raises a
new type of problem for the Govern-
ment to consider and for this House
to consider. I am not going into the
details. We had always pointed out
that any kind of mass entry or mass
Satyagraha as it is called was unde-
sirable and would bring about all
kinds of complications, apart from
its undesirability. To some extent
this took place.

I do not wish this House to think
that T am condemning all those peo-
ple who went there. Among those
who went there, certainly a large
number came from various parts of
India. They were impelled by this
urge to freedom, by the old urge
which had impelied them to fight for
India’s freedom and by a spirit of
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self-sacrifice, and where there is fear
lessness and a spirit of self-sacrifice,
one must appreciate it and admire it.’
There were instances there on the
15th August, some instances of indi-
viduals, more especially of a lady
whose name has become a household
word in India—Subhadra Nagar—of
exireme courage, in the face of
bullets flying about and holding on
the flag she had in her hand, regard-
less of anything even when she fell
down. We were all emotionally
roused when we considered this and
the country was emotionally roused
and powerfully moved on the one
side by these acts of heroism and
courage. And remember this that
among the people who went there on
the 15th August, there were a consi-
derable number of Goans. It is true
that the number of Indians was far
greater, but there were many Goans
who played an important part that
day. The country was powerfully
moved by the courage of some of
these people and still more powerfully
moved by what the Portuguese autho-
rities did to them. I am not aware of
a single statement by anybody to
the effect that these persons who had
gone in were armed or offered any
hurt or injury or violence, and yet
the House knows, that they were
fired upon, often at close range, and
otherwise very badly treated. That
is to say, a number of them died and
a2 large number were beaten—there
were fractures and broken bones—
and then thrown out.

I do not suppose the law makes
any difference in such matters,
national or international, but we con-
sulted eminent lawyers about this
position, as to what the international
law is, when some parties, strangers,
aliens, against the will of a State, go
into that State. Obviously, the State
has the right to apprehend them, to
arrest them, to push them out, but
according to all eminent authorities
whom we consulted, the State hasno
right to ill-treat them, much less to
behave in the manner that the
Portuguese authorities behaved. What
I say may be of little importance, of
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little consequence to the Portuguese
Government; but all we can say is
that, nevertheless, the action of the
Portuguese Government, on the
15th August there, was from any
point of view—of international law,
international  behaviour, standards
of decency or any similar considera-
tion—a gross violation, and utterly
illegal from that point of view. I
say that for my satisfaction, may be
for the satisfaction of the House. I
know that makes perhaps little diff-
erence to those in Portugal, who have
acted in this way, or those in Goa.

The question then, again, comes
back to us: what exactly do we do in
Goa or about Goa? What do we aim
at? We have said that Goa is a
part of India. Well, it does nf)t
require an argument. A map will
show it. Geography has made it a
part of India. But it is true that Goa
is not at present part of the Indian

Union. We must distinguish bet-
ween the two. It is natural and I
think inevitable that Goa should

become part of the Indian Union, for
all kinds of reasons. for obvious
reasons. They are the same folk by
race, by culture, by everything—
whether they are Christians, Hindus
or Muslims. Nevertheless, while I
say that, I am not for the moment
engaged in pushing Goa into the
Indian Union. What I am engaged
in, what I think is something much
more important and that is, the
removal of DPortuguese sovereignty
from Goa. Now, I am not making
any fine distinction between the two.
What I mean is this. I want to
remove the idea from any person’s
mind—not in India very much but
abroad-—that we are out to grab, we
are out to coerce or compel people to
come into the Indian Union. I have no
doubt that the Goanese want to come
in. That is a different matter and
they will come in, because they can-
not carry on, just cut off from India
or elsewhere. But the main point,
for us as well as for the people of
Goa, is, first of all, the general pro-
position that colonialism should not
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continue anywhere; secondly, the
nearer proposition that  colonialism
should not continue right on our
doorstep. And as an extension of
that, that a foreign power holding
on to any territory lying on the
mainland of India is a position which
we can never tolerate. Therefore,
from every point of view, the Portu-
guese have got to go from there.
And I know of no logical approach
or reason, reasoned argument, which
can be raised against us on that
issue. Yet, as the House knows, there
are people still in other countries
who have criticised India’s attitude
and supported Portugal's. They are
a number which grows lesser and
lesser. That is true. Why should
this be so, I wondered. And I have
found no adequate answer, because
from any point of view and reason
and logic, world events—what is hap-
pening in the world today and what
is inevitable—there can be only one
solution of this problem. That is of
Goa coming to India, of Goa getting
rid of Portuguese domination; and
her association with India is the
second step.

The House will remember the
assurances we have always given.
Our intention is not to grab or to
coerce anybody. We have told them
that we will respect their customs,
literature, culture, etc. That being
so, what steps should we take? We
have ruled out, I take it, police steps,
military steps. They have to be
peaceful steps. Now, as a Govern-
ment, obviously, we cannot have
Satyagraha against another Govern-
ment. Governments do not do that
kind of thing. It 1is absurd. Whe-
ther private parties can do it or not
is another question and a highly diffi-
cult question looked at from the
national or international or legal
points of view. But I am not going
into them. We can, of course, take
economic action in various ways. We
have done that, not today, but pro-
gressively, during the last six or eight
months. It takes a little time 1o take
effect. It has taken effect, and gra-
dually, we have arrived at a stage
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now, when Goa, so far as the land
frontier is concerned, is completely
cut off from India. One great advan-
tage flowing from that, of course, is
that Goa, which used to be a home of
smugglers, has ceased to be so. In
fact, probably, the only persons who
have a vested interest in the conti-
nuation of Portuguese rule in Goa are
the smugglers there. So, we have
cut it off except for one thing. Well,
there are some Indians there in Goa,
Indian miners working in the rail-
ways, and naturally, if they want to
come out, we will allow fhem to
come out, and not Tforce them to
remain there. And similarly, if any
Goan in India wants to go to Goa, he
can go to Goa. Apart from that, we
consider the route as closed, not only
for human beings, but also for goods,
commodities, trade, and the like. Of
course, the sea route is open, and the
air route is also open, subject to
certain limitations.

Now, as I said, these fine philoso-
phical questions of satyagraha are not
for Government to consider. But
Government has to consider how far
they come in the way of 1its other
policy; how far they come in the way
of its international considerations, and
the like. I cannot give any final
reply to the philosophical or theore-
tical aspects of this question, i.e., of
individual satyagraha by a person
impelled by his conscience to do it.
I have at present no clear answer in
my mind as to what Government
should do in these circumstances, or
what it ought to do. But I arn quite
clear in my mind that in the existing
circumstances, satyagraha, not only of
the mass variety, but also of the
individual variety, is undesirable. All
of us certainly—I am of that number
—feel strongly and emotionally about
this question, and tend, well, to take
steps which may allow us some out
let for our emotion, and resentment
at the existing things. But, after ull,
the policy of a great country can
hardly be governed by emotional sen-
timent and resentment.
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There are many problems in the
world which have brought the world
on the verge of war, and yet fortu-
nately, people have held back, coun-
tries have held back, in spite of their
strong feelings in the matter, because
they have preferred waiting for a
peaceful solution. Now, surely Goa,
anyhow, is not a problem on which
we should go to war, or we should
take any war-like measures. 1 am
not prepared naturally to prophesy
or give a guaraniee to this House or
to the country, as to when this parti-
cular problem will be solved. I am
no Prophet. But I think I can say
with some confidence, that forces are
at work, all kinds of forces, national,
international, economic and other,
which are bringing that solution
nearer and which ultimately will
undoubtedly solve this problem.
Again, I cannot say when. 1 submit,
therefore, that the policy pursued by
the Government in regard to Goa is
the correct policy and in fact is the
only policy which fits in with our
larger policy and even with the
narrow view of the future of Goa and
what will be good for Goa. Any
other policy would have the widest
reactions, certainly, on what we have
said in the past and the present about
international relations. It would be
bad, I think, even for the future of
Goa, It will produce conflicts inter-
nally in Goa and a trial of bitterness
will follow. Therefore, it is better for
us and indeed there is no choice for
us except to hold on to this policy of
beace in regard to Goa. The fact that
a war is a little war does not make
it less than a war. You may call it
by any name you like. If a little
war is justifiable under circumstan-
ces, a big war is also justifiable
under certain other -circumstances.
There is no ground or principle left
then in saying that war should be
avoided and solutions sought on
Dbeaceful lines. If we come to peace~
ful lines, the normal ways open to &
Government are open to us. In addi-
tion to that, a certain amount of
confusion has been caused in the
bublic mind because of what is known

or called ‘Satyagrana’. Now, we have
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known Satyagraha in various forms
in India as a natienal phenomenon
internally, but as an international
phenomenon—in the use of it by
some people in one country against
another—it is a novel weapon, and
one has to watch carefully how far
it is practicable, in what -circum-
stances and when. Without going into
a philosophic argument, I would say
that in the present case of Goa, what-
ever has happened has happened, but
for us to continue in this way will
not help in the liberation of Goa but
might well come in its way. That is
all, Sir. 1 submit therefore this
motion to this House. (Cheers.)

International

Mgr. CHAIRMAN: Motion moved:

“That the present international
situation and the policy of the
Government of India in relation
thereto be taken into consideration.”

I have received notice of five

amendments.

SHrr S. MAHANTY (Orissa): Sir,
on a point of order. Before these
amendments are allowed to be mov-
ed, I have to raise a point of order.
The point of order is that wunder
Rules 138(3), 139 and 141(1) of the
Rules of Procedure and Conduct of
Business in the Council of States,
amendment No. 1 of Mr. Hegde and
No. 3 of Mr. Ranga be ruled out of
order. Sir, Rule 138 says......

Mr. CHAIRMAN: But, Mr. Mahanty,

they apply to Resolutions and not to
Motions.

Surr S. MAHANTY: Sir, I am just
reading the Rules out so that......

Mr. CHAIRMAN: But what is the
good of reading them? They relate to
Resolutions.

Sart S. MAHANTY: But Rule 141
(1) says:

“After a resolution has been
moved, any member may, subject
to the rules relating to resolutions,
move an amendment to the reso-
lution.”

[ RAJYA SABHA ]
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And Rule 138(iii) says, that if the
Resolution is argumentative, it should
be ruled out of order. Therefore, 1
submit that the amendment must
conform to the admissibility of the
Resolution to which it is an amend-
ment and these amendments that I
referred to, Sir, are highly argumen-
tative. I therefore, submit that they
should be ruled as being out of order.

Mr. CHAIRMAN: Well, the Rules
quoted apply to Resolutions and not
to Motions and they have no rele-
vancy, therefore, to this.

The amendments may be formally
moved now, without any speeches.

Surt K. S. HEGDE (Madras): Sir,
I move:

1. “That at the end of the Motion,
the following be added, namely:--

‘and having considered the
same, this House extends its full-
est support to the said policy as
that policy has not only enhanc-
ed the prestige of this country
but has helped greatly to ease
international tension and has
brought about better internation-
al understanding'.”

Dr. RAGHU VIRA
desh):
FET E

2. “That at the end of the Motion,
the following be added, namely:-—

(Madhya Pra-
% frafafee swmm  s=@

‘and having considered the
same, this House approves the
policy and its basis, the Pancha-
shila’.”

Pror. G. RANGA (Andhra):
I move:

Sir,

3. “That at the end of the Motion,
the following be added namely:—

‘and having considered the
same, this House approves the
foreign policy pursued by Gov-
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ernment which has led especially
to the acceptance by many coun-
tries of the principles of Pancha-
shila and to the easing of the
{nfernational tension, thus pro-
moting the cause of world

(1

peace’.

Surr B. C. GHOSE (West Bengal):
Sir, I move:

4. “That at the end of the Motion,
the following be added, namely:—

‘and having considered the
same, this House deplores the
intention of the Government to
ban all satyagraha by Indians in
Goa and is of opinion that more
effective steps should be taken
to liberate Goa and other terri-
tories from Portuguese occupa-~
tion and merge the same with
India at an early date’.”

Mr. CHAIRMAN: And now Mr.
Mahanty’s amendment which is a
very argumentative one.

Sarr S. MAHANTY: Sir, I move:

5. “That at the end of the Motion,
the following be added, namely:—

L4

‘and having considered the
same, this House is of opinion that
more positive and effective steps
be taken for the early liberation
of Goa from Portuguese colonial
rule’.”

Mg, CHAIRMAN: Now the Motion
and the amendments are before the
House. I shall ask the Prime Minister
to reply at five o'clock. We have,
therefore, 4 hours and 10 minutes
before us, and a number of Mem-
bers have given their names to me.
My suggestion is that with the con-
sent of the House, each of these
gentlemen here, of the P.S.P. the
Communist Party, the Democratic
Party and the Independents, and Mr.
Krishna Menon be given half an hour
each and the others 10 to 15 minutes
each. Yes, Dr. Kunzru.
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Surt BHUPESH GUPTA (West
Bengal): Sir, I suggest that the time
may kindly be extended, because the
Prime Minister has raised very many
important points and I think it neces-
sary that we should at least try to
meet those points. So you will please
be good enough to extend the time
limit so that we may not suffer
from lack of time.

Mr. CHAIRMAN: Actually you
have twenty minutes extra from the
Question Hour. The Prime Minister
will start at 5 o’clock and if he goes
upto six he will have it. So auto-
matically there will be an extention
of one hour.

Sarr H. N. KUNZRU (Uttar Pra-
desh): Mr. Chairman, I must first
give expression to our sense of satis-
faction at the watm reception that
the Prime Minister received in the
countries that he visited recently. It
was a matter of joy to us that a
representative of the people of India
should have been so warmly honour-
ed both by the Governments and
the peoples of other countries. There
can be no doubt that his effort to
persuade the bigger nations, or rather
all the nations, to agree to a peace.
ful settlement of all their disputes
has made him a kind of centre of
hope everywhere.

While his efforts are commendable,
we have, nevertheless, to consider the
world situation as it is. I shall first
refer to the recent Geneva Confer-
ence at which the heads of four Gov-
ernments met to discuss questions of
peace and disarmament. Nothing
that has been published so far
beyond the statements made by the
participants in the Conference that it
was successful, enables us to know
what the discussions were or what
were the lines on which they pra-
ceeded. The only element of hope
for the future is that the foreign
ministers of the powers concerned
will meet shortly to discuss some
questions, some of those questions on
which no agreement was arrived at.
I was glad to hear from the Prime
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Minister that the differences between
the points of view of the various
Governments were less than they were
pefore. I hope, therefore, that the
conference of the foreign ministers
will succeed in paving the way for
an agreement on substantial matiers
between the heads of the nations that
took part in the recent Geneva Con-
ference.

I express this hope not merely on
general grounds, but because I feel
that the solution of some difficult
questions, including those referred to
by the Prime Minister depends, what-
ever our own views and feelings may
be, on the success of the efforts that
have already been made to bring
about a better understanding be-
tween the bigger nations. Whether
we consider Korea or Formosa or
Indo-China, we cannot consider it
apart from the general world situa-
tion and their solution will be possi-
ble only when these nations have
come to a friendly understanding
among themselves on all the ques-
tions that seem to them to affect their
vital interests.

Sir, now I would like to say a word
about the Bandung Conference. The
Bandung Conference, as the Prime
Minister rightly claims, was an
unexpected  success. Twenty-nine
nations belonging to this part of the
world met for the first time to con-
sider certain general questions in
which they were all interested. 1
am sure that every Indian followed
the reported proceedings of that Con-
ference with the greatest interest.
I was particularly glad to note from
the reports of the discussions that the
smaller nations made their opinions
felt in the Conference and gave
expression to views which, though not
uttered by others, were silently
colouring their attitude towards larg-
er questions such as questions of
neutrality and peace and concord
among neighbouring nations. I should
like to refer here in particular to
the resolutions relating to colonialism
and the freedom of nations, both big
and smalil.
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It seems to me that because of the
outspokenness of the smaller coun-
tries, the Resolutions on these sub-
jects have gone beyond the- princi-
ples underlying the Indo-Tibetan
Agreement. It must have given
genuine pleasure io everybody who
read the Resolutions to find that there
was a general acceptance of the view
expressed by the smaller nations in
regard to what was meant by colo-
nialism, freedom, democracy and so
on. I hope that the principles that
were agreed to in the Statement and
the Resolutions fhat were issued at
the conclusion of the Conference
would be given effect to both in the
letter and in the spirit, by all the
nations concerned. It is only the
deeds that will convince the world
that the Resolutions of the Bandung
Conference should be treated as a
factor of vital importance in inter-
national politics.

Now, Sir, I shall come to questions
nearer home. I shall first refer to
the Viet-Namese  question. The
Prime Minister has told us something
about this matter but the informa-
tion that he gave was not as full as
I should have liked it to be. I wish,
therefore, to draw his attention to
certain matters that have not become
clear in spite of the discussions that
have taken place so far and the
views that have been expressed by
different countries that participated
in the Geneva Conference last year.

Soon after the conclusion of the
Geneva Conference of 1954, the U.S.
Secretary of State said that America,
though no party to the agreement at
which the Conference arrived, would
not oppose it by force but would
view the renewal of aggression with
grave concern. About that time, the
Government of the Southern Zone of
Viet-Nam said that as it was not a
signatory to the Geneva Agreement,
it was not bound by its terms. This
Agreement to which I have referred

was entered into by France on
behalf of Indo-China. Before the
Bandung Conference was held,

France took steps to enter into a

/
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treaty with  Southern Viet-Nam !
according to which 1t was to recognise
the full mdependence and sovereignty
of Southern Viet-Nam and Southern
Viet-Nam was to accept all the inter-
national obligations 1curred by
France 1n regard to Indo-China This
treaty was not ratified presumably
because of latter developments, one
of them being the Geneva Conference
The question that arises 1s this-
France 1s 1 no posttion now to
implement the Geneva Agreementor
the Final Declaration of the Confer-
ence Did 1t, Dbefore transferring
power to the Southern Viet-Namese
Government take care to stipulate
that it should honour the interna-
tional commitments made by France
not merely previously but also at the
Geneva Conference? 1 suppose that
if such a stipulation had been made
and accepted, that fact would have
become public now Probably, no
such stipulation was made or, if made,
1t was not agreed to by the Govern-

ment of Southern Viet-Nam It is,
therefore, surprising that France
should have transferred full power

to Viet-Nam without taking steps to
see that the Geneva Agreement was
honoured by its successor That the
present Government of Southern
Viet-Nam should be regarded, moral-
ly at any rate, as the successor of
the French Government, seems {0 me
to admit of no doubt It seems to me
that legally, at the present time, this
Government can say that it 1s not
bound to carry out the Geneva
Agreement

We have to consider, as the Prime
Minister said, what would have hap-
pened had the Geneva Agreement
not been concluded Would there
have been any Southern Viet-Nam-
ese Government at all? The fact
that there 1s a Government in South-
ern Viet-Nam 1s probably due to the
conclusion of this Agreement and
this important fact should not belost
sight of All the same, I should like
to know what were the steps that
France took to see that the Geneva
Agreement was carried out before 1t
transferred full power to the South-
ern Viet-Namese Govermment.
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There 1s one other thing that I
should like to refer to. The final
Declaration of the Geneva Confer-
ence—not the Agreement—relates to
the effor - that should be made to
bring about the unification of Viet-
Nam Paragraph 7, I think, of that
Declaration requires the Governments
of the Northern and Southern Zones
to meet by the 20th June 1955, to
consider the steps that should be
taken to hold elections mn July 1956.
The Government of Southern Viet-

Nam has so far declined to enter
mto negotiations with the Northern
side on this question and, on the

10th August, 1n a statement 1ssued by
1it, 1t said- ¢ there would be no
all Viet-Namese elections unless free-
dom of vote and human rights were
guaranteed 1n the North” This state-
ment also recalled the view earlier
expressed by the Government that
the Geneva Agreement was not bind-
mg on it Soon afterwards the
American Secretary of State said
that the Prime Minister of Southern
Viet-Nam was perfectly right 1n
taking the position that he was not
beund by the Geneva Agreements as
his Government had not signed them

The Government of South Viet-
Nam has referred to cettain essential
preliminaries that shculd be fulfilled
before the question of holding elec-
tions next year can be discussed, and
they are freedom of vote and human
rights Now, the Government of
Viet-Nam can refer to these things
because they.aie referred to in para-
graph 7 of the final Declaration of
the Geneva Conference The very
first sentence of this paragraph says:
“The Confeience declares that so far
as Viet-Nam 1s concerned, the settle-
ment of political problems effected
on the basis of respect for the princi-
ples of independence, unity and terri-
torial integrity shall permit the Viet-
Namese people tc enioy the funda-
mental freedoms guaranteed by demo-
cratic institutions established as a
result of free general elections by
secret ballot” Now, the sentence is
not very happily worded, the mean-
mng of the different parts of the sen-
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tence is not easy to explain, but it 1s
clear that the final Declaration said
that the settlement of political prob-
lems will permit the Viet-Namese
people to enjoy the fundamental
freedoms, etc. That is why the Gov-
ernment of South Viet-Nam has
referred to these things. I think that
if these are the objections of the
Southern Viet-Namese Government,
it would have been better for its
representatives to meet the representa-
tives of Northern Viet-Nam and give
expression to their doubts when
they meet Its position would then
have been morally stronger, but 1ts
reiteration of these objections, while
refusing to meet the representatives
of the other side to discuss how free
general elections may be held, lets
1t open obviously to criticism.

But what I should lhike fo knowis
what the view of the Indian Govern-
ment in this matter 1s. It has wel-
comed the Agreement and the final
Declaration. Now, 1s 1t 1n a position to
assure the Government of Southern
Viet-Nam that the people of Northern
Viet-Nam will have the freedom to
vote, as they hike, and will enjoy the
human rights referred to in paragraph
7. This is a very difficult question
and, I doubt, whether the Govern-
ment of India can make itself ans-
werable for anything that another
Government may do; but there is the
International Supervisory Commission
whose business it is fo see that free
elections are held Now, will it be
enough to say that it will be the duty
of this Commission to see that
nothing 1s done that is inconsistent
with the right of the people to vote as
they like, or 1s it desirable—and 1
frankly think that it 1s desirable—that
1t should give some assurance to the
doubters that the principles, that T
have already referred to would be
obhserved? I mean, we are all interest-
ed not merely 1n peace but in other
things to which peace ought to lead,
that 1s, human freedom andIhave no
doubt therefore that this matter has
engaged the attention of the Indian
Government.
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Now, Sir, I come to the question of
Goa. The Prime Mmister has refer-
red to 1t at length. It 1s not neces-
sary for me therefore to deal with it
iy any detall I was glad to note a
certain change, I mean an important
change, 1n his policy towards Goa
or, if he prefers it, n the emphasis
that he lays on certain aspects of that
policy now. In August 1954, Sir, at
the meeting of the AILNE.C, he
said, he was prepared in the circums-
tances and normally speaking to dis-
courage Indians. He was prepared to
say that he did not want non-
Goans to go to Goa. “I do not want”
he however said, “any interference,
military or civil, but I am not going
to stop Goans from functioning.”
Well, in pursuance of this position of
his, instructions were 1ssued to close
all routes to Goa except the railway
route. I may say here that the rail-
way service too was stopped under the
orders of the Government of India on
the 25th of July, 1955. At a press
conference held on. the 31st May
1955, the Prime Minister enunciated
an almost similar though not wholly
similar policy, but he preceded it
with words that coming from him,
seemed to be very surprising. He
said, referring to what was going on,
I mean the participation of the Indians
mn the struggle for the liberation of
Goa, with regard to the pohicy for-
mulated by him there was no vital
principle involved in this Of course,
1t was not a sin for Indian nationals
to go there and in fact he admured
the courage of those who wanted to
go there He did not challenge the
right of Indians to go there. In a
subsequent speech, he said he conce-
ded the right of Indians to go there
Now, how could the Indians g0 there
as all routes but one were closed and
this route could be used only by

those holding permits granted by the
Government of Indig?

Situation

Now, those who went there in large
numbers obviously went there in vio-
lationn of the Government orders.
Whatever his own personal feelings
on the subject might have been, how
could he, as the head of the Govern-
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ment of India, when he had announc-
ed a particular policy, say tchat he
admired those people who disregard-
ed his policy and violated the rules

laid down by his Government? He
has said something and used some
words of the same character today

a much guarded way,
and it is also to be noted that he has
announced & policy which  BO€S
beyond anything so far announced in
clear terms by the Government of
India. I do not want to go into the
various stages of this question, but I
should like here to state my point of
view with regard to the struggle for
the liberation of Goa. So long as
India was a subordinate dependency
of England, other foreign powers had
a right to have their own possessions
here, but with the departure of the
British and with the achievement of
freedom by India, it is obvious that
these countries, which had small pos-
sessions or which had or have small
territories under their control on the
Indian continent, have no moral right
to remain where they are. The posi-
tion has changed radically with the
achievement of freedom by the coun-
try. Geographically, it is quite clear
that Goa is part of India. Suppose
in England or in America, a part of
the territory of the country was held
by a foreign power, would it be view-
ed with equanimity by either of
them? It would cause them the
gravest concern. 1 therefore under-
stand the concern that the present
situation in respect of Goa causes 1o
the Government of India and to the

too, though in

people of India. We all want that
Goa should no longer remain under
foreign domination, but then, our

interest in Goa is not our only nation-
al interest. We have other national
interests also to think of—other
national interests which seem to me
to require very serious consideration.

There is first of all, the question of
the Prime Minister’s foreign policy.
He wants that he should persuade the
nations of the world to settle all their
disputes by peaceful ~means. Now,
though he has enunciated this policy
again and again in respect of Gos
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, it is well-known that doubts are

1‘ being thrown on his own sincerity
and that of the Government of India

\ in this matter. I therefore say that
our interests in the maintenance of
the honour and prestige of the coun-
try in this matter and in maintaining
our ability, our moral right to speak
to the nations on the plane on which
we have spoken to them should not
be weakened by anything that may
happen in this country.

In the second place, we can easily
conceive of situations in which the
words used by the Prime Minister
may be found very embarrassing by
the Government ot India. I do not
want to refer to this matter at_any
length but it is clear, whether ~ we
look at the question from its inter-
national or its national aspect, that......

Sart  JAWAHARLAL
Which words is the hon.
referring to?

NEHRU:
Member

Sprt H. N. KUNZRU: The words
that I read out just now.

Sart  JAWAHARLAL  NEHRU:
Where were they quoted from?

Surr H. N. KUNZRU: I have quot-
ed them from a report of what he
said at a Press Conference held on
the 31st May 1955. If that report is
wrong, I have nothing to say. 1
should be very glad to hear that it is
so. But if the report is right, then
w'hat I am saying is germane to the
discussion of the question of the
liberation of Goa.

Mr. DEPUTY CHAIRMAN: Half
an hour is over.

Surt H. N. KUNZRU: Just one

word, Sir. T will finish this.
Now, a new policy has been anno-
unced by the All-India Congress

Committee. What this really means
is that the Prime Minister has a new
point of view now, which he has got
the A.ILC.C. to accept. I am very
glad that the ALC.C. resolution is
very satisfactory. 1 shall not read
out from it at any length but I shall
| only draw your attention to the con-
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cluding part of the resolution. After
saying that the Goan borders have
been sealed by the Government of
India, the ALC.C. says: “The ALC.C.
is therefore of the opinion that, in
the present context, even individual
Satyagraha by Indian nationals should
be avoided” Now, I think in view
of our larger interests, this is a satis-
factory policy. Not that I do not
feel keenly on the Goan question.
My interest in the liberation of Goa
is not less keen than that of any
other Indian, but I do feel that when
we take up a parficular Yme oi action,
we should weigh one interest against
other interests that we have to pro-
tect. All that I want to know from
the Prime Minister now, who made a
very important speech after the con-
clusion of the meeting, is whether

the Government of India is really
going to take steps to stop Indians
from entering Goa, so that those

larger interests might be protected.
He has himself said that a peaceful
policy will really brighten the chances
of the freedom of Goa and that any-
thing that jeopardisesthis should be
depreciated. I wantto know therefore
whether the Government of India is
going to take steps to deal with this
guestion in a more effective manner
than it has done so far,

Sir, I am sorry that my time is up;
otherwise I should have liked to refer
briefly to the Ceylon question, but I
suppose some hon. friends will do
that.

Pror. G. RANGA: Sir, I am glad
that the line taken by my hon. friend
Dr. Kunzru is very much in conformity
with the policy enunciated by our
Prime Minister today in regard to
Goa and also in regard to the pre-
sent international situation. Not so
long ago, India was obliged to be
apologetic, to be very much on her
guard when she came out with her
thesis that there should be co-exist-
ence and that all nations should try
to live in the friendliest possible
relations with each other. 'There
were countries in the world which
tried to misunderstand India’s atti-
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tude, which began to say that our
l Prime Minister and our Foreign
Office were leaning more towards
the Fast and so on. When we tried
our best to use our own diplomatic
pressure or influence to help the colo-
nial people in their struggle for free-
dom, to persuade the Imperialist
( countries to shed their imperialism
. and concede freedom t{o these colo-
nial peoples, they would not listen
to us. And because we happen to be
free and we happen to come into our
own independence, the earlier free-
dom we used to enjoy to inveigh
against these imperislist nations, to
openly take our side on behalf of
the colonial peoples, became weak-
ened. And some of us anyhow {felt,
because of India’s independence, the
- colonial people’s struggle was becom-
ing weaker than it had been, when
we were not free and when we were
able to range ourselves on the side
of the\ colonial peoples.

Situation

But actually what happened was
that our Prime Minister moved in the
direction of the freedom of these
peoples in such a statesman-like man-
ner that at the right moment—as
fortune would have it, it turned out
to be the right moment—we were
able to take the lead in convening a
conference of the five Prime Ministers
—I speak subject to correction—in
Colombo. They formulated their
policy and declared their determina-
tion to call a conference at Bogor in
order {o concenirate the atiention of
the world on the struggle of the
colonial peoples for freedom. That
conference also paved the way for
the Geneva Conference. It was dur-
ing that Geneva conierence that it

became possible for us—Indians as
well as others—to make our very
powerful contribution indeeq,

towards the cessation of hostilities in
Indo-China, and the later develop-
ments and the later growth in power
and independence of those four coun-
tries within the area of Indo-China
and the peoples of those four coun-
tries.

In this way, independent India,
instead of being a weakness, has pro-
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ved to be a source of strength to the
colonial peoples. Some of the
imperialist countries and their friends
were rather annoyed and I dare say
the House remembers how Mr.
Krishna Menon, who has been com-
plimented very deservedly today by
our Prime Minister, was abused and
ridiculed. at that time by some of
these powers and they made haste
in a very indecent fashion, as we
thought at that time, to go there
somewhere in the Pacific to hold a
confererce and then bring into exist-
ence the abortive SEADO. All of us
declaimed against it. We did not
want that conference to take place
and yet it did take place. They
wanted to bring this into existence.
What for? Not necessarily for the
protectiorn of democracy as against
totalitarianism; but more—as we were
afraid—in order to butiress their
own imperialist positions, imperialist
sway in the various parts of the
world, more especially in Africa and
Asjia. Now, what were we to do
against these things? We had no
arms as President Soekarno had put
it so rightly. We had not the same
kind of power that the western coun-
tries had. And yet we could not
very well remain silent. And that is
how, came to take place two great
conferences, the Bogor and the Ban-
dung.

When the Bogor Conference was
held, our statesmen were ridiculed.
When the Bandung Conference was
held, our statesmen were not only
ridiculed but were suspected, were
inveighed against in a very cruel
fashion. Nevertheless, a few months
after the Bandung Conference was
held, and all these 29 nations were
able to unanimously declare them-
selves against the continuation of
colonialism in any part of the world,
and for world peace and co-existence,
the Secretary of State of U.S.A.. Mr.
Dulles, himself, had to admit-—and I
am glad it stands to his credit to have
admitted. it—that Bandung had con-
tributed considerably to the easing of
the situation, and also to make it
possible for the four great powers to
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achievements of
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one of the signal
our Government.

Then, Sir, came the third stage.
Before we come to the third stage, I
would like the House to keep in view
what used to be the position in 1948,
1949 and 1950—the first three or four
years after we became free. We had
no place in the UN.O, although we
were a member. We went there of
our own accord, as our Prime Minister
had put it, as a matter of faith, with
our complaint. We were not treated
properly. We were made a play-thing
of their own politics there. We were
then treated as suspects. And yet the
whole position has changed duringthe
last seven years. Today, we are in a
position to say to ourselves that our
Prime Minister has inaugurated a new
era in the African and Asian political
fortunes. For ages, for several centu-
ries, policies came from the West;
inspiration used to come from the
West. Power also used to display
itself from the West on to the East.

Now, for the first time, the swing
has turned in such a way that our
Prime Minister began to move from
India first to the Bogor and Bandung
Conferences; and from there, our own
Prime Minister’s representative was
there very much in evidence in Paris
and Geneva during those conferences,
Thereafter, just as Mr. Kellogg had
gone from country to country in
Burope in order to get the signatures
of the statesmen, the Foreign Secre-
taries or Prime Ministers of the vari-
ous counfries, to sign “no-more-war
declaration”, similarly, our Prime
Minister had gone recently from coun-
try to country. It was a great risk
indeed for a statesman of that stature
to have begun, not to go to a confer-
ence, but to go from country to coun-
try, face their own statesmen, persu-
ade them to accept his doctrine or
our principle, or the Asian-African
conference principle of the doctrine of
Panch Shila. And then,itstands to
his credit, it stands to our credit, that
he has succeeded in getting the signa-
tures of every one of the Foreign Sec-
retaries or the Presidents or the Prime
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Ministers, whoever was concerned, of
all those countries which he has
visited recently. This is an achieve-
ment of which we can be deservedly
proud. This reminds me of the ancient
times when Lord Buddha went with a
little lamb on his back to the prince.
And when the prince said: “You should
not stand between me and the lamb,
I am going to kill the lamb”, he said:
“instead of killing the lamb, you had
better kill me.” In that way, our
Prime Minister had gone and fortu-
nately for us he has brought us back
again the lamb of peace, the pigeon of
peace. That way he has brought
credit to Mahatma Gandhi of whom
he is a fitting disciple.

2119

Sir, having achieved this, he comes
back to our courtry and we are
faced with this Goan situation. It is
not a small one. All our emotions are
exercised over it. We are certainly
impatient. So is the Prime Minister,
to be rid of this relic of imperialism.
We want to do all that we possibly
can. If there is anything in what the
Prime Minister had said on various
occasions during the last two years
which is inconsistent with the stand
that he has taken today, I can only
assure my hon. friend, Dr. Kunzry,
that the Prime Minister is very much
a human being, like so many of us.
He has been one of our fighters here
for our national freedom. Therefore,
naturally our emotions come first,

later on our State or Congress policy.
Therefore......

Surt B. C. GHOSE: First national-
ism, then emotion!

Pror. G. RANGA: Therefore, we
wanted to help our friends in Goa and
we have pursued this line of policy
in all our activities. We have reach-
ed this present stage and we have to
take our decision. Don't we want to
leave this matter to the Government,
the Government as it is represented
by our own Prime Minister......

Surr S. N. DWIVEDY (Orissa): No.

Pror. G. RANGA:...... the
ernment which has
these laurels in this

Gov
brought to us
international
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field? Or do we want to take the
international law into our own hands?
And then, because we are impatient,
because we are certainly emotionally
exercised, over the freedom of the
people of Goa and of our own coun-
try, do we want to take to Satya-
graha and go there in spite of the
advice, in spite of what is considered
to be the best policy for our coun-
try. This is the question which faces
the country. I sincerely hope that
members of all parties would be
willing to range themselves on the
side of our Prime Minister in regard
to this matter. If they do not wish,
if on the otnher hand they want to be
impatient and, therefore, only want
to inveigh our own Prime Minister on
this (Tvme bell rings), thenIcan only
remind them of what we did during
those days when Mahatma Gandhi was

leading the struggle against the Indian
States.

There was a stage when Mahatma
Gandhi allowed our people to offer
Satyagraha in the States in order to
fight the Rajahs. But there came a
stage when Mahatma Gandhi found it
necessary, in the then existing circum-
stances. and in order to promote our
own freedom struggle, to stop that
struggle. And he asked the people to
suspend Satyagraha. We are all
patriots and I accept them to be full-
fledged patriots. But then also there
were these patriots who said that
Mahatma Gandhi was wrong and that
he was anly preventing the achieve-
ment of freedom not only of the States
people, but also of the whole of India
by that act of his. History has proved
Mahatma Gandhi to have been in the
right and our impatient friends to
have been in the wrong. I want my
hon. friends to keep that in mind and
place the leadership of this country
entirely in the hands of our Prime
Minister in regard to this Goa problem,
in regard to international affairs, on
the score that it has succeeded, on the
score that it has paved the way for
world peace, on the score that it has
eased the international situation
and on the score that those enemies
of his, those friends who were not
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inclined to he friends, those who
laughed at our foreign policy, who
scoffed at it, who suspected the bona
fides of Mr. Krishna Menon and his
chief and our chief, our Prime Minis-
ter, are today themselves converts
and therefore, they have come to
accept the need for a four Power
Conference and then take part in the
conference.

Let us remember that, and on their
return, they tell their people that
there is no longer tension and that
tension has eased. The cold war is
coming to an end. We are on the eve
of a great age. As the Prime Minis-
ter has put it, here is this great giant
power of the Atom with us in the
possession of mankind. It is this
power which is gong to help the
poverty-stricken masses of our coun-
try. ‘The peaceful uses of this power
are available to us today thanks to
the new world situation. The whole
world is to have a chance to experi-
ment with this power. Therefore, Sir,
I am extremely glad to associate my-
self once again with this motion. I
have been consistent in my support
of the foreign policy of the Govern-
ment of India ever since we have
become free. I am one with the
Prime Minister in his Foreign Policy
and I hope that my amendment will
commend itself to this House.

Surr BHUPESH GUPTA (West
Bengal): Sir. we have heard the Prime
Minister explaining the foreign policy
of his Government as well as dilating
upon the situation in Goa. We only
wish, Sir, that it was possible for us
to discuss the question of Goa in-
dependently as a domestic matter and
an internal gquestion affecting India’s
sovereignty and territorial integrity
without mixing other matters con-
nected with  broader international
affairs. Unfortunately, it has not
been possible. As you know, we
demanded an early discussion on

tire question was pressing; the gques-’
tlon was agitating the minds of our
eountrymen. But the Prime Minister
erd his Government thought that it
wovld require a cooler 'Atmos-
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phere for discussion. And I have no
doubt in my mind that the Prime
Minister of India and the Leaders of
the Congress Party have utilised this
time in order to prepare, I hope un-
successfully, the ground for the reso-
lution that has emerged from the
AIC.C. on Sunday on Goa. This reso-
lution, according to me, is the basis of
his speech and this resolution is shock-
ing and it amounts to a sheer betrayal
of the people fighting for the libera-
tion of Goa. I make it very clear that
this resolution would be unacceptable
not merely to us, but also to many
Congressmen and supporters of the
Congress—about whose strivings we
have nothing to question—who share
the sentiment, emotion and patriotism
that we have in the matter of the
liberation of Goa.

However, Mr. Deputy Chairman, it
is necessary to touch on a few aspects
of international situation. The Prime
Minister has referred to some of the
instances and things of international
importance. I need not again touch
on them. I can only say that the
Geneva Conference, which has been
preceded by various other develop-
ments, including the signing of the
Panch Shile between the two Prime
Ministers—the Prime Minister of our
country and the Prime Minister of
the Chinese People’s Republic, has
been a great contribution to the lessen-
ing of the international fension. At
his time, we also remember the great
part—the constructive part—that has
been played by the Soviet Union and
the Chinese People’s Republic who
have always been for friendship among
nations, who have stood for peaceful
co-existence, for helping Asian soli-
darity and the Asian peoples and for
relaxation of international tension.
But for their constructive efforts
backed by their entire peoples and
the might possessed by them, I doubt
if the imperialists would have been
isolated in the manner that they have
been isolated today. Therefore, Sir,
when 1 speak in this debate about the
lessening of international tension and
all that I should like to pay a tribute
to those people and those countries
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who have done so much for bringing
about a situation of which we are all
proud today.

Now, our country too has played a
part in this context of the world situa-
tion. I am proud—and I assume every
Member of this House is proud—of the
prestige and position that India has
gained on account of the part it has
played. But in the final analysis, I
cannot understand all this develop-
ment, but for the will and the struggle
for peace loving mankind all over the
world. It is the people who have
fought for peace in every country and
this struggle knows no frontiers or
barriers. The struggle is mingled with
other causes of the vast humanity
striving for peace. It is this struggle
which has made possible to achieve the
results of which we can talk today.

Of great importance in this present
world situation, of course, has been the
Geneva Conference of the four Big
Powers. That represents the begin-
ning of a new stage in the inter-
national situation. We welcome this
development. Many of the questions
have not been discussed at all there.
And, as the Prime Minister has said,
it has not solved any important ques-
tion. But it has made a good beginning
and certainly this beginning will have
a beneficial effect on the entire course
of history.

Then, Sir, we are also happy to note
that the Prime Minister’s visit to the
Soviet Union has been successful and
this growing friendship between the
Soviet Union and India is a matter of
vital concern for all peace-loving man-
kind. We also hope that this friend-
ship will gather momentum and will
extend to larger spheres in the politi-
cal and cultural fields. Here, we also
note with satisfaction the resumption
of the relationship between the
Yugoslav Republic and the Soviet
Union and this has also helped the
cause of world peace and has streng-
thened it against the imperialist war-
mongers. These are developments of
vital importance.
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1 listened to the Prime Minister
when he referred to so many things.
He also pointed out the dangers that
exist {oday in the world situation.
But I find, he missed something.

The time has not come for resting
on our laurels, because the Imperial-
ists, even after they have suffered
defeats one_ after another, are not
resting quit That is what we have
seen in the sabotage of the “Kashmir
Princess” m which Chinese and
Indian nationals were killed on their
way to Bandung.

But this is not the only instance. In
Indo-China, as the Prime Minister
told us. some people do seem to like
this sort of thing. But he has not
named them. 1 name them. They
are the South Viet-Nam regime who
have not  accepted the  Armistice
Agreement. They instigate its viola-
tion. It is these people and their
hirelings who attacked the personnel
of the International Supervisory Com-
mission on the 20th July and it is
these people who are even today
refusing mutual consultation for bring-
ing about the general election as has
been laid down in the Armistice
Agreement. Behind them stands the
United States of America. I would
like p”the Prime Minister not mere-
1y to look at those people who ave the
immediate culprits, but also to look
at those who instigated these culprits
to attack the Commission there, and
to come in the way of a solution of the
problem through violation of the
Armistice Agreement.

Sir, the New York Times in its edi-
torial on the 4th May 1955, states as
follows:

“This trend is greeted with satis-
faction in Washington, which has
regarded Premier Diem as the best
available leader to clean up the
chaos...... and to establish an
honest Government which could
command the loyalty of the Viet-
namese people in the coming show-
down with the Communist regime in
the North,”
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Here you see an organ of the ruling
class of the United States of America,
not only openly provoking the Diem
regime, but telling the world that this
regime is meant to plunge that coun-~
try Viet-Nam again into a war. And
this is the declaration you get. There-~
fore, Mr. Deputy Chairman,. it is neces~
sary to beware of these enemies of the
people, to beware of these enemies of
the world peace.

It is most unfortunate, Sir, that
while the Primi( Minister, in his
speech rightly rierreq to the North
African Dbossessions of French
Imperialism, he did not say anything
about Malaya or Kenya. I should
have thought that he would be con-
cerned with the developments in
Malaya and Kenya. Sir, as you know,
recently, a military communique has
been issued which says, that since
the beginning of the emergency, over

9,000 people have Dbeen killed in
Kenya, and in the course of the
current year alone, nearly two

thousand people have been killed. We
know that this is an official state-
ment, and, as such. is an under-esti-
mation. The number of persons killed
is much higher than the number
given to us. At the same time, Sir,
we also know that 80 thousand people
are still in jail. These things should
have found some reference in his
speech. About Malaya, our Prime
Minister is silent. But I think the
Bandung Declaration makes it obliga-
tory for us to exert our pressure, exert
our moral force, in order to see that
the predatory war that is conducted in
Malaya and in Kenya, by the
Britishers, is brought to an end imme-
diately. And, I think, it is necessary
for the Prime Minister to direct his
energies to achieve this result, Sir, it
is most regrettable that even ioday,
war materials and war equipments are
being sent from this country to Malaya
for helping the murder compaign of
British imperialists. Not a month
passes without some Kukris and other
things being sent from the Calcutta
Port to that destination, so that the
butcher can use them. Not a month
passes without certain planes touching
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Dum Dum or Palam airport, which
take such eguipments to Malaya. Sir,
we have a report that an increasing
number of Canberra jet planes are
being flown through Palam and Dum
Dum airports, and their destination is
clearly Singapore, where they want to
built the base of SEATO. I should
have thought that the Prime Minis-
ter’s attention would be directed to
these questions.

Sir, then, it is a matter of great
importance for us to express our sofi-
darity with the struggle of the people
for freedom. And we should do so
not merely in words, hut by taking
whatever action we car take and lies
within our power. Then, I think the
Prime Minister should have also men-
tioned something about the German
rearmament. After all, under the Paris
Agreements, German militarism is be-
ing revived under the former Fascist
generals, and as you know, two world
conflagrations started there. And we
cannot be indifferent to the develop-
ments taking place there. Time has
come when the Prime Minister should
speak openly against the revival of
German militarism under the Paris
Agreements.

Then, Sir, I think, that the present
conditions are favourable for working
together with the Chinese People’s
Republic in the matter of creating
what is called a collective peace for
Asia and the Pacific regions. That is
very important, and the situation is
favourable now. At the same time, the
Government should also try to take the
initiative in seeing that disarmament
becomes successful. Sir, already, as
you know, the Soviet Union is reducing
its Armed Forces by 6 lakhs and 50
thousand men. The other countries of
the Socialist Camp are also doing the
same thing and are reducing their
Armed Forces. I think, efforts should
be made to see that disarmament and
prohibition of atomic weapons become
a reality. At present, Sir, we know
that the Disarmament Sub-Committee
of the U.N. is meeting, and it will be
advisable for this Parliament to send
its fervent wishes for the success of
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the Disarmament Sub-Committee’s
efforts. Sir, you know that we have
been protesting against these atomic
weapons, and the conscience of the
whole world has been roused against
these atomic weapons. And it is a
matter of great satisfaction for us that
over 65 crores of people have signed
the Vienna Appeal against the atomic
weapons, and still more are signing
that appeal. In fact, Sir, that is a
great historic Appeal. Therefore, here
is the occasion to raise our voice much
more loudly, much more vigorously for
the prohibition of atomic weapons.

Now. Sir. let me come to the ques-
tion of Goa. But before that, I would
only like to say that if you follow this
international policy, it is necessary also
to strengthen its national base. There
are many people in this country placed
in high positions, who do not believe
in such direction for the Government’s
international policy, who do not
believe in the friendship of this coun-
tr7 with the Soviet Union and China,
and who are out to sabotage it, if
they get a chance. Therefore, I sav,
that you should beware of such peo-
ple. It is most regrettable. that when
our foreign policy has taken a direction
towards friendship with the Soviet
Union and China, the Congress leaders,
and even Ministers, go to public plat-
forms and utter unmentionable
slanders against those countries, whose
friendship we are trying to seek. Sir,
here 1 would like to read from the
Andhrqa Prabha. which is a Congressite
paper, and an organ which supports
the Congress policies, This is a speech
made by Shri Jagjivan Ram at Razole
meeting in East Godavari district, He
says:

“Russia is the fatherland of Com-

munists and in that country the
institution of marriage is founded
first on business lines. There the

women are being used as a means
of trade. Will you reconcile to such
a thing?”

That is given in Andhra Prabha dated
the 12th of February 1955. Sir, I
sm asking:
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develop friendship with other coun-
tries? Is this the way to talk about
the great country whose greatness has
demonstrated in the international
sphere, and also in relations towards
our country? Then, Sir, you have also
other people. I can name them also.
There are so many quotations here
with me. We have got a Minister in
West Bengal, the Minister for Irriga-
tion, who never opens his mouth on a
bublic platform without slandering
the Soviet Union and China. Here are
other names in that list. They are Shri
Raghuramaiah, Prof. Ranga and others,
ail gentlemen of the great order, who
say such things. Therefore, I say, that
Government should beware of all these
things. This is not the way to build
iriendship. We must cultivate the art of
building friendship, and those voices
have got to be silenced in the interest
of world peace and friendship among
nations.

Sir, now let me turn to the ques-
tion of Goa, which is undoubtedly
uppermost in our mind. One should
have thought that the Prime Minister
would improve upon the A.I.C.C. Reso-
lution. He has done nothing of the
kind. I only find, Sir, that the Prime
Minister's speech simply contains elo-
quent and sonorous phrases. That is
all that we have got in his speech.
Goa is a part of India. It is an
indisputable fact, and nobody can deny
that fact. It has also been stated by
the Prime Minister in his speech in
the other House, on the 26th of July
last, that the continuance of
Portuguese rule in Goa is an inter-
ference with the political system in
India.  Accordingly he laid
down his own doctrine. We
stand by this doctrine. We accept
that doctrine. Undoubtedly, it is an
interference with the political system
in India. It does not require the
wisdom of the Prime Minister or that
of the AIC.C. to tell us that Goa
is not yet a part of the Indian Union.
That we all know. Precisely because
we know that, we want to alter that
unwanted fact, which is a ecrime
against the Indian people, namely, the
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the Portuguese bandits He has said
that he was happy, because Goa has
ceased to be a home of smugglers, but
I ask him, how long must it take to see
that Goa ceases to be the home of
butchers who are carrymng on thelr
butchery unrestricted and 1 an
unbridled manner We are not at the
moment fighting against smugglers
and all that That 1s a matter for the
Prohibition Depaitment We are fight-
mmg for the liberation of that territory
We are fighting for the liberation of
our soil, for territorial integrity of
our country, for the sovereign right of
our prople We are here to deal with
the butchers, those colonial killers
who stay there to the eternal shame of
all people and who aie not vet
expelled and thrown into the Arabian

S~a That 1s how we should view this
matter We would not be satished
with such utterances as the Prime
Minister has made The Prime Minis-
ter has rawsed a whole number
of questions His Goa  pclicy
particularly, 1f anything, 1s a
definition of failures, 1s a defini-
tion of  hesitations and vacilla-

tions and bunghings and now if I take
the AICC Resolution 1t 18 a kind
of Dbetraval We are agamnst that
policy We want hum to alter that Goa
policy Let there be no mistake about
it We are

Surr K S HEGDE So you are not
in agreement with the terms of FPanch
Shila, that all settlements should be
peaceful® You are now withdrawing
your support

Surr BHUPESH GUPTA You
better sit now I don’t think the great
Prime Minister 18 in need of protec-
tion from this gentleman You assist
him somewhere else when you speak
against the Portuguese m the United
Nations Assembly, if you go I leave
vour oratoryv and forensic ability to be
displayed there Now the question 18
‘Have we got any right of action?”

The Bandung declaration 1s quite
clear here It declares against
colomals This s how 1t reads

“In affirming that the subjection
of peoples to alien subjuzation,
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domination and exploitation consti=
tutes a denial of fundamental human
rights, 1s contrary to the Charter of
the United Nations and 1s an
impediment to the promotion of
world peace and co-operation”

What does 1t mean? Here 1t 15 not a
question of international dispute of
that soit Here 1t 1s a question of sub
ject people fighting for therr libera-
tion, asserting their right of self-deter-
mination This 1s how 1t has to be
*iewed and once you view 1t 1n that
manner, then 1t 1s our inherent right,
inalienable right and sovereign 1ight
to take whatever action we like for the
liberation of Goa just as in the old
days 1t was our sovereign right to
fight against the British in whatever
manner we hked for the hiberation of
our country We have liberated most
of our sotl almost the whole of India,
except those patches and spots We
want to libsrate them and this libe-
ration movement has to go forward
there to achieve the unfinished task
This 1s how we view 1t Why bring
in all these international questions and
complicate them I have no doubt in
my mund that the Imperialists will
raise a howl They will not like such
things to be said and treated in that
manner, but at the same time, I also
feel that 1f we stand on this firm
ground 1f we unite the people and
take action, they dare not do any
thing because they are 1solated
today Never has a cause been so
sacredly placed And let there be no
mistake about it, that if the struggle
in Goa has won the admiration of
mankind, it 1s not because of the
policy of this Government, but
because of the martyrdom of
those satyagrahis who have laid
down lives there It 1s because that
the Goans themselves are fighting with
undimmished courage agaimnst all
kinds of odds 1n a manner which
evokes admuration from all It s
because the Indian people today are
united for the cause of the Goan
liberation, a fact which was demons-
trated on the 16th, 17th and 18th
throughout the countrv It 1s because
of the massive demonstration of the
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people, because of their self-sacrifice,
because of the unity of the people
out of whose ranks have come the
martyrs of Goan liberation—the
great lady Subhadra Bai for instance
—that we won the moral standing
and the admimwdration of the whole
of mankind. That has to be
recognized.

Therefore the hon. Members from
that side should not belittle the
Satyagraha and should not try to
show that Satyagraha had played no
part. They are saying all Xkinds of
things. The Prime Minister was also
seen speaking on the 15th August
from the ramparts of Red Fort, Delhi,
and he expressed ‘Mubarak’ for the
Satyagrahis. Today I find that he is
against mass Satyagraha and does not
know what kind of satyagraha it was.
He may be in a split mind but the
country and the people are not fight-
ing the cause of the Goan liberation
with a split mind. We find that the
AIC.C. has given a warning against
mass satyagraha. Now, we have
Mr. Dhebar speaking in Madhya
Pradesh telling the people to support
this struggle. They always change
their views and voice but the people
will never do it, because, we think,
we have the right to fight in
whatever manner we like for
the liberation of Goa. It is most
disappointing to hear the Prime
Minister in that strain. After all the
satyagrahis have not spilt their warm
blood in order to produce that
inglorious A.1.C.C. Resolution or mere-
ly, to evoke some kind of sympathy
and condolence or, for that matter,
some tribute from them. They died,
so that we would fight; they died, so
that the fight for Goan liberation
should go on; they died, so that the
Goan people would live, and the
Goans choose to die on their feet
rather than bend on their knees.
That is the spirit with which these
men have been actuated. You are
not doing justice to that martyrdom,
to that glory, which will echo down
to the corridor of history for genera-
tions and generations—when the voice
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of many of the great men on that
side of the House will not be heard at
all. Another question that is asked is,
are we entitled to take action?
I say, we are entitled to take any
action against the Portuguese
authorities, because it is an internal
matter; it is a question of
our sovereignty, territorial integrity.
We want to apply the Bandung
declaration according to our genius,
with the powers that we have in our
possession. Let there be no mistake
about it. The Portuguese might say
that it is war and all that. They
always say such things, but let us
view the situation that if we have that
right, it should be recognized. I want
to make it clear that we have got that
right on principle—and we are
absolutely certain about it. Just as
we had the right to struggle against
the Britishers and we fought them
and expelled them from the country,
so do we have our right to fight
against these Portuguese bandits, in
whatever manner we like and expel
them from the country. It has
nothing to do with—international
policies and all that. The point was
made that complications will arise?
I can understand some suggestions
about the complications. I would ask
the Prime Minister to do this. Let
him recognize that right and just sit
with the Opposition Parties and
others, discuss the question of
expediency. I say that it is expedient
also and the political situation is more
favourable than ever before.
Imperialists, thanks to the struggle of
the world people, thanks to the
success of the freedom-loving man-
kind, are isolated and cornered
today. They dare not do anything.
There will be much less bloodshed if
we really move into action. Then
the question may arise that the
prestige of India will be affected.
We are proud of the prestige that
India has attained in the international
field. We cherish it and want to
preserve it. (Time bell rings.) This
prestige has to be preserved and hds to
be maintained. But remember, the
prestige of our country has gone up
because we had that great struggle for
national liberation. We have fought
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against Imperialism; we have the
finest anti~-Imperalist tradition; we
stand for peace, we greed no one’s
territory and we tolerate no colomal
people on our territory. It is this
history that has given us the great
prestige today. So, if we fight for
these things, if we fight for the
liberation of Goa, the prestige will
still rise.

The Prime Minister said that cer-
tain countries are against the libera-
tion of Goa He has not named them.
But I tell you, 1t 1s the Leader of the
Commonwealth, the British, who are
agamnst 1. The Brtish press is full
of thunder against the Goan libera-
tion struggle The Conservative
papers there, the Tory Press, are
writing agamst 1t They are agawnst
the hberation of Goa And what is
most regrettable 1s this The Soviet
Government and China support the
struggle  An article was published
in the A.I.C.C. Economic Review, say-
ing that the U.S.S.R. supports the

Goan struggle—that Goa should
belong to India  When that article was
published, intervened the TU.S.A.

Ambassador and  immediately a
circular was issued saying this article
had been published due to madver-
tence, and that the article repre-
sented the views of the Soviet writer
only; although 1t said in the article
itself that the U S S.R. supports the
Goan struggle, that Goa belongs to
India. Sir, this is the scandalous
state of things that 1s going on.
Those who support it, you suppress.
Those who condemn it, those who
are backing and supporting the
Portuguese, to them vou listen and
you bow to their desire. That is the
state of affairs that has developed.

Now, I would only like to say this
much. Let Government give an ulti-
matum to the Portuguese authorities
to quit Goa within a given period
of time Let the time be fixed, and if
they do not quit, it shall be our right
to take whatever action we like,
including police action. Secondly, the
treaties of Britain with Portugal, in
regard to Portuguese possessions in
India, should be annulled ky botn,
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by mere declarations. Thirdly, any
country which supports the Portuguese
authorities 1n Goa should be treated
as unfriendly country and should be
treated as such and such behaviour
should be regarded as unfriendly, 1if
not hostile, behaviour, towards India
Fourthly, there should be no ban
or restriction on the Indian people
helping the struggle for Goa’s libera-
tion, no matter how they choose to do
1t  The Congress Government has not
got that right, moral or political right
to impose such ban; the Government
has not got that right at all. It will
be for the people to decide, more
especially when the Government 1s
not doing anything, how they should
help the struggle for Goa’s liberation

and the Government must not
come 1n the way of the pecople
in this matter, by sealing or

closing the border for them-—what-

ever it may mean.

Sir, these are some of the points,
important demands we make, and T
am confident that Congressmen, the
mass of the Congress followers and
other parties, indeed the entire Indran
humanity, 1s united on these demands.
This unity has developed out of the
fire of struggle in the course of the
last few months. And this unity we
must guard as the apple of our eye.
But that is the unity which you are
disrupting and sabotaging by the
AICC. Resolution. I hope the
spirit of unity conforming to the
will of the people will prevail
over the disrupting forces. It is
deplorable that the counsels in
the highest circles should be such as
these. But the people are looking for-
ward to the future‘ and marching
forward. Let not the Government
come 1n the way. The Government of
India should give expression to the
will, the sentiments, and the urges
of the people of India and should not
retire into quibblings in logic or
international casuistry and try to do
something which is not in the nations-
interest, and not in  the interest or
Goan lberation. This is what 1 rave
to tell, not to the Prime Minister,
but to hic
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friend, Mr. Krishna Menon, and the
other Members of this House. The
Goan pclicy ot the Government needs
a radical cnange. And such a change is
desired in the interest of the people,
in the interest of peace and freedom,
in the interest of the Goan people, in
our own interests and for the welfare
and advancement of mankind.

Surr K. S. HEGDE: Sir, I am
extremely glad that there is greater
appieciation of our foreign policy
today than at any time before. A few

months back, there were suspicions in
most countries whether we were Com-
munists or near Communists, or whe-
ther we were all political duds who
do not understand the political situa-
tion in the world. When I was in
America last, many people guardedly
asked me, whether we were really
communists or not. In fact, many
people whispered into my ears whe-
ther Mr. Krishna Menon was a com-
munist or not. I told them, “He is as
much a communist as I am; if I am
not one, he is not one.” Every action
taken by this country was suspect,
sometimes genuinely and sometimes
deliberately. 1 was addressing one of
their clubs in America and when we
were speaking of co-existence, some
one asked me, “How can you exist
with the Russian bear?” I merely told
him, “You are offering me a symbol—
a bear. I can tolerate the bear, if
you can stand a lynching here or a
lynching there. And we try to co-
exist with both, with them, as well
as with you.” That is exactly the
situation that existed till last October.
T am extremely happy that many
events have taken place since then,
and more and more countries are
seeing the useful contribution that this
country has been making towards the
peaceful solution of international pro-
blems. In fact, Sir, during the last
General Assembly, when the question
of disarmament came up for considera-
tion and also when the question of
the control of atomic energy came up
for discussion, our chief delegate Mr.
Krishna Menon, took a very leading
part in the discussions and in helping
tp bring about certain amount of
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understanding between the different
countries. There were many diver-
gent opinions, but he was anxious to
collect together the c¢ommon points
of view and to consolidate them,
rather than allow them to be dissi-
pated by the different opinions that
existed here and there. It is well-
known in the United Nations that, for
many of the useful formulae that
were ultimately agreed to, he in
particular and our delegation in gene-
ral, played an extremely useful part
and there is greater and greater
realisation in the U.N. that, in all
these matters, India takes a
very independent  attitude, not
attached 1o any particular bloc.
Each question has been examin-
ed on its own merit, and support is
either offered or withdrawn solely on
the basis of the merits of the questions.
It is true that for a time certain
countries tried to isolate us. I shall
not go into that matter, because we
shall not be deterred by any attempts
made by any one country or made to
change our foreign policy. After the

Bandung Conference, an entirely
different pattern has come about.
Many counfries now genuinely feel

that this country has got a positive
role to play and it has played this
role in solving many of the world’s
difficult questions and that to a large
extent we have contributed to the
peaceful atmosphere that is prevailing
in the world today. We may make a
very modest claim that we had our
own contributions to offer, directly or
indirectly, in the Geneva Agreement
and in the peaceful settlement of the
Indo-China question. The apprecia-
tion of the part that we have played
has been shown by the distressed
world, when the Prime Minister went
on his tour of the European countries
and Russia. As he has very correctly
pointed out, it is not merely an appre-
ciation of his personality—that is my
part of the comment—but also an
appreciation of the foreign policy of
this counfry. 8o, every Indian has
got every reason to be proud of our
foreign policy.

I want this House to examine our
approach te the Goan problem from
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this point of view. We hav‘é. a position
and prestige today in the infkrnational
set-up; we have built up a ¥ery use-
lur end posiuve 1cle in settling inter-
national disputes. Now, in trying to
solve the question of Goa, shall we
forsake all the principles for which
we have stood? Shall we throw to
the winds the philosophy that we
placed before the world? Shall we
discard all those five principles that
we pledged ourselves to? When my
friend Mr. Bhupesh Gupta, the Leader
of the Communist Party was addres-
sing the House, I put him the simple
question, “At one time you supported
the policy of peaceful settlement of
international disputes......”

Surr BHUPESH GUPTA: We still
support but this is not an international
dispute. To our mind, it is a question
of asserting our rights of sovereignty.

Surr K. S. HEGDE: The virtue of
my hon. friend, Mr. Gupta, is that he
is deaf to other suggestions and is
loud in his own suggestion. When I
put that simple question to him, he
simply warded that question off by
saying that I could use my forensic
ability in other places and that I need
not refer to this matter. Mr. Gupta
may have a philosophy of his own,

but gle Government has a firm
philosphy and a firm way of
approach. There is no denying

the fact, whether you will it or not,
that our relation with the Portuguese
Government is a relationship based
on international law.

It is true—and there can be no
doubt about it—that Goa is part of
the country, but the question today
is that it is in the possession of some-
body who is wrongly in possession of
it—let us admit it—but the point is,
how shall we solve that? Shall we
raise an emotion in the country?
Shall we create conditions in the
country of which the ultimate finale
would be only military action or, shall
we try to solve it in accordance with

the policy that we have hitherto
pursued? I shall not dilate on the
subject because the Prime Minister

himself has placed all the materials
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add one or two other aspects. 1t is
for this House to take a comparative
picture, so far as utility is concerned,
from the point of view of this country.
At this stage of the development of
the country, should there be an emo-
tional scare in regard to Goa?

What has happened to Goa is this.
Everywhere, the nation’s attention is
now focussed not towards our develop-
ment, not towards the fulfilment of
our programme in the Five Year Plan,
but each day we are discussing and
concentrating the whole of our atten-
tion on this simple question of Goa.
It is true that it raises an important
issue; it is true it is a question of
fundamentals but, at the same time,
what is happoning is, all our energies
are being dissipated on questions
which could be solved by other
methods, questions which could be
solved without injuring the national
interest. For a time, we bent all our
energies to implementing the first Five
Year Plan and it is on record today
that we have made an appreciable and
tremendous progress. We had
increased our industrial production by
as much as 40 per cent. If we do not
keep up the tempo, we are likely to
lag behind and we may not be able
to implement the programme that we
have before us. In that set-up and in
that light, I would like the House to
examine this point. Should we raise
an emotional scare about Goa? Should
we all concentrate our energies in
solving this question of Goa which can
be otherwise, probably very easily,
solved? It is within the power of this

. Government to solve this problem; it

is being solved by methods and man-
ners different from that advocated by
my hon. friend, Mr. Gupta.

I have no doubt in my mind that
many of them who took part in this
movement are patriotic men and
women who were impelled by a noble
urge to partake in this movement, but
there is also no gainsaying the fact
that some of those who encouraged
this movement were not impelled by
the same noble cause that probably
impelled most of them. There were

before the House, but I should like to | political considerations behind it; it
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was trying to make political capital
by some individuals and by some
political parties also. We got a sample
of it today; just now the House has
heard it. There is an attempt on the
part of some individuals and some of
the parties to create as much con-
fusion, both politically and economi-
cally, in this country, to exploit that
condition for the benefit of that party
and try to show to the world—and to
Indians in particular—that salvation
lies in aligning with one or the other
bloes. It is that approach that we
must guard ourselves against. In the
name of this movement for Goan
liberation, many political parties have
come to the forefront and taken a lead;
they have tried to bolster up their own
position and tried to discredit the Gov-
ernment. The whole idea is not so
much to liberate Goa, but to dis-
credit the Government.

- Swrt BHUPESH GUPTA: This is
most unfortunate. A slander is cast on
the Goan liberation movement, the
efforts of the Indian people. I hope the
Prime Minister will dissociate him-
self from such aspersions.

Surt K. S. HEGDE: An aitempt is
heing made to place the Government
on the horns of a dilemma. It is true
that every one in this country is
anxious to liberate Goa.

Surt SATYAPRIYA BANERJEE
(West Bengal): Not you.

Szrr K. S. HEGDE: My hon. friend
challenges me. I would like him to
examine his own history. Where was
he when the freedom movement was
going on in this country?

Surt BHUPESH GUPTA: When
you were in the Police Court as a
Public Prosecutor, I was in Jail. You
must remember that.

Surr K. S. HEGDE: I was answer-
ing somebody else. If you had been
in jail, that was probably the best
vlace for you to have been in.

Surt BHUPESH GUPTA: I am
very prywud that I was in jail and I
know amwther gentleman who was
there ir. Alipore Jail and that was
Mr. Prime Minister.
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Surr K. S. HEGDE: I was trying to
place beafore the House the fact that
an attempt was being made to place
the Government on the horns of a
dilemma. The Government itself is
anxious to liberate Goa; Government
wants to liberate Goa as early as
possible but Government wants to
take, at the same time, an overall view
of the picture, both from the national
and international points of view, and
to have its own solution in the matter.
It is no use trying to force the hands of
Government in a matter like this. One
would have expected that all the
political parties would have support-
ed the Government. Normally, it is
the convention in the world that in
international relationship the other
political parties in opposition—even if
they have minor differences with the
Government policies—try to go with
the Government policy and support it;
they try to solve the matter in the
way and in the manner that the Gov-
ernment tries to solve it; but,
unfortunately, it is not to be. I hope
there will be better counsel and, ere
long, the Members of the Opposition
will see the merit of the Resolution
passed by the A.I.C.C. That is the only
Resolution that could have been pas-
sed in the present circumstances, in
the light of our policies. The A.I.C.C.
has taken into account every aspect
of the question and the Members who
passed that Resolution were as anxious
as any one of the Members of the
Opposition, to liberate Goa at a very
early time. At the same time, they
were anxious to protect the perstige
of this couniry dand to see that there
is orderly advance both internally and
internationally. From this point of
view, I urge upon this House fo accept
the policy enunciated by the Prime
Minister. I do not think I need dilate
on the subject as, particularly, the
time that has been allotted to me has
expired. I again request this House
to wholeheartedly support the foreign
policy as enunciated by the Prime

| Minister.

Surr V. K. KRISHNA MENON
(Madras): Mr. Deputy Chairman, the
Prime Minister, in submitting the
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present Motion before the House,
referred to the very many develop-
ments that had taken place in the
world since this House had an oppor-
tunity to discuss foreign affairs some-
time ago. It is not my intention tfo
cover the whole field of these develop-
ments, but only to draw attention to
the impact of these developmentgon
our foreign policy and also to state the
contribution that our policy has made
towards them. The Prime Minister
referred to the Conference that took
place and also to the various conversa-
tions that occurred since then in
Geneva, in Washington and in Peking.
This is neither the time nor the occa-
sion to go into the details of these con-
versations; as a matter of fact, ti.ey
refer to matters which are still sub-
ject to negotiations. In all these
affairs, the Government of India has
proceeded along and continued to
traverse the road of reconciliation. It
is not my intention to argue the issue
of Goa but, in the light of our general
policy, if our foreign policy is one
of reconciliation, one of peaceful
approach one of not using war in solv-
ing international crises, then, there is
no alternative except to find ways of
mobilising world opinion, wusing
measures short of war, to ensure to
the world that this country is always
bound by the method of reconciliation.
We could not afford to throw away
the capacity that we have today, to
prevent a world catastrophe, by sub-
mitting ourselves to any mood of
excitement. In fact, the trouble of this
world has been great in foreign affairs,
and the relations between countries
have, for nearly a century, been
decided by the mood of excitement and
by the attitude of fear. And this
country has made a contribution in a
modest way to improve matters, to
effect a change in such attitudes.

Since we met here last, there has
been an era of conferences, and some
changes have come over the world.
In a few weeks' time, the United
Nations will meet in its tenth session,
and it is worth while to recall that
while its predecessor, the League of
Nations, had an initial ten-year period
of success, the history of the United
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Nations in the first ten years has been
a period comparatively of gloom. But
now, in the second ten-year period,
it seems to be embarking on greater
capacity to rmplement the purposes for
which 1t was founded and, in doing
that, the United Nations, or the great
powers composing the United Nations,
have not renounced, but have
seen the wisdom—it is rather
being forced into the position by the
weight of events—that there is no
alternative to co-existence, that if
there are differences they must be
argued, and they must be resolved by
peaceful negotiations. In the world
today, it remains a fact that in spite of
the improvements that had taken
place, the situation is very grave,
particularly in our continent, that we
cannot shut our eyes to the fact that
il is a matter of great concern, that
the position in the Far East, whether
it be in Indo-China or in Korea or in
the China waters, is one which can at
any time create a position of much
greater concern and that an outbreak
of conflict of some kind can spread
into a larger and larger one.

Therefore, the most important event
on which our eyes must be focussed
are the indications or rather the talks
that are now going on between one
ambassador representing the United
States and another representing China.
Sir, it is true that United States has
not recognised China and China does
not recognise the United States, but
their ambassadors dre talking to each
other and perhaps that is the begin-
ning, and so far as we know these
talks are continuing ang, in a
rather harassed world, their conti-

nuance of the talks is a matter
of great importance; that is to
say, neither party is prepared to

break off and they are finding ways
and means to reach a settlement. They
are now arguing the question of the
return of the nationals of one coun-
try to another and neither side seems
to raise any chjection in principle,
which is a very leng way from the
days of Pan Mun Jon, when the main
purpose of a conference was to see
who could maks the longer speech.
In this particular matter, the iwo
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parties, without any difficulty, agreed
that there should be no publicity dur-
ing the period of negotiation with a
view to reach a settlement All this
1s related to the developments that
took place in the Bandung Conference
and afterwards the talks between this
country and China, which have been
communicated to both parties as was
appropriate on each oeccasion, and the
present negotiations, which aie direct
negotiations between China and the
United States, are the one objective for
which those, who were most interested
in peaceful settlements, had been aim-
mg at for a long time

It 1s recognised that at conferences,
the 1mtial question of who represents
whom has to be first settled and what
their international position 1s, 1t 1s
rather difficult to settle Therefore, 1n
the last five or six months such
endeavours this country can make and
others can make have been directly
towards finding a method whereby
these parties, who were not reconciled
to each other, who 1gnored each
other’s existence, who will not recog-
nise the reality that they are two of
the great powers, without whose co-
operation, settlement of any world
problem 1s 1mpossible The first step
had to be taken towaids that and that
was these direct negotiations The
Chinese came forward with an offer
which was responded to by the
Americans and now we had the begin-
ning of direct negotiations Whether
1t ends 1n all expected results or ends
in more or less 1s not really material,
because this 1s a break in a deadlock
and no further deadlocks may follow,
we hope This is a beginning tow ards
progress in that direction, and we
should all hope that public opinion 1n
the world, which has restrained
itsel in expressing criticism, will
continue to do so, so that the efforts
that are now being made 1n Geneva
will extend to larger spheres

Reference was made to the four
power conference that met in Geneva
sometime ago I like to say to this
House that the Prime Minister’s visit
to Russia and the pub¥c statements he
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made there aiterwards, and no doubt
the private communications he must
have made to others in regaid to the
economy, the polity and the attitude of
the Russian people and their desire
for peace—and i1ndeed there 1s no harm
in saying the fact that they were not
negotiating from weakness—and equdlily
our friendly attitude towards the
United States assisted in—I do not say
it was a conclusive fact— and made a
contribution towards fthe dJStmosphere
In Geneva 1tself,

In 1953, on behalf of the Govern-
ment of India, we proposed to the
United Nations General Assembly that
the only way to bring about a break
1n the world deadlock was for the four
powers—summit talks as 1t 1s now
called—to meet It was subjected to
much ridicule We must not congratu-
late ourselves, but we must feel happy
that after all things have moved in the
right direction Perhaps more impor-
tant than these objective events 1s that
the foreign policy of this country was
vindicated in another way, that is to
say, quite honestlv 1t was believed by
both sides, that our policy had been
-one of sitting on the fence, of escaping
the responsibility of being aligned to
one or the other, or we wanted to get
the best of both the worlds, that 1s,
keeping ourselves in the good books of
both sides and remamning safe without
our carrying any burdens If people
wanted to use strong language, they
said they were sitting on the fence and
trymg to be neutral

We have moved away from that
position and during the last twelve
months, neither of them suspected our
motives and both sides are prepared to
talk with us and we to them The
most important development in our
policy has gained greater acceptance
than before We are no longer looked
upon as a neutral country without res-
ponsibilities In fact, we have always
denied this appellation of neutralism
to ourselves so that today while we
cannot say our views will be accepted
or rejerted, we make the approach and,

| as the Prime Minister hag said, we
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are always willing to offer our services ] there should be no doubt whatsoever

to our limited capacity. There is no
feeling in this and whatever news-
papers in this country or that or the
other may say, there is no feeling in
responsible circles that we have either
an interested motive or we are play-
mg for one side and using the apparent
confidence of the other for selfish ends.

In this connection, Mr. Deputy
Chairman, I would like to say that as
a representative of the Government
of India, even while in an informal
capacity both in China and in the
United States, during these negotia-
tions, I observed that people in res-
ponsible positions as well as the
generality of the populations have
shown great and warm sympathy
towards this country. There is no lack
of friendliness in either of these places
and one great contribution we can
make, is to play down any kind of
exaggerated feeling of hostility that
may come out in regard to either of
them. One may be pro-Chinese and
it is not necessary to be anti-American
or vice versa. We lose in the strength
that we may have by picking up some
comment in some newspaper and try-
ing to put it as though it is the policy
uf the counfry. Our newspapers are
not free from criticising other people
und there is no reason why the news-
papers of other countries should not
say things about us.

Reference has been made to the
problem of Indo-China, which is one
of the serious difficulties that con-
front us. The Prime Minister has
already referred to the fact that our
position in Indo-China is dependent
upon the Geneva Agreement. In fact,
the Commission is the creature of the
Agreement. I would not have pursu-
ed this matter in great detail but for
the fact that the legal issues in this
matter have been aired in this House
and we have an audience which goes
further than our newspapers and the
Chamber itself. This is one of the
matters likely to come up and, while
I have no desire to go infto any very
great detail, it is necessary, in view
of the fact of the matter having been
raised, to point out that in ocur mind

that the authorities of South Viet-Nam
are wholly and totally bound by the
Geneva Agreement, And the reasons
are very simple. First of all, it is
stated in article 27 of the Armistice
Agreement—I do not mean the Agree-
ment as a whole—that the signatories
to the present Agreement and the
successors in their functions shall be
responsible so that there is no ques-
tion of these people not being bound.
We cannot take this Agreement in
part and say that it is merely relating
to military provisions, that is, an
Agreement between the two Com-
mands. But the final declaration that
is part of the Geneva proceedings is
an integral part of the Geneva Agree-
ment. Therefore, the whole of this
thing has the character of an inter-
national treaty; whether the authori-
ties of the South Viet-Nam Govern-
ment signed the Armistice Agreement
or not is immaterial, because the State
of Viet-Nam as it was called, along
wit1 nine others, is a party to the final
declaration and that final declaration
is binding upon the State of South
Viet-Nam.

I do not want to labour the House
by giving a number of provisions in
detail, but if anybody is interested, he
can look at paragraph 1 of this final
declaration and articles 6, 7 and 13.
They are all relevant to this fact that
first of all the Geneva Agreement did
not recognise two States. Viet-Nam
was one and the French at that time
had authority and forces in both areas
and it is definitely laid down that the
Conference recognises that the essen-
tial purpose of the Agreement is to
scttle military questions with a view to
ending  hostilities. The  military
demarcation line is only provisional
and need not in any way be interpreted
as constituting political or territorial
boundary, so that though there are
two governing authorities in these
States so far as international obliga-
tions of the Geneva Agreement are
concerned this territory is one and I
say that the purpose of this whole
Agreement is to create a situation
whereby free elections will take place
there according to human rights and
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things of that character. Over and
above that, the South Viet-Nam terri-
tory is bound by the Geneva Agree-
ment in so far as they have received
the benefits of this Agreement and
they are estopped. It is a well known
doctrine in international law which has
been reinforced by article 38 of the
International Court of Justice that
ordinary civil practices which are
accepted by civilised nations are part
of international law. They have
accepted the benefits of this Agreement
by way of repatriation of population,
by way of protection against aggres-
sion and so on. All these benefits
have been received by them and now
they cannot repudiate the responsibi-
lity. Over and above that there are—I
do not want to say the whole of the
law in this connection—a large
number of considerations well sup-
ported by international decisions
including the recent advisory opinion
on South West Africa which all go to
show that South Viet-Nam can in no
way escape the responsibility of the
Agreement.

Now, the question usually arices as
to whether the Government of India
had any knowledge as to the possi-
bility  of conducting free elections.
Here again, I think, we must make
our position clear. The International
Supervisory Commission has ipso facto
no rights and no obligations to conduct
an election. All that the Agreement
provides for is that, on a fixed day in
June, the two parties should enter into
consultations with a view to establish-
ing the procedure for clections and
that an election should take place next
year. The International Commission
has an over-all responsibility to see
the carrying out of the Agreement
and, therefore, the International Com-
mission has to promote agreement
between the fwo sides to have an elec-
tion. And I do not think I am saying
anything improper when I say that,
during the last six months, both
individuals and the Commission itself
have been in contact with both sides
and the suggestion that we have made
is that both sides should Pproclaim
that they are willing to accept what

[ RAJYA SABHA ]

Situation 2144

is implied by the Agreement and what
is part of the ordinary conception of
democratic elections, namely, elections
by secret ballot, freedom of propa-
ganda, freedom of speech and associa-
tion and also international supervision.
So far as I know, the northern terri-
tory known as the Democratic
Republic of Viet-Nam has made it
quite clear that they are not only
willing to accept these conditions, but
in fact, they have proposed them
themselves. Whether they will carry
them out? Well, there are those who
say that the States of a particular
character would not carry out their
obligations, but then the other side also
says the same thing. All that we can
do is to see that the basis for election
is one which will pass muster. That
is to say, there should be an agree-
ment between the two States where-
by the secrecy of the ballot and the
freedom of campaigning and interna-
tional supervision which are the main
things are agreed upon.

If that is done, a machinery would
be set up. That machinery may be
an international commission or may
be anything else, But it is very
difficult to see how there could be
anything except the international
supervisory commission, because,
recalling the situation in Geneva, one
of the main difficulties was to find a
body that would be acceptable to both
sides and that is how we came intfo
this. And if it was difficult then, it
would be more difficult today; but
so far as we are concerned, our
responsibilities would end so far
as election goes with ftrying to .
bring these pé#rties together and
with enabling them to agree to a
supervisory body. The only canon
that makes it acceptable is that both
sides must have agreed to it. There
may be one country, two countries or
twenty countries. No one can impose
a tribunal upon them, however reput-
able it may be. The basis of the whole
question is that the two parties must
agree. So much for Viet-Nam. The
place is giving us a certain amount of
concern bhut, I think, we must take this
in the perspective of things. There has
been a clvil war in the land for eight
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years, where the contending parties
were not merely, like parties in a civil
war, playing with each other’s life,
but the war has been of a ferocious
character. There are no wars rore
cruel than civil wars. Therefore, if
there are difficulties, we must try to
understand them. Under the Agree-
ment the sovereignty of the Royal
Laotian Government has been
accepted by both sides but in

fact, certain part of the territory
has not actually come under
their administration. On the other

hand the Laotian Government has not
provided any conditions for elections
which would enable anybody to
participate in them. We have some
trouble there. We have also some
trouble in Viet-Nam. But in all con-
science, Mr. Deputy Chairman, the
restless situation, with all the implica-
tions and consequences, some of which
were seen on the 20th July this year,
and the propaganda which is going on
there, should be a warning to us. If
leaders of public opinion, to whatever
party they may belong, try to egg on
people to violent action, they won’t be
able to stop them later. That was what
happened in Viet-Nam. They were
inciting them with the result that the
population got out of control and a
member-personnel of our Commussion
was manhandled and his personal pro-
perty was violated.

Apart from that, the unification of
this territory is of very great impor-
tance to South East Asia and therefore
all the parties concerned, all the ten
signatories to the Agreement and the
various other countries, who have
subsequently expressed their support
to the Geneva Agreement, have both
a legal and moral duty to use every
means that is possible, in terms of
peaceful adjustment and conversations,
to bring about the functioning and
implementation of the Geneva Agree-
ment in its full terms.

In a few weeks’ time, as 1 said, the
General Assembly of the United
Nations will meet and the Prime
Minister referred to one of the main
problems that was before them and
that is the problem of disarmament.
Now, as one of the previous speakers
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pointed out, this country in spite of the
fact that we are not one of the great
Powers—and we 'do not express a
desire to be one and what is more we
have not hitherto measured the status
of the nations merely by the size of
their armies though it may be a very
important matter—is playing a part in
this. The Disarmament Committee is
sitting now in New York and some
public statements have been made, but
it is usually forgotten that, during the
last two weeks, the two parties con-
cerned have surmounted some of the
most difficult questions in principle.
But it very often happens in interna-
tional negotiations that it is not the
principle that is difficult but it is some
minute point that usually creats a
deadlock and keeps the deadlock going.

So the fact that there has been an
agreement in principle is important—
an agreement in the sense that Pre-
sident Eisenhower has said that ‘your
planes can fly over us and our planes
over you and so there will be an open
book’. That is the principle and
Marshal Bulganin raised no objection
to that but only he has questioned the
practicality of it. This idea of inspec-
tion, of looking into the other side,
has been accepted. In fact, it had been
accepted even before, but we are still
up against the_  proposition how big
countries, with considerable economy,
considerable industrial production and
considerable war secrets, and what is
more, in spite of various conferences,
tend to become more and more
suspicious of each other. The stronger
they become, the more afraid they are
of each other. How will they promote
the organs of their Government to
wander round in other peoples’ terri-
tories to find out what is going on
there? I think the suggestion made by
the United Kingdom Government
trying to introduce limited inspection
has certain points—just as we have
done in Indo-China. That may be the
beginning. But at any rate this coun-
try pointed out last year that, with the
best will in the world, it will take a
long time before the disarmament con-
vention can be signed by Governments.
There are so many factors to be taken
into account. And if a convention
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15 signed, 1t 18 of no value unless it

goes back to each legislature and s

ratified, so that actually a disarmament
act will take a considerable time,
during which period atomic weapons,
unless they are banned, would become
not only so large—to my mind that
1s not the most serious part of i1t—but
they will become so widely used that
gangsters and countries outside the
present group of countries would be
able to possess them Then, they
would become a greater danger That
1s the problem we are facing There-
fore, on behalf of the Government of
India, 1t was proposed last year that
pending this agreement, which we all
hope wall come and which we all
should work for, there should be some
truce mm arming There should be
something like an armistice either on
a budgetary basis or on the basis of
weapons or whatever 1t may be, and
great countries should voluntarily say,
that since a disarmament treaty 1s
round the corner or 1s being worked
out, “we voluntarily agree not to
indulge m an armaments race”

Now, last year, we were turning the
corner on the deadlock between the
two States and some resolution was
proposed to which both the Russians
and Americans agreed We were
anxious to get the unanimity main-
tamned and, therefore, the proposal has
been taken into consideration, has been
referred to a Committee and 1t will
come up again They are hoping that
if the 1mprovement i the world
situation remains, some such view
would be found generally acceptable
Since the Assembly met last time,
since the deadlock occurred on dis-
armament, there has been a change in
the attitude of people Apart from
any change in the heart, there has been
a realisation in the head that 1t 1s not
possible to wage war with any profit,
that there will be no victor and van-
quished That 1s becoming increasingly
realised Therefore, the disarmament
problem, which would be one of the
main things that will come up for
discussion, 1s one to which this country
would be able to make a contribution
I think 1t 1s important to say that no
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agreement on disarmament and no
discussion on disarmament has any
realistic value at all so long as China
1s not a party to 1t Here 1s a country
with an army of five million people,
probably with five millions 1n reserve,
with an industry which 1s very consi-
derable, which by 25 or 30 years of
internal war has tramed 1tself in
methods of war and, what 1s more,
has not renounced war as a weapon
even 1n the case of legitimate posi-
tions It has an area of 4 million
square miles, 600 million people—
people who have no fear of any one

and who cannot be cowed down
China should be brought into the
ambit Here, whether any one likes

or not, 1t 15 a fact that she 1s a power-
ful nation Now, the Government of
India, I presume, will come to 1ts own
decision 1n 1ts wisdom as to how far
this matter can be pressed just now
or not That 1s purely relating that
question to the possibilities and
circumstances of the present situation
But we all hope that the Geneva dis-
cussions will be of a character that
will assist us 1n promoting the Chinese
position without offence to any one

Another aspect of things 1s, what
the Bandung Conference was widely
concerned about, and about which
there have been so many references
in this House, regarding the represen-
tation of nations 1n the United
Nations While this laige question 1s
of universal concern, we are parti-
cularly concerned about our
neighbours It 1s only natural-——coun-
tries hike Ceylon, Nepal and Libya,
with which we have close connect-
ions It 1s our hope that some pro-
posals that have been put forward
would be accepted There are various
offers made you take 15, 12, 9, or 7
That 1s the offer from one side We
hope, 1n view of the improved rela-
tions, 1t will be possible to begin by
the admission of Austria or some of
these countries like Ceylon and Nepal
who have not done anybody any
harm Our past policy has been to
come out vigorously in support of the
admuission of these countries, especially
as Asia 18 under-represented in the
United Nations
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Y do not think there is very much
one should say at this stage except,
once again, to point out that this coun-
try ought to feel happy that in spite
of all the newspaper headlines and
the attacks on individuals that may
go on, we have established a position
in the minds of people. Misguided as
they may be, that we are not out to
make mischief. Also, that we are not
escaping responsibilities. I do not
think that anything that we have done
in the international field has been of
greater conseqguence than the responsi-
bilities we accepted in Korea. Being
so far away and the quantum of
forces sent there being so small, and
what is more, having performed the
task efficiently, it was a great contri-
bution both to ourselves and to the
world that the armed forces of this
nation were used for the purpose of
implementing the arrangements for
stopping the fighting and not for pro-
moting it. So we have to that extent
been successful.

Before I sit down, I would ask, if I
may, in view of the association one
has with these matters of this House
and this country to have a great deal
of patience for people who do not
understand us. After all, we do not
understand other people and there is
no reason why they should all under-
stand us. The United States which has
a very powerful press, and if I may
say so, a very considerable press,
writes what it likes about people. So
did the Russian press in the old days
and it may change again. I do not see
any reason why people should not
write or say anything. We have found
it more useful, apart from ethical
considerations. Let people say what
they want to say and we go on to do
what we want. This has been the
policy~—thanks to the leadership of our
Prime Minister—that we carry on
even when we debate in the United
‘Nations. We have found that the best
part not only of wisdom, but of
national honour, lies not in hitting
back; and this has been the contribu-
tion this country has made. And final-
1y, behind that policy, irrespective of
all the inevitable acrimony of debate
in a Parliament, lies the entire force,
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the entire moral support and the
spfritual values of this country. That
is our greatest strength.

Suri S. MAHANTY: Mr. Deputy
Chairman, at the outset, I would like
to record the sincerest appreciation of
the Party which I have the honour to
represent here of the unique success
of the foreign policy pursued by the
Prime Minister. 'Today, more than
ever before, it can be said with a
great deal of confidence that inter-
national tensions have been greatly
relieved and the chances of interna-
tional war of any magnitude have been
greatly minimised. I am happy that
this fact has received wide recognition.

[THE Vice-CHAIRMAN (Dr. P.

SuBBARAYAN in the Chair.]

But having said so, I must also
express my regret for being constrain-
ed to observe that coming nearer home,
we find that our foreign policy has
been vacillating, has been hailting, has
been apologetic, and has not received
that degree of success that one legiti-
mately expected. It is irue—whether
we look at the citizenship issue in
we look at South
Africa—I hope the hon. Prime Minister
also agrees—that the peaceful efforts
of India in these directions have not
been rewarded with the success that
we expected. Now, Sir, the latest
instance is Goa.

3 pwMm.

Sir, before I proceed with an analy-
sis of the Government of India’: policy
towards Goa. I would like to remind
the House of a very important state-
ment which was made by the Prime
Minister as early as 25th August 1954,
in the other House. For the first time.
the Prime Minister enunciated in very
clear terms the Government of India’s
attjtude towards Goa. In that speech,
he stated as follows:

“The policy that we have pursued
has been, even a: in India under
British rule, one of non-violence and
we have fashioneq our approach and
conduct accordingly. This adherente
to non-viclence means that we may
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not abandon or permit any desro-
gation of our identification with'the
cause of our compatriots under
Portuguese rule.”

Sir, I hope the hon. Prime Minister
remembers it correctly.

Sir, after the A.I.C.C. Resolution,
over which so much has been zpoken
today, and after all that we have heard
from the hon. Prime Minister, the
House js convinced that the policy
that we are now going to pursue is
going to derogate our identification
with the cause of the liberation move-
ment in Goa. Sir, the statement of the
hon. Prime Minister has been nega-
tived. He say:; “we will not take
recourse to police action.” We are all
at one with him. Then he says ‘“we
will not take recourse to satyagraha
either”” I am also at one with him,
because satyagraha, in the internation-
al fleld, is something unheard of. But
what ig the po:zitive line of action that
he has suggested? He has suggested
nane. Therefore Sir, it is no good
painting the lily in red. We know that
our efforts have achieved a consider-
able amount of success in the inter-
national sphere. But there are several
problems nearer home, which still
remain to be solved.

Before I proceed further, Sir, I would
like to sketich here a brief resume of
the nationalist movement in Goa. The
fact has got to be borne in mind that
while India was fighting again.t the
British imperialism, it was not merely
a fight against one kind of imperialism,
or only against a particular variety of
it. But it wag a figsht against the
principle of colonialism. Maybe, for
obvious reasons our attention was
focussed more on the British imperial-
izm, which at that moment was: a
matter of great importance. But after
we attained independence, the Prime
Minister said that even before India
attained independence, the issues of
foreign pockets like Goa and Pondi-
cherry were agitating the minds of
the Congress leaders. And in all
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humility, I ask the hon. Prime Minis-
ter to tell us even a single step that
he took in that direction. No step
taken 1mn that direction. In a recent
letter published by Sir Mirza Ismalil,
the ex-Prime Minister of Hyderabad,
in the London Times, it has been stat-
ed how the Hyderabad Government
was negotiating with the Portuguese
authorities for the purchase of their
territory in India, for a sum of Rs. 50
lakhs, Well, I do not approve the idea
that we should purchase a territory
at the cost of our principle, although
there are instances in history; for
example, Alagka was purchased from
U.S.S.R. by America and Louisiana
from France. But we are not going to
purchase the territory even if the
Portuguese authorities agree to sell it,
for men cannot be purchased like
chattels, But that only indicates the
mood in which the Portuguese autho-
rities were. It is an undeniable fact
that Goa is a part of India, and there-
fore, today or tomorrow, they shall
have to leave. But it is the vacillat-
ing policy of the Government of India
which did not consummate that desire.
I quite appreciate those difficult days.
Those were the days of great concern.
There was the partition and there
were the other problems that followed
in its wake. But let us frankly admit
our own limitations. Let us not mis-
lead the country by saying that we
have been pursuing thts matter with
all sincerity.

And in the second place, with regard
to Indo-China, I do not stint the credit
that is due to the Government. But
thig fact has to be remembered, Sir,
that if France had not to leave Indo-
China, then probably the solution of
the question of French possession: in
India would have created a very
serious headache for us. But anyway,
thanks to Mr. Mendes-France and the
people of TFrance, the question of
French possessions has been settled
very amicably, without sfraining our
relations with that great country.

And coming to the question of Goa,
I think the first spurt of nationalist
movement had started in the month
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of June 1954, when Dr Gaitonde was
2xiled, and many other nationalist
leaders were put under arrest There~
after various things happened, and in
the month of July a band of Goan
volunteers occupled the enclave of
Dadra in the State of Bombay There-
after, the other enclave Nagarhavels,
was also occupted And I am glad to
learn that the Government of India
very strongly refused the Portuguese
request to send troop, and police for
reoccupation of those enclaves, and
sald that they would never be a party
to such suppression of a genuine
natinnalist movement on the Inchan
soil I am glad that they refused
permission to the Portuguese trcops
and army to march for the reoccupa
tion of Dadra and Nagarhaveli 1 do
not know, Sir what has happened to
Dadra and Nagarhaveli Although
they continue legally to be under the
Portugue-e possessions, we would like
to be told what their political and

administrative position 1s at the
moment
Sir 1in the meantime, when the

people found that the Government of
India would not do anything except
exchanging diplomatic notes with the
Portuguese Government, they thought
that 1t was treir duty to be of <ome
help to their compatriots, and to 1den
fify themselves effectively with +their
struggle agamst colonialsm And I
am also glad to m~ntion that such a
sentiment had got 1t, ble sings from
no less a person than the Prime
Minister himself But before the
irdependence day of 1954, when mass
vreparationg went on for entry of
satyagrahis mto Goa the Portuguese
autiorities were unnerved, and m a
note, I think on August 8 1954, they
put forward a proposal for observa-
tion of the frontiers by some neutral
observers I wonder as to why the
Government of India ever gave their
consent to such a proposal However,
I am glad that due to Portuguese
stupidity that proposal could nst be
furthered But, none-the-less, the
fact remamns to be said that the
Portuguese got theiwr first round of
63 RSD—5
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succes, in their diplomatic deal It
served very well the purpose that
they had jn ther mind namely, fo
seal off the frontiers so that no salya
grahts from outside could enter Goa
1 think the Government owe us an
answer as to why they agreed in the
beginning to the Portuguese request
for observation of the Goa frontier by
neutral observers

Then, Sir, 1n the face of these
repressions, the nationalist movement
went on, which reached 1ts chmax on
the Independence Day this year
How non violent satyagrahis fell under
the attacks of a venal army, how a
middle-aged lady did not hesitate
to face the Portuguese bullets 1n

order to save the honour of
the Indian flag, well, all these
things will be recorded mn epics

and ballads for mnspiring the young
generations We need not dilate on
those things The guestion 1s, what
ls going to be our attitude towards
Goa I am glad, the hon Prime Min.-
ter has said that the 1ssute should be
clarified I am also equally anxious
that the 1ssue should be clarified.
Now, the first thing 1s satyagraha 1
have never had much faith in satya-

graha If satyagraha was a valhd
principle, 1t must be valid both for
home and for abroad When the

beople take to satyagraha for solution
of dome tic 1ssues, the Government
condemns 1t as unethical, mmpolitic
and unconstitutional It should be
more so when 1t 1s concerned with a
foreign country I am amazed how
both the President of the Congress
and the Prime Minister were sending
greetings to Goa satyagrahls Here 1s
the report of a speech by Mr U N
Dhebar made on the 21st August this
year He wa delivering a speech 1n
the Gandhi Grounds while the hon
Prime Minister was delivering his
speech 1 Sitapur in the UP Congress
Committee Mr Dhebar says (I am
quoting fiom the report of the States-
‘man) *

“Mr Dhebar expressed the hope
ithat the movement would succeed as
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the volunteers who entered Goa had
shown remarkable discipline and
conducted themselves a: true and
non-violent satyagrahis and faced
Portuguese bullets boldly”.

But when it comes to the Prime Minis-
ter, he says:

“While we must admire the
courage of many of those Goans and
Indians who have performed satya-
graha, in this connection we have
to remember that many of the
advocates of these satyagrahas appa-
rently had no conception of what
satyagraha means.”

This kind of conflicting views and
utterances resulted in not only weak-
ening our position in Goa, in the
international field, but it has also
resulted in cold-blooded wmurder, of
the satyagrahis. It has to be remem-
bered that you also have been abet-
tors in the murder of non-violent
satyagrahis in Goa. That fact cannot
be eliminated. However, I would not
dilate on that much. I am not an
advocate of war, for war does not pay
anyone. I am at one with you that
such international questiong should be
settled peacefully through negotiations.
Now, we have given a fair trial to
negotiations. I don’t know. Probably
this Goa question will have one dis-
tinction in the history of diplomacy
that, for no other issue, so many dip-
lomatic notes were exchanged between
two Governments—the Government of
India and the Government of Portugal.

SHr1 BHUPESH GUPTA: Did
Government of Portugal reply?

the

SHRI 8. MAHANTY: Yes, they were
very prompt in replying Now, the
question is, let us view international
opinion in regard to Goa. It pains
me to observe that all our peaceful
approach has been grossly misunder-
:tood. Let us look at the Mother of
Commonwealth—U K-—whom we so
much adore On August 8 1954, the
British Foreign Minister, Mr. Selwyn
Lloyd took an one-sided view of affairs
m Goa and reported to the Portuguese
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Ambassador in London that Her
Majesty’s Government was very much
concerned over the tension that existed
between an old ally like Portugal and
a Member of the Commnnwealth. This
was enough to provoke the acting
High Commussioner for UK. in India,
Mr. Middleton, to expre:s hopes that
the question of Goa would be very
peacefully settled without taking
recourse to violence. But the fact has
to be remembered that non-violence
and peace are being used as a veneer
for maintaining the status quo. Look
at Venezuela; look at Argentina; look
at Brazil; look at Italy; look at Chile.
All these couniries have expressed
unanimously the hope that the issue
should be settled peacefully, but have
they condemned the Portuguese van-
dalism in Goa? No. Therefore, from
these facts, one is constrained to con-
clude that in certain quarters, non-
violence and the peaceful method of
solving international disputes is being
used as a veneer for maintaining the
status quo with Portuguese bayonets.
It is not a question of police action or
non-violence. It 1s not a que tion of
satyagraha or exchange of diplomatic
notes It is basically a question of
whether we are going to put up with
it; if not, we are perfectly behind you,
But tell us what do you propose. I
think, the Government of India is
aware of this situation but it thinks it
is beyond its control to take any
definite initiative in the matter,

Now, I feel there is another way of
looking at this. We went to Bandung.
Sometime back, I raised this que-tion.
In Bandung, where the Afro-Asian
nations met, what was the emotional
background of that conference? Sco
long Asian and African countries
were merely being sacrificed on the
chess-board of international politics
like pawns. Now, Bandung was a
symbol for the new resurgence of
Afro-Asian nations and in that Con-
ference, India had a very great role
to play I asked a :-imple question.
Was this question of Goa and other
Portuguese possessions raised in the
Bandung Conference? The answer
was ‘no’. Well, if anyone goes through
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the proceedings of the Bandung Con-
ference, he will find that it is not
that the issue of coloralism was dis-
cussed there in the abstract. We
expressed sympathy for Morocco, for
Tunisia, for Algeria and even a speci-
fic demand was made by the Confer-
ence for rendition of West Irian n
Indonesia The Prime Mmister in his
speech has admitted this morn-
ing that India did not raise
that 1ssue at all I think I have
got his quotation He said that
others were very anxious to raise the
question of the colonial countries n
which they were interested Then,
what is the inference” India was not
anxious to raise It If India was not
anxious to raise it, I should say that
India ha, lost a golden opporturity
for mobihizing Afro Asian sympathy
in favour of the Iiberation of the
Portuguese possessions

AN HoNn MEMBER That 1s wrong

SHRI S MAHANTY It may be
wrong, my dear Sll‘, according to vou,
but you have to advance some facts
and arguments to show why I am
wrong Now, here 1s a non-violent
way Nobody 1s advocating here that
you march vour army or police into
Goa Nobody says here that you send
your satyagrahis to Goa It 1s a most
non-violent, diplomatic way and I
hope the Government will have to
give u., some explanation, why rhey
were not anxious to raise the question
of Portuguese possessions in Bandung
and why they have missed that golden
opportumty of mobilizing Afro-Asian
opmnion agamnst Portuguese colonialism
in Goa In the second place, we have
been constramned to impose econd>mic
sanction, against Goa but why we did
not take to it much earlier? We
already find whit the economic sanc-
tions have resulted in Goa, for which
the Portuguese are now 1mposing
taxation on Indians in Angola Mozam
bique and other Portuguese posses
sions Why did we not take that
step much earlier? The Government
a so owes us an answer 1n that regard
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In the thirq place the Government
of India have taken no step. as vet
for approaching the other Bandung
powers who are signatories to that
Resolution on colonialism to express
their sympathy effectively, against the
Portuguese colonialism mn India We
did not an»nproach Burma, Indonesia,
and we thank them that they have
expressed their sympathies even with-
out our approachmg them but the
question 1. why the Government is
not approaching the other Bandung
powers for expressing their sympathy
agamst colonialism 1in Goa in  most
effective terms These are non-viclent
efforts, which may be continued,
towards a peaceful solution of this
problem

Then, I have got two other minor
points which.. ...

Tue VICE-CHAIRMAN (Dr. P.
SUBBARAYAN) It 1s nearly time,
because you agreed to divide the time
between you and Mr, Mathur, Twenty
minutes are over.

Surt S MAHANTY Within two
minute. I will conclude I do not
want to take up his time

Sir T have, for obvious reasons, not
dealt with other important aspects of
our foreign policy I have manly
concentrated on the Goa question Bui
before concluding, I have to bring one
or two minor points to the notice cf
the House The first 1s that the uni-
lateral action which the Congress has
taken by 1ssuing directives to stop
not only the ma s Satyagraha, but al<o
individual Satyagraha, they have com
pletely landed the Indian Satyagrahis
who are now 1in jJail or who have been
suffering for 1t, 1n a most untenable
position  Moreover, this unilateral
action of the Congress has sabotaged
the unity that the Opposition Parties
have been trying to build up in their
own way for unanimity over 1ssues
which affect international questions
It 1s said “Let the Oppo ition Parties
follow our directives” We are pe1-
fectly prepared, but had you the
cortesy to refer the matter to us
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before you finalised it in your A.I.C.C.
meetings}? You did not. I think, you
yourself will concede that it is too
much to be expected from the Oppo-
sition Parties. And it is also too much
to attribute motives to the meanest of
them, that they are trying to make
capital out of the Satyagrahis who
martyr themselves in the so-called

foreign soil of Goa.

The second thing is—and that pains
me most—that the unity, the national
unity which we have been irying all
along to build up and evolve on issues
relating to our foreign policy, this
unity your unilateral action has sabo-
taged and you have landed the Satya-
grahis in a most untenable position.
You have withdrawn your identifica-
tion with the liberation struggle in
Goa. Sir, these are the results, the
sum and substance, of the AIC.C.
Resolution of which this morning the
Prime Minister gave a lucid exposi-
tion.

. Wo TEAR (WY WIW):  IUER
Teigw, Pagy #7 WelEw  wieated @
wr &1 T3 soo, oo Fw® # mA
tedt d HUR T AT AU ST
ut Pt ot ot o weh wegtaw

ameteran et gefie e &SI
S omrd @bt ® wd oot det @
gur aiterat & gEwEm O

’5e5 # afge wezt @ Aqver A wiww
d &% W owlwT & AWTET It Owe |
W TG T AR gren o P& Taar T
T § olv 39 RN ¥ AW eR
F FAN qigEH FOEAT A qUA d
att tawme 2 tod P o1 @ =@

bt @%@ Peuly ot @ A o |

ary #F Fw IS gar | wHAr e
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Sur1 T.J. M. WILSON (Andhra) : Mr.
Deputy Chairman, if the world today
wears a bright look leading down from

(k2
g
a1t

the XKorean Armistice, Indo-China
truce, the Bandung Conference, the
recent Summit Conference of the

Heads of States, it is in no small mea-
sure due to India’s foreign policy, with
it; non-alignment with power blocs,
with its unflinching faith in the United
Nations Organisation, with its Panch
Shila, with its contfacting the Heads
of States personally and thus expand-
ing the area of peace, and a foreign
policy, which is in tune with and true
tc the spirit of Asoka and Gandhiji.
The world is aware, Sir, that Indian
nationalism has delivered a vital hlow
to colonialism all over the world.
Colonialism has died in some parts
and is in the grip of death in the other
parts of the world. Therefore, the
existence of foreign enclaves in India
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is an anachronism today and is an
affront to the nationalism of India.
Besides all these, there is the desire
of the people of Goa for freedom from
foreign yoke., Inevitably, therefore,
even without the passion and the
hate that is raised by political parties
in this country, the people of India
and the Government of India are
vitally concerned with this problem of
Goa, It is true that we have been
served up with novel ideas and pecu-
liar concepts by some foreign Press
now and then, among them being that
Goa is part of Portugal and that Goa
is an entity separate and distinct from
India or Indian culture. It need not
be seriously considered now in the
20th century, that Goa is part of
Portugal. What is this concept of
culture which is separate and distinct
from Indian culture?

It often pains us that both Christian
religion and Christian church are
invoked for this purpose. Sir, is it
that the Christian church or the
Christian religion is so narrow and so
little as to be associated with or identi-
fled with or linked up with a Portu-
guese State or any other European
State or Government or is it, I asu
seriously, that the people of Goa, the
Christian community of Goa is afraid
of any prospect of curtailment of its
liberty, religious or cultural, in India,
which has secularised its State which
is about the greatest achievement in
the modern age; the importance, the
epoch-making importance of which is
not realized, often, hy our being far
too near it and also by certain unfor-
tunate incidents which occur in a
large and ancient nation like India?
Or is it indeed, Sir, that the culture
of Christianity is found only in Goa
or that Christianity can be reduced
to or identified with any ideology or
‘ism’ in this material world, because
Christianity essentially and centrally,
is an incarnation of Christ as the King
of human life, which means by impli-
cation, and which, therefore, upholds
certain virtues as charity, fairness and
justice and liberty, and therefore,
naturally Thristianity means in actual
life--it upholds democracy and liberty,
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and in short, 15 the centralizeq hght
of freedom Therefore, to say that
Christian church or Christianity has
found its reflection in Goa, 15 fantas

tic and the Christian church has had
its bright pages of the early Puritan-
ism, of piety and fraternity of the
Church Fathers of those days, and
also its medizeval splendour which
has brought forth great saints and
seers, and 1t has also as well 1ts dark
pages, the black pages of imposition
and resistance to progress and to
scignce. But whatever 1t has done 1n
the past, I can say the Church will
never stand today, in the twentieth
century, either for Imperialism or
Colonialism Therefore the contention
of culture or a cultural entity or cul-
tural rights would not for a moment
hold water in regard to Goa And of
course, 1t has been brought home by
the Members of the other side that
this 1s a very highly moral and nation-
al problem Certaimnly, it is, and no
argument on the part of any party 1s
necessary to bring that home to the
large masses of the people of this
country or to the Government of
India But 1t is a fact and it remains
an unfortunate fact that this issue is
not only highly political and maoral
and national, but it is also a legal
issue, because 1t 15 a matter between
two sovereign States Portugal .till
having legal sovereignty of the terri-
tory of Goa, and therefore, anything
that is done has legal implications
about it, and I am sure that the Gov-
ernment of India have taken very
serious notice It has been tcld to us
by the Prime Minister that they have
taken very serious notice of the atro-
cities committed by the Portuguese
Government on Indian nationals,
because the.e constitute, in the opinion
of lawyers as well as from common

sense, very serious 1llegal acts as
understood in international law, and I
have no doubt that the Government
wiil take such action and such repri

suls as are appropriate and proper.

(Tvme bell rings.)

Sir, T will take one
thiova of

minute
martyrs has flowed

The
very
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often 1 deliverance and progress and
humanity has to get moving, healing
its sores, and with the Government
of India handlingethis problem in the
way m which 1t 1s, with the policy of
the Government of India which 1 do

Swtuation

not say non-violent but which
is  peaceful, which is not only
highly moral but practical and

which has therefore startled many
of the huge States of this world which
are used to might and force with
that Government and with
that policy, I am sure, the problem of
Goa will be solved before long and the
people of Goa will be restored peace
and will be enabled to take part in a
life where they will find full sati fac-
tion and realization of their dreams

SurimaTti VIOLET ALVA (Bombay):
Mr Deputy Chairman this aflernoon’s
debate has been focussed on Goa In
a world where there 1s an easing of
tensions in the international! sphere,
tensions, however, remain, wherever
colonialism exists and the impact on
us 1. bound to be greater, when we
consider the issue of Goa, which is
nearer home There has been s¢
much discussion on this Satyagrahe
and the technique of Satyagraha It
is true that our Government allowet
Satyagraha to begmn on the 15th of
August 1954, and I want to speak
here today as one who has known
the Goan’s mind, as one who has
lived with the Goan people for the
last tweniy years, as one who under-
stands their prejudices, their ignorance
and their needs and their minds It
is true that Satyagraha was allowed
and we were present when the first
batch marched into Goa from Majali
in the Karwar taluk That was a
year ago 1n 1954 Since then we
have seen the atrocities committed on
unarmed non-violent Satyagrahis, both
Goansz and Indians who have gone
there 1 have seen the condition of
these Satyagrahis in the last week of
May in the Karwar civil hospital They
were battered and assaulted so badly
that it would really make your blood,
boil But we have pledged ourselves
to non-violence We have pledged
ourselves as peace-makers, not to let
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our tempers fly and indulge n vio
lence, but we saw those youths One
of them had both hi, lips ripped open,
one had multiple fractures on his
arms, one had his chest all turned
blue, one could not get up and s¢ on
Most of them I think all of them
wore  blood stained clothes They
told us a sorry tale, two of them had
their heads smashed and while they
were there both of them had gone
off their head, had become msane. These
are the tales I tell, because I have
.een them I have heard from those
«ho have suffered these atrocities and
atrocities are gomng on mn a Worse
fashion We cannot expect anything
more from medieval Portugal It 1s
to go on, for they do not beliese mn
any moral force of Satyagraha And
when we speak of satyagraha, we
must understand how and whj) Tt
was said that once Mahatma Gandm
was sitting and two gentlemen were
arguing before him about the tech
nique of satyagraha One of them
said, ‘how do you explam the succe s
of Mahatmaj’s satyagraha?’ One
sald that 1t was the technique of
satyagraha, while the othor said that
it was not the technique of satya
graha but it was the satyagraha that
was taken to the masses It was the
manner 1n which Gandhijr enlightened
the mas es and Gandhijt later agreed
that it wag the satyagraha when un
derstood by the masses, that car bring
about freedom Today, I want to
say, that the different political parties
are 1ndulging in so much talk of
satyagraha and rousing the emotions

of peonle OQur Prime Minister him
self has said that 1if the urge for
freedom 1s there, an individual 1f he
want , can offer satyagraha That
much freedom 1s given We must
however understand whether satya

graha will bring Goa into India or
help the people of Goa to be free from
Portuguese rule Unless we enlighten
the Goans themselves both in India
and in Goa 1s 1t possible to get them
out of the clutches of the Portuguese
rule® Sir the satyagraha has gone on
for a year and no les than Mahatma
Gandhi said in 1946 that we can take
Goa without fimng a shot That was
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ir 1946, when Ram Manohar Lohia
was 1n Goa He was arrested There.
fore, I want to tell those parties who
are nterested mn carrying on the
struggle that their duty is to enlight-
en the people of Goa in India as well
as those who are in Goa 1itself Ag 1
said, I know the Goan people, 1
know the humbler strata, what they
think today I have just come from
Bombay I krow what they say—the
humble, the 1gnorant, the illiterate.
They are so superstition ridden that
they say that St Francis Xavier 1s
going to save Portugal I also know
the 1intelligentsia who talk 1 two
volces I also know the true patriots
amongst Goans who want to enlighten
the people but find 1t very hard That
15 our duty We have first of all to
enlighten why Goa for Goan.’ and
why the Portuguese power must get
out of there Unless that education
1s given, unless that sort of instruc-
tion 1s given we shall have martyrs
I Goa and the jackboot policy will
g0 on and we shall go no farther

Now, Mr Wilson Thas spoken .t
length on religion in Goa He forgot
to emphasize one thing because he
come., from down South Portugal
today 1s giving us hand outs to show
that religion and culture 1s in danger
What we say here 1s for the Portu-
guese ears also He forgot to men-
tion that St Thomas, the direct dis-
ciple of Jesus Chiist lies buried in
Madras and here Portugal 1, aying
that religion 1s in danger culture 1s
i danger Sir there are more
Catholics in India than in Goa It
wag an hon Member of the Lok
Sabha Mr N C  Chatternn, who
reported after his return from Eng-
land that even some of the Members
of the House of Commons are so
ignorant that they say that Goa s
full of Roman Catholics We know
that in Goa the Roman  Catholic
population 1s much less than the
Mindu population, but thi ignorance
15 there going about in the world I
want to say this, because our publi-
city 1s very weak Why should our
case go by default when Salazar has
the courage to say that Goa Damar



2171 International

[Shrimat: Violet Alva]
and D are the melropolitan terr
tories of Portugal, that they are not
Portuguese colonies but part of Por-
tugal 1tself When he says these
things, 1t 1s for u. to tell the world
what the position 1s That 1s why
1 appeal to the Government that our
publicity be strengthened We have
a good case but our case 1s not known
When will it be known? We talk
to many foreigners, we have to
enlighten them on every point about
Goa There are so many experts n
our own Government There are so
many Indians who are gomng round
the world Why 1s our case not being
told®> Why are our friendly nations
not informed about the real situation

in Goa Some friendly nations have
vocally supported us recently 1n
Asia and elsewhere There are

others who have maligned us, espe-
cially Pakitan But the Prime
Minister saird that we must talk with
restraint Pakistan has even said
that we have mnvaded Goa and that
our soldiers are stationed on the
borders of Goa When we read such
things 1n the papers our External
Affairs Ministry could take up this
challenge with the worlg and send
~t true reports—notl ltes a, do the
Partuguese—but true reports, for we
have a good case We know the
technique of satyagraha We used
satyagraha and got freedom for our
selves and 1t 1s for ug to enlighten the
Goans that they too can use this
weapon of ._atyagraha and get them-
selves out of bondage But, Sir the
Portuguese—and I am quoting from
one of their hand-outs which come
from time to time—say, social pattern
What 1s the social pattern in  Goa
where there are more Hindus than
Christians? The impact of the West
on India 1s much greater than the
impact of the West on that litle
Goa and still we are Indians; but
there, they want to protect their
culture and religlon They say that
the Portugue e Indians have no
desire to merge with India  Then,
why do they keep on reinforcing their
army? Their brutalities are of the
medieval age Their sadisty tenden
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cies, thewr torture chambers all go
back to hundreds of years

Sir, there were 29 revolts in the

Portuguese territories in India in the
last three centunes One of the
outstanding revolts was in 1787 when
the Roman Catholic priest revolted.
a comnspiracy of the Pintos it was
called They were sentenced to
death How can we say that they
have not revolted® Even those
mside the Portuguese territories :n
India, who are politically conscrous,
are mute because the suppression and
repres ion 1s so much in  Portuguese
India We have read 1m the papers
that violence has grown there more
and more with every batch of satya
grahis Eye brows have been remov
ed and the soldiers have danced on
the bodieg of fallen satyagrahis ana
what not, (Time bell mngs). Sir,
now that the diplomatic channel 1s
closed both ways, we must clarify
our policy I do not say that what
the Government have decided for the
pre ent 15 wrong but sooner or later,
you will he answerable to the people
not only 1n our country, but to those
Goans who live in the Indian tern-
tory There will be a peychologica:
repercussion on them, and I have
stated that quite a large section »of
them 15 1gnorant and is not politically
conscilous This psychclngical reper
cussion will reeoll or us That
why, while withdrawing and laying
down this present policy, we shall
have to clarify our stand and accele
rate the process and the tempo by
which we shall bring Goa 1ts own
freedom

Now there are two liberated areas,
one 1g Nagarhaveli and the other 1s
Dadra Nagarhaveli 1s very rich
timber and yields a good bit of reve
nue They are carrying on now, but
should they decide to set up their

own Government—it could not
be a Government—but should a
group decide to govern and

admin: ter that little liberated tern
tory, what would be our stand? Then,
Sir

Mr DEPUTY CHAIRMAN:

time

It is
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SurrMaT: VIOLET ALVA: Sir, there
was an agreement with the British
that in times of emergency they could
occupy Goa. During the last war,
German ships were scuttled in Mar-
mugao waters I want to know whe-
ther that agreement operates now,
and whether it can be made use of
in such a strategic emergency as we
find now. I remember that at the
time of the British negotiation: with
India at a Press Conference, a ques-
tion was put, I think, to Sir Staflord
Cripps and it was one of them who
answered that it would be for the
future Government of India to decide

the Goa issue, If that was so,
4 p.Mm.Low has it worked through the
years?

Another thing is that we had the
pleasure of hearing St. Laurent, the
Canadian Prime Mini-ter, last year in
the Central Hall, where he said that
the Portuguese territories in India did
not form metropolitan territories of
Portugal. When he went back to
Canada, he withdrew that statement.
So, we want to know how the NATO
powers operate, as far as Goa is con-
cerned.

Then, Sir, I want to just mention
how rich is that belt, the Portuguese
territory in India, There are two
hundreq manganese ore mineg in the
vicinity of Marmugao and the remit-
tance from 1951, from India to Por-
tuguese territories, was Rs. 68 crores;
from Portuguese India to Portugal
was Rs. 11 crores, and in return,
they received during these two or
three years Rs. 4 crores or so. 1
plead here that if we must impose
economic sanctions and put economic
barriers, it must be done thoroughly.

Another thing is that we should
not allow pro-Portuguese propagan-
da to be carried on in our country
I am aware of quite a lot of pro-
Portuguese propaganda being carried
on here, I have been asked to my
face: “Are you going to get Goa?”
Number one, no propaganda should
be carried on for Portugal i India.
Number two, the land and sea barri-
er should be properly sealed. Number
three, economic sanctions must be so
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imposed that they begin to have
etfect within a few weeks and exter.
nal publicity ™ strengthened.

Sir, I have many more points to
make, but it is impossible to make
them here with this pressure an
time.

Sur1 H, C. MATHUR (Rajasthan):
Mr., Deputy Chairman, it is with a
feeling of pleasure and sense of
some pride that I congratulate the

\ hon. Prime Minister for the enviable

reception and great ovation which
he received during his recent foreign
tour and I wish to take this opportu-
nity to express our deep gratitude
to the peoples of those countries whn
showered such affection and honour
on all of wus—because when they
honoured the Prime Minister, as he
bas properly said, they were honour-
ing India ana its people. It is true
that this was an honour to this coun-
try, but we should not mince words
and we would not hesitate to say
that the Prime Minister had earned
this great honour for this great
country. We are also not oblivious
of the fact that the Prime Minister's
foreign policy has helped to reduce
world tensions. This point has been
dealt in great detail, so I will not go
into the details. We all know what
happened in Korea. We all know
about Indo-China. Even in regard
to disarmament, it was India’s sugges-
tion that there should be a sort of
informal meeting. She is responsible
for bringing together the vpower.
concerned with atomic energy. We
are fully conscious of it and we feei
4 sense of pride in having acted in
a manner which has pulled us—
rather which has pulled the world
bark from that dangerous spot, the
edie of a precipice or the brink of
hell, us Mr. Churchill put it.

Within the short time at my dis-
posal, I wish to stress that we all
feel and feel very strongly. that it
would be much better if we vaid
greater attention to the problems
which concern us directly. I have
not the time to detail all factors,
but I do wizh to say that Govern-
ment’'s foreign policy, Prime Minis.
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ter’'s foreign policy, has suited some
of the foreign countries much more
than it has suited India itself, It
has been stated that our foreign poli-
¢y is directed to have friendship with
all the countries, to seek co-operation
with all the countries, and to create
goodwill with all the countries. 1

ask a straight question: have we
succeeded in implementing this
palicy?

SHr1 K. S. HEGDE: Surely.

SHrr H. C. MATHUR: May I ask
what is the state of relationship
which is subsisting between us and
our two immediate neighbours, Ceylon
and Pakistan? And, may I ask what
is the relationship which is subsist-
ing even today between us and the
heag of the Commonwealth—I should

not use that word, but that unfor-
tunately is the vpresent state of
affairs—that is, the U.K.? Are we

not aware of the fact that the UXK.
has, in this particular matter of Goa,
done all that could possibly be done
to undermine the prestige and posi-
tion of this great country? Even the
hon. Prime Minister, when he was in
England, recently in London, complain-
ed of the press, the manner in which
the press of the United Kingdom con-
ducted a sort of campaign against
this country. I further ask why even
a8 neighbour like Jopan, for whem we
have always haa the friendliest of
relations, goes against us. We did
not sign the peace treety in respect of
Japan simply because we felt that
Japan was not given ful. freedom. We
also went to the full length in
denouncing atomic tests which con-
cerned Japan directly. And yet, is it
not very surprising, even in regard to
this matter of Goa, that the entire
press of Japan goes all against us?
There are big headlines in the entire
press saying that India has gone on a
war of #gression. It surprises us, There
must bé something very radically
wrong somewhere in the Implemen-
tation of our foreign policy. Either
our foreign publicity is extremely
had or we are not being properly
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understood. I think, Government
owes an explanation fo the people and
to this House as to how far, in the
implementation of its foreign policy,
it has succeeded, particularly in res-
pect of our neighbours? All the
problems with which we are directly
concerned are even now irritating us
and are a source of great anxiety.
The Kashmir question is there. I was
simply happy that a lot of air has
been cleared so far as Kashmir is
concerned, by the persistent and very
consistent speeches of the Prime
Minister, of Kashmir, by the Speaker,
by the Sadr-e-Riasat, and certainly
the speech of Pandit Pant was very
reassuring. But again, the same
stalemate is being created. What is
wrong in what Pandit Pant has 'said
in Srinagar the other day? I do not
know. It only makes me believe that
at the Prime Ministers’ conference,
the facts have not been put squarely
and our position has not been stated
very clearly.

[Mgr, CHAIRMAN in the Chair.)

Is it not a fact that in the absolute-
ly changed context of things, in view
of this U.S. military aid, and in view
of the resolution by the Constituent
Assembly of that State, in view of
the speeches 1irom all the leaders,
are we going to force a plebiscite? It
hurts us.

I will pass on immediately to Goa.
In regard to the question of Goa, I am
afraid, the Government cannot escape
responsibility for the butchery of the
satyagrahis on the 15th August. I
am not a satyagrahi myself. I do not
belong to any party. I dag not speak
here to exploit the situation against
this party or that party. But I do

wish to know what has happened
during these days. What are the
circumstances which the Congress

Party or the Government caould not
visualise before the 15th August?
Either they should have protected
the satyagrahis or they should have
stopped the  satyagraha, whatever
their policy was. Tt is only the wesk
and vacillating policy of the Congress
Government, that is responsible fcr
this great debacle.



2177 International

Mr. CHAIRMAN: It is time, Mr.
Mathur

Shri H C MATHUR: Sir, I have
just started. The Government have

taken a very heavy responsibility on
themselves by accepting the Resolu-
tion which has been passed by the
AICC We would like to know what
the Government propose to do in this
matter. We certainly expecteq the
Prime Minister to say something
about the effective steps which he was
gommg to take There was such an
expectation all over. And I am very
sorry to have to say, that his speech
was disappointing and depressing.

Dr. ANUP SINGH (Punjab): Mr.
Chairman, I rise to support the
foreign policy of the Governmen*, as
I have always done. and I am fully
consclous of the criticism that has
been made regarding the Government
of India’s policy with regard to Goa.

I would like to make one or two
points with respect to what has been
said by the Opposition Members

Sir, my friend, Mr. Mathur, who is
usually quite balanced, has made an
extraordinary suggestion that simply
because we have some problem with
Pak:stan, some problem with Ceylon
some problem with Burma, our entire
foreign policy has absolutely failed
I think that is certainlv an extraordi-
nary statement. Mr. Mahanty said
that we should have utilised the
opportunity of putting on the agenda
the problem of Goa. I combletely dis-
agree with that suggestion Even 1if
we could have done it, I think for a
country which takes the mitiative in
ronvening a conference. and which
takes a very prominent part in 1t. and

which 1s trying to build a ovlatform
where a common  outlook could be
evolved, 1t would have been very

mdiscreet and very improper for that
country to thrust upon the agenda the
problem of Goa At least that hap-
pens to be my judgment

With regard to Goa. Sir, I would
like to say that 1t would be very
unfortunate if we treat this problem
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1n 1solation I fully subscribe to the
view expressed by the Prime Mms-
ter that this has to be dealt with and
looked upon in the proper perspective.
I have recently come from Japan, and
since Japan was mentioned I might
say that the Japanese press there is
certainly mnot hostile to the Indian
attitude I was unable to read the
Japanese press, but I learnt about its
attitude from a number of sources.
Unfortunately, however, a small sec-
tion of the English press, which ig a
hangover from General Mac Arthur’s
days, has been hostile I have got
here four clippings saymng, “India
launches attack on Goa”, and so on
and so forth We should not genera-
lise about the Japanese press 1
would also add, Sir, that during my
brief conversationg with some Mem-
bers of Parhament and with some
business people, I found that they had
great sympathy for what they called
“The Prime Minister’s dilemma and
predicament” One of them said—to
use the colloquial expression—"“Your
Prime Minister 1s on the spot” And
a an elucidation, he said that Nehru
has built up a great reputation as
being perhaps one of the very great
source, of easing tension, but if he
takes any unwise step with regard to
Goa, which some of his political
adversaries would certainly Lke him
to do, he would be playing into their
hands In fact, one of the professors
on International Law-—whose name 1
shall not mention—asked me—and I
am not betraymng any secret—“If you
go back and 1f you get an opportunity
to see the Prime Minister, will you
please tell him that we in Japan are
deeply concerned that India should
not make any wrong move which will
Jjeopardise the great reputation, not
only the reputation, but the edifice of
peace, that 1t had built up?”

And finally, Sir, because the time
at my disposal 1s very limited, 1
would just hke to add that India’s
foreign policy, as I understand it, is
that three months of negotiations are
infimtely preferable, three months of
protracted negotiations are far better
than three minutes of moderr war-
| fare.
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Dr RADHA KUMUD MOOKERJI
(Nominated) Sir, 1t 1s now univer-
sally recognised that the Prime Minis-
ter’s masterly handling of India’s
foreign policy and his close contacts
and fruitful conversations with the
leaders of communist States have
helped very much to ease internation-
al tensions and won him the proud
position of being one of the greatest
makerg of World Peace He has
achieved the most difficult task of
winning over the communist powers
to the doctrines of Panch Shila, as the
foundation of a new world order and
of the structure of World Peace It
was a difficult task. because 1t means
a radical change in communist politi-
cal and international outlook, and 1s
not quite consistent with the aims of
international communism, nor with
commumist domestic policy, which
does not admit of the principle of co-
existence of different groups and

parties 1n a totalitarian State Panch
Shila 1s a doctrine which has no
mntegral place in communist philo-

sophy or State......

Serr BHUPESH GUPTA: May I
submit for his information that the
Soviet State, right from its inception,
has been founded on the principles of
peaceful co-existence?

Dr, RADHA KUMUD MOOKERJI:
To our Prime Mimister belongs the
credit of constructing a bridge uniting
the communist system and the system
of democracv in one international
system finding place for each.

Since the Summit Conference, the
problem of world veace has been the
direct concern of the Big Four and
their Heads and is being solved by
the agencies they have set up, the
Disarmament Committee of UN, and
the coming Conference of their For-
eign Ministers. One of the great
hurdles te world peace is the exten-
sion of communist colonialism main-
tained, by the communist troops of
occupation, in almost nine countries
of Eastern FEurope. besides North
Korea and North Viet-Nam. These
ulne countries are Estonia, Latvia,
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Lithuania, Poland, Czechoslovakia,
Hungary, Rumania, Albama and East
Germany

It 1s to be hoped that very soon the
world will settle down Into a stable
and syathetic system of peace for
which the only conceivable foundation
1s to be found in the doctrine of
Panch Shila, which 15 our Prime
Minister’s greatest contribution to the
political thought of the world.

Coming now to our own domeslic
problems India has been steadily and
successfully cultivating friendly rela-
tions with her neighbours hike Ceylon
and Burma The problem of Goa
may be left to solve itself under the
compulsion of moral factors which
will  nltimately assert themselves.
But 1t 1s a matter of regret that
India’« relations with Pakistan still
leave room for improvement. A set-
back is being threatened by reviving
the most controversial aspects of the
Kashmir issue, and itistime that we
must agamm consider 1ts historical
background in the light of which it
may be understood aright.

What 1s called the
1s an issue which has been creafed
entirely by Pakistan It was created
by Pakistan’s invasion of Kashmir, by
way of unabashed aggression. Even
on the eve of this nvasion, Sardar
Patel sent round a message that India
was not at all anxious that Kashmur
should accede to India, but Kashmir
should hold itself absolutely free
either to accede to India or to Pakis-
tan. Now you know, Sir, the history.
When the raiders invaded.....

Kashmir issue

Mr CHAIRMAN: Dr.
five minutes are over.

Mooker;i,
Last sentence.

Dr RADHA KUMUD MOOKERJI:
There is no power on earth which
can, under law, compelf India to go
through this ovlebiscite in order to
confirm the accession of Kashmir to
India. When once accession is made,
1t 1s a transaction complete in  law
and in fact and it cannot be reopened
by any kind of subterfuge......
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Mr. CHAIRMAN: Dr. Subbarayan.

Dr. P. SUBBARAYAN (Madras):
Mr. Chairman, I only want to say a
few words with regard to Ceylon
because it has not been referred to
by most of the speakers, though Dr.
Kunzru did refer to it and said that
he had no time. Sir. will it not be
possible for our Government to deal
with the Government of Ceylon on
tie basis that the Indians in Ceylon,
as it happened in Indonesia. should be
allowed to say whether they would
take Ceylon citizenship? 1 mean those
people of Indian origin who are
already in Ceylon—there are quite a
number of them in the Estates—-will
it not be possible for our Government
to deal with the Government of Cey-
lon and ask them whether it would
net be possible to recognize those who
have chosen Ceylon citizenship as
Ceylon citizens, because for a long
time applications have been considered
and have been dealt with in such a
manner that hardly 5,000 or 4,000
have become citizens. It is a prob-
lem whieh excites the South a great
deal and I hope our Prime Minister
also knows the problem because he
has been in Ceylon and seen what our
people are in Ceylon and how they
have contributed to the economic
advancement of Ceylon; that it should
be pos-ible for the Government to deal
in a manner as to get citizenship for
as large a number ag desire the citi-
zenship in Ceylon. That is all I wish-
ed to say.

SHRI M. GOVINDA REDDY
(Mysore): Mr. Chairman, Mr. Mathur
wanted to know if our foreign policy
has succeeded, That is a question
which a student of public affairs
should not have put. As he knows
very well, when Free India first
announced its foreign policy, the
world situation was bad enough. The
great Nations had divided themselves
into two camps and they were ranged
against each other opposing each
other’s ideology and were about to
bring the world to a conflagraticn of
war. What did India do then? Irdia’s
foreign policy has brought them near-
er today.
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Surr H. C. MATHUR: I said it my-
self, and more strongly than you say.

Surr M. GOVINDA REDDY: India
has gone to one camp, which hon. Mr.
Gupla was saying, that was always
living and Dbelieving in co-existence.
It had styleq the other countries and
1t gave them the name which is very
difficult to pronounce—bourgeois—
whereas the other camps had seen
everything red in this camp. India,
on the other hand, went to the one
camp and asked “Why are you going
so heavily veiled? You cannot expect
anybody to pay courtship to you if
you are so heavily veiled. Why can’t
you raise your veil?” The veil is
lifted and what do we see? At the
Summit Conference those who were
not on talking terms were hugging
each other, toasting each other and
we see General Eisenhower making
presents to the supposed wedding of

the supposed daughter of a Russian
General, Is this not a success?
Which country in this world has
striven to bring about these great

Powers nearer each other today? Sir,
I would like to answer 2 or 3 points.
Shri Mahanty and other Memberg of
the Opposition did not at all take the
trouble to follow what the Prime Min-
ister said. With regard to Goa, they
entirely mistook him. According to
me, the Prime Minister was making a
distinction between the idea of Goa
as belonging to India......

Sarr S. MAHANTY: No.

Surr M. GOVINDA REDDY:
and the idea of Goa as belonging to
Goans. The 1dea of self-determina-
tion—I  believe—it was that idea
which the Prime Minister was empha-

sising. The Goans are entitled to
self-determination. Which power in
this world can deny the right of
Goang to self-determination? It is
different if the Goans come and
merge with India. It is a different
question. They will do it but the

primary question that we have to con-
sider with regard to Goa is whether
they have or thev have not the right
I to self-determination.
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Surr B. C GHOSE: Is
Prime Minister’s position?

that the

Sarr M. GOVINDA REDDY: Yes,
that i1s the present position. That 1s
the position of the UN. The Unted
Nations have acknowledged that it is
the right of every people to have self-
determination.

The other question that Mr. Mahan-
ty was asking was with reference to
the Bandung Conference. and there
we had a golden opportunity to vrose-
cute our case with regard to Goa and
we did not do it Therefore, we have
failed Sir, did we go to Bandung
Conference in order to bargain for
ourselves? We did not go to bargain
with anybody there Portugal was
not a Member of the Conference and
there was the whole question of colo-
nialism discussed The general ques-
tion of colonialism was discussed and
the Conference came to a unanimous
decision condemning colonialism. That
was not the place for the Prime
Minister of India to speak of Goa.

With regard to Ceylon, I would like
to say one or two things. I have been
in Ceylon and, therefore, I know the

situation there They are definitely
anti-Indian. It 1s very unfortunate
that the Ceylonese who should be

grateful to these Indians, should have
taken an anti-Indian attitude. It is
India, there, that has built up Ceylon’s
economy; it is the Indians, there again,
who have developed the rich natural
resources and if Ceylon today is a
power, 1f Ceylon today 1s getting good
revenues, 1t 18 on account of the
Indian labour and they have not
appreciated the generosity of India.
When India itself was short in rice,
when we were suffering under ration,
we supplied rice to Ceylon Even to-
day, in spite of their hostile attitude
we have been admitting Ceylonese
students 1n the Indian institutions
and we have been training them in
the technical institutions In every
way we have been showing friendli-
ness te¢ Ceylon and is it not unfortu-
nate that Ceylon, being a power of
the Colombn Conference, and being a
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power of the Bandung Conference,
having supported the question of
friendiiness, living mn friendhiness with
these powers, should 1t now try to
bring trouble to Indians? They enter-
ed mto an agreement with India and
they have not implemented. I appeal
to the Ceylonese authorities to see
that 1n any case they have to be
neighbours of India—God himself has
placed Ceylon as a neighbour to India
—and that they should cultivate neigh-
bourly relations with India. Thank
you.

Surt B. C. GHOSE: Mr. Chairman,
although the Goan 1ssue naturally fills
our mund, I may be permitted to say
a few words on topics which are not
probably of so much mmediate or
intimate concern to us The Prime
Minister and most of the other speak-
ers referred to a lessening of the
international tensions and the contri-
bution that this country and parti-
cularly the Prime Mmnister has made
in this regard is something of which
each one of us is proud, although it
would probably be a fact to say that
the greatest contribution has been
made by the growing realization of
the annihilating possibilities of what
has been called His Majesty the
Hydrogen Bomb. Now I would like
to make two observations in this ron-
text One, although there has been a
lowering of international tensions, the
basic factors of imbalance and conflict
both economical and political, still
continue to persist, for example, the
extreme poverty of under-developed
areas and the danger that consti-
tutes or such political questions as
the division of Germany, or Korea or
the situation i Indo-China. Tnter-
national conferences theld over the
last one year culminating in the
Summ t Conference have cleared the
atmosphere, but as the Prime Minis-
ter himself had 1indicated, mnothing
tangible has yet been done. Only
when the Foreign Ministers will have
met and deliberated. shall we know
whether the basis of peace will be
adequately strengthened and co-exis-
tence become not merely fashionable
talk but real and realizable
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Secondly, there are many countries
in the world today that do not yet
believe that co-existence is possible,
Doubts were expressed even at the
Bandung Conference, although it must
be said to the credit of the leaders
assembled there that they were able
to pass a unanimous resolution. On
the one side, there is the fear of
encirclement and on the other of sub-
version even from within. There are
countries which feel that the talk of
co-existence is not consistent with, for
example, the continuance of the
Cominform., It was said that the
Prime Minister had taken up this
point with the Soviet leaders. If that
was so, I would like to know what
was the result. Also whether the
question of freedom of movement of
people and of the free flow of ideas
across the international frontiers was
also taken up with the Soviet leaders
and if so, with what results.

As regards Indo-China, I agree with
what Mr. Krishna Menon said that
the South Viet-Nam Government must
be bound by the obligation which
were implicit in the Geneva Agree-
ment and declarations. I Dbelieve he
said that the International Supervi-
sory Commission had no part to play
in the elections, I wonder if that is
so, because, I believe, in article 7 of
the Declaration, there is some refe-
rence to Members of the International
Commission also forming the body
which will supervise the elections,
although there is no direction as to
how the elections would be held. The
declaration only says that mutual
consultations shall be held on the
matter, beginning from the 20th July.
Now, that has not happened. What is
the situation now? If no initiative is
taken in the matter of holding dis-
cussions for having the elections in
1956, what 1is the position of the
International Supervisory Commission?
How do we continue to function if no
steps are taken to implement that
decision?

In the Bandung Conference, I am
interested in one aspect of it, the eco-
nomic resolution that was passed at
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Bandung I am aware thal economics
is not so exciting, nor does it rouse so
much passion as politics, although it
often constitutes the basis of what
happens in the political field. There
were certain Resolutions passed in
Bandung in regard to mutual aid and
co-operation. I would like to have
some information on those points. For
example, the Conference stressed
mutual aid and co-operation among
Asian and African countries in res-
pect of the provision of experts on
administration, on economieal and
technical subjects, provision of train-
ing facilities, exchange of know-how
etc. They also recommended collec-
tive action by participating countries
for stabilising prices and demands for
primary commodities. They also agreed
to appoint liaison officers in the
participating countries for the
exchange of information and ideas on
matters of mutual interest. I should
like to know if these liaison officers
have been appointed or what further
action has been taken to implement
these decisions of the Bandung Con-
ference, because 1 feel that if we
could extend the area of economic
collaboration, that will have its fruit-
ful repercussions on the political field
as well.

Situation

Coming next to affairs nearer home,
I agree with my hon. friend—I believe
it was Mr. Mahanty-—who said that
there was no reason to be dissatisfied
with what was happening in relation
to affairs nearer home. I believe, if
the foreign policy of a country has
relevance to internal economie
strength as manifested primarily in
its industrial potential and to rela-
tions with its immediate. neighbours,
we have to admit that—although If
may be galling to us—that our for-
eign policy has been far from success-
ful. I do not want to say much about
Kashmir or Ceylon, for that has been
referred to, and I want to devote more
time to a discussion of the Goa ques-
tion. But I would like to know from
the Prime Minister what the position
is in regard to Kashmir now. Is there
any proposal to have discussions with
the Pakistan Prime WMinister in the
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immediate future” The only good
thing that has recently happened with
regard to the Kashmir problem was
the speech which wag wmade by the
Home Minister, which naturally drew
forth protests from the Pakistan Gov-
ernment and the usual hedged-in
statements from our Prime Minijster.
1 believe 1t would be good for both
the countries 1f they realise and
recognise facts as such, because then
we could establish befler relations and
certamly cut down our expenditure
on the Defence Services so as to
release valuable resources for the eco-
nomic development of both the coun-
tries

In regard to Ceylon, the Prime
Minister has stated on more than one
occasion that he 1s not satisfied with
the working of the 1954 Agreement
But where do we go from there? We
are dissatisfied The people there are
in a very bad situafion The register
that was to have been compiled has
not yet been compiled What happ€ns
now to the people in Ceylon of Indian
descent? Does the stalemate continue
as probably it will continue in a worse
form 1 regard to Goa?

Coming next to the Goa question, I
would Iike to make two preliminary
observations First of sll I should
like to pay my respectful iribute of
admiration to the martyrs who have
fallen 1n the Portuguese territory.
And in this context I believe the
heroic conduct of the two foreign
correspondents—I believe they were
Americans—in bringing back the
wounded from inside the Portuguese
territory deserves our sincere admira-
tion and congrafulation Serondfy, I
would like to submit that Goa is not
a pohtical issue It has not been one
with the Opposition parties 1If it is
being sought to be made out as a
political issue, T am afraid it is being
done by the Congress Party Con-
gress leaders—and I do not know
it T can exclude from this the
Prime Minister—have stated often
that political capital is being made
out of this Goa issue by Oppo-
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sition parties That 1s completely
false Anybody who has, for example,
worked in some of the committees as
T have done on the Inter-Parliamen-
tary Committee on Goa will knoW% to
what extent Opposition Members have
gone for recelving or obtaiming the
co operation of the Congress and what
compromises they have made If the
national front 1s not being maintamed
today, or 1if 1t 1s being breached, the
responsibility should he squarely on
the shoulders of the Congress Party

Situation

Now, coming to the merits of the
Goa question, first of all, I would say
this When we say Goa 1s part of
India and, therefore, 1t should come
to us, I do not think we mean that
simply because it 1s geographically
within the Indian continent, we have
8 claim to it We did not lay claim
to Pakistan on that ground It is
becguse Goa is geographically in Ind:a
and the people want to be merged
with India that we want Goa to come
along with us. And we have always
stated, and I believe the Prime Minis-
ter has also stated that Goa is part
of India. The Implication thereof 1s
that they also are really Indians
whatever the legal fiction may be
Therefore, Sir, I consider it very un-
fortunate that in this AIC.C. resolu-
tion a Adifference is being sought to
be made between Goans and Indians
We are all Indians, hving in the
Indian Union and in Goa Therefore,
I am extremely sorry that this differ-
entiation should have been made.

Secondly, Sir, if people i this
country today are dismayed at happen-
ings 1n Goa, the responsibility is also
that of the Congress and of the Prime
Minister because expectations had
been roused that Goa will be ours,
that Goa is part of India If I may
refer you to the speech which the
Prime Minister made in this House in
August last during the foreign affairs
debate, you will find that this is what
he said:

“The whole historical or other
necessity of Goa being sepgrate has
vanished "— N
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That means, after the British had | I understand also from Colom-
withdrawn.— bo—I am not quite sure about
this—what pressure have Govern-

“Nothing can keep Goa separate. | ment brought upon these coun-

It is not a question of my opinion | tries, particularly so far as Kara-

or, if I may say so, the opinion of
this hon. House. There are certain
factors which must have full play,
apart from this factor of Goa being
in this great country, the past of it,

the future, and the fundamental
fact of the Goanese themselves
wanting it.”

This is very very important.

“Apart from all these, the major
fact is that what is called ‘colonial-
ism’ is in its retreat and has to be
s0.”

Sir, those words must have meant
something to the people of this coun-
try. They felt that Goa was coming
within India and the delay must have
been very galling to them. They felt
that they also had & part to play in
this matter The next question that
arises is, if that was the opinion of
the Prime Minister, what did he do
to achieve the result? We all agree
with the Prime Minister that there
can be no question of force or war or
police action. I am one with him on
that issue. We must have peaceful
means. He is not averse to using
other means, e.g., economic sanctions
or such other things. I say, Sir, that
these measures that we have been
taking now have been unconscionatly
delayed. If they had been taken a
year ago, the situation would have
been different. In the meantime, the
Portuguese authorities have made
arrangements for getting supplies to
Goa through Karachi, through Aden
and probably also through Colombo.
It is, therefore, unfortunate that
although the problem was so urgent,
nothing was done in time to press
forward our advanfage.

This raises the issue of what we had
been doing in the diplomatic sphere.
Why is it that Portugal is receiv-
ing supplies through these countries,
through Karachi, through Aden and

chi and Colombo are concerned, as
they have an obligation in view of the
resolution passed at Bandung which
was agreed to by them also? What
have we done in this matter in the
diplomatic  sphere with regard to
UXK.” Have we taken it up with
them? What has been the U.X. Gov-
ernment’s reaction? Have we taken
it up with the other powers such as
the NATO powers and, if so, with
what result?

Lastly, sir, I should like to come
to the question of this satyagraha. It
reveals a very unfortunate state of
affairs. There has been, I must say,
a policy which has not been consistent
at all. I would like the Prime Minis-
ter to recall all that he has been say-
ing ang doing since August last. In
August 1954 he was opposed to any
satyagraha being underfaken. I am
not coming o the morals of satya-
graha; 1 will refer to it in a minute
although I do not know enough. In
August 1954, the Prime Minister was
opposed to any salyagraha being
undertaken either on a mass scale or
on an individual scale. Since then,
the situation changed. Why digd it
change? Certainly, he owes an
explanation to us. What were the fac-
tors which made him deviate from
that attitude that he took up in Aug-
ust, 1954? I may, for your informa-
tion, read out certain statements made
by responsible Congress Leaders in
this context. On the 25th March,
1955, the Congress President stated:

“If the Indian National Congress
has been forced to accept the posi-
tion to permit nationals of India to
go to the help of fhe people of Goa.
the entire responsibility is thaf of
the Portuguese Government who
have {reated the people’s aspira-
tions with scant regard.”

The implication is that Congress
accepts the fact that Indian nationals
will go into Goa. Then, on May 31
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1955, at a Press conference, the Prime
Minister made a statement to which
my hon, friend Dr. Kunzru had
referred and, therefore, I do not want
to repeat it. On June 4th, at a public
meeting at Poona, the Prime WMinis-
ter, while he conceded the right of
Indians to go to the assistance of their
prethren in Goa, did not want any
mass satyagraha by Indians, not
because it was immoral or that we
have not got a right to resort to
satyagraha but because the world may
get an impression that it was a
satyagraha by Indians. This opposi-
tion was based on what the world
reaction would be, not on the morali-
ty of the question. On the 9th June,
fhe Portuguese Embassy in London
accused our Prime Minister of revers-
ing his declared policy of non-
participation of Indians in demonstra-
tions against the Portuguese colonies in
India. There had been no denial of
that statement, the implication again
being that the Government of India
accepted the position that Indianshad
a right to offer satyagraha or render
active assistance to the struggle of the
Goanese people. The Working Com-
mittee, in its resolution of 23rd July,
1955, stated, “It becomes the right and
lie duty of the people of Goa...."—
and mark it, Sir—“...and of
the rest of India as well as the Gov-
ernment of India to strive for the libe-
ration of Goa and its integration with
the Union of India”. Of course,
that resolution added, “The Working
Committee is not in favour of mass
entry into Goa from outside with a
view to offering satyagraha”. That
position was knownm.

Now, Sir, the AIC.C. today passes
a resolution which is in direct conflict
with the expressions of sentiment
made by the Congress President or
by the Prime Minister previously.
We are entitled to know what has
happened in the meantime that there
has been a reversal in the policy of
the Government in regard to the
participation by Indian satyagrahis
In the Goan struggle? Is it world
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opinion? Is it*a question of misre-~
presentation of Tacts? If that was so.
the correct approach would have been
to rectify any mistake or any misre-
presentation that might have been
circulated about our struggle in Goa
It has been suggested in some papers
that the threat of Pakistan satyagraha
has something to do with it. I do not
believe that. I do not think the
Prime Minister would be stampeded
by that sort of thing if the issue was
right and moral. As it is, the ques-
tion whether satyagraha can be under-
taken in the international sphere is
one about which I am not competent
to say anything. Probably the Prime
Minister and other Congress Leaders
who had been in close contact with
Gandhiji know better. I have not,
however, come across anything to
suggest that Mahatmaji would have
been opposed. My hon. friend, Shri
Bhupesh Gupta, says it is not an
international issue. Legally it is,
though morally we do not agree,
That is the position and I am arguing
the legal position now. Yet, I came
across in the papers only today an
observation made by Horace Alexan-
der, who is supposed to have been in
intimate contact with Mahatmaji and
who knows something about satya-
graha, and he says that satyagraha
was, in Mr. Gandhi’s philosophy,
more or less equivalent in inferna-
tional affairs to the right to strike in
the industrial field. The implication
again being that it is not something
which would not have been supported
by Mahatmaji. But, as I said, I um
not very competent to say much on
that issue. Therefore, Sir, I do not
see the consistency in Government’s
policy in this regard. We are entitled
to know the basic factors that under-
lie the present policy. What has
happened that the Government of
India is now banning Indians to parti-
cipate in the Goan struggle? Certain-
ly when we say that Goa is part of
India and Goans are also TIndians
just as Bengalis are Indians, we have
a right and a duty and an obligation to
do all that we can to liberate that,
foreign enclave from colonial domina-
tion. Of course if the Prime Minister

.
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has something which 1s more efficacious,
then we have a right to know. The
Prime Minister very often posed the
question. What are we gomng to do
gow? But he did not give any
answer. He said: We rule out war:
we rule out police action. That 1s
agreed. But what are we going to do?

Pror. G. RANGA: It will take
time.

Surr B. C. GHOSE: We take time.
Surely. But tume 1s eternal and
human Ulfe is short. It 1g said that
we should not be umpatient. Wasnot
the Congress mpatient when the

[ndian Lberals said that we should
wait and did not the Congress launch
the struggle for the liberation of the
country? Did not the Indian liberals
then say: Wait, you will get freedom
from the British Government in the
fullness of time? Who can say that
we would not have got 1t 1n the usual
course without a struggle then by
merely waiting? The same counsel
now  hearing from the

we are
Congress.

Now, having examined the Gov-
ernment of India’s policy mn this

regard, all that I can say 1s that
taking it all i all it seems to me to
be punctuated by confusions and con-
tradictions which cause dismay and
distress to the people both in the
Indian Union and Goa and it also
bears unnustakable indications of
bunglhing in relation both to the inter-
nal and international aspects of the
Goa issue.

Surt JAWAHARLAL NEHRU: Mr.
Chairman, I am a lttle confused as
to what particular arguments Ishould
seek to answer. Many hon. Members
have been good enough to say good
things about our policy and to approve
more particularly of what I saig in
regard to Goa. Other Members have
been critical. Now it depends a greal
deal on how one approaches these
various matters. If hon. Members on
the other side point to Pakistan, to
Ceylon and to Goa—may be to other
things too—and say: All these prob-
lems have not been solved, 1 entirely
agree with them. Of course, they are
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not solved. But is that a test of the
success of a policy? There are many
problems 1n the world. One might
even say that every policy in the wide
world has failed because there are
problems 1n the wide world. Most of
the problems we have to face came to
us at the time of independence, hang-
overs one mught say. Our difficulties
with Pakistan were a result of the
rather violent and sudden changes that
took place then which naturally upset
so many things, in India as well as in
Pakistan, and not only so many things
externally but much more so the
minds and hearts of men; and it is
not an easy thing {o get back an equi-
librium after such an upheaval hap-

pens. Now we seek to get back to a
state of equilibrium, to a state of
dispassionate consideration of prob-

lems because problems can be solved
possibly m two ways—one, by the
club, and the other, by dispassionate
and peaceful consideration. Now the
method of solving them by the club
includes war—of course, that 1s the
big club—or smaller clubs. The other
methods are those of peaceful consi-
deration which take time or appear
to take time. I do venture to say that
nothing takes more time than war in
solving a problem because 1t is no
solution of the problem to remove a
present hurdle and create half a dozen
other problems. Any person who has
studied the history of the last 30 or
40 years of the world and, more parti-
cularly, of Europe will see how tre-
mendous eftorts to solve a problem
through war resulted, if you like, In
the solution of that prablem, but in
the recrudescence of far greater and
more difficult problems, and here we
have been struggling with these new
problems ever since. Therefore, it is
hardly enough to say that we have
not solved this problem or that, and I
say it will not be enough not only now
but later to say that again. I guaran-
tee no solution of any problem. Who
am I to be a prophet? I can only try
my best. We can try our best ana
my only care is that we should try

our best and go along the right path.
It 15 not given to me to bring about
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solutions, but I hope for them; I work
tor them and I think they will come.
But it would be deluding this House
and this country if I promise any
solution of any problem. I can cer-
tainly say as an observer, and a stu-
dent of public affairs that certain
things lead to certain results or are
likely to lead to them. In my mind
I am quite convinced that the problem
of Goa must be solved, has to be
solved and will be seolved—I cannot
fix a date,

Now, the main thing I should like
this House to consider in regard to all
these matters and various problems is
how to  approach them. Is this
approach of the big club the right
approach, or some other approach?
All this cold war business in the
world has been the approach of the

big club. Now the big club, that
approach may yield results, at least
temporary results. Well there are

quite a number of people with big
clubs and what will happen one does
not know. One big club may frighten
a party without a club, but with
others having big clubs there it
becomes a little doubtful what would
be the result. Now the whole purpose
of our policy in so far as it concerns
external affairs has been to approach
our own problems and the world’s
problems in a spirit of objective rea-
ity and peace. We have got excited
naturally because we are very far
from perfect, but we have at least
tried not {o get excited and tried to

approach these problems in a calm
and dispassionate way., We have
avoided indulging in Dblame and

denunciation of other countries even
though we have thoroughly disagreed
with them often enough because we
found that this blame and denuncia-
tion got us nowhere. It only excited
them and excited us and made a
consideration of that problem more
difficult, in fact impossible, except by
the club which was to be avoided.

5 p.M.

Now, I point out to this House that
one of the big changes that have
come over the world in recent months
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has been this remarkable approach
towards methods of peaceful settle-
ment, Those very  persons—or
nations rather—who thought some
time ago that there was hardly any
chance of a peaceful settlement of
the world’s problems today speak ©Of
them, if aot with confidence, at least
with a certain expectation that that
method might succeed or, at any rate,
that any other method is fraught
with the gravest danger. Now, it
is no small matter that today in
Geneva an Ambassador of the United
States and an Ambassador of the
People’s Government of China are sit-
ting together and talking, It is true
that what they are talking about are,
if I may say so, relatively small mat-
ters, They are not small, but they do
not, at any rate, include the major
jssues. But the mere act of talking
between the representatives of these
two great countries which have been
so hostile to each other and which
have not recognised each other in
the normal sense of the word, itself
denotes a great change in the whole
atmosphere of the world. Of course,
there are so many other things that
have happened to denote that change.
Now, I think that that should bhe
welcomed. We should not #magine
.that that change has changed human
nature  and has prevented evil
from happening or war from occur-
ring. All these things can happen
and may very well happen unfor-
tunately, but at any rate people are

thinking and locking in another
direction, It is a tremendous feat.
I do feel that if we proceed an

these lines, that is, if the world pro-
ceeds on  these lines, if may be a
great turning point in world history
because we have come up right to
the very edge of the precipice and
I imagine that even those who talk
of the precipice seldom had any rea-
lisation of the depth of that precipice.
Gradually, some realisation has come
and 1 undoubtedly agree with the
hon. Member opposite that perhaps
that is one of the major weasons why
people have turned towsds thinking
in terms of peace. So, some of the
hon. Members opposite, 1 take it,
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have not quite caught up to this new
approach to things in the world
because 1t takes time for some pecple
in India to catch up even to the
doctrines of theirr own party which
move ahead of them sometimes

They talkeq about the Kashmir
Princess” disasier and said that the
United States Government was paltly
or wholly—I do mot know—respon
sible for i1t That 1s askind of state
ment which surprises me because I
take ¥ the hon Member has not an
atom of justification for 1t except his
own passionate behef in  things that
he 1magines have happened without
an 1ota of truth That kind of feel
ing, that mental approach 1s, I sub-
mit, excessively harmful I would go
a step further Even 1f there was
some truth-—not adequate truth—even
1f there was some doubt about it, one
should not accept that doubt until 1t
is proved because one wvitiates the
whole atmosphere of dealing with
public  affairs by that particular
approach Now, take the “Kashmir
Princess” affair It 1s a very, very
serious matter that was affecting
India more than any country, and next
affecting China ¥ was perhaps, as
far as I know, a unique example
of that kind of sabotage—a terrible
thing to do for anyone Now, affer a
!l enquiry which was mainly con
ducted by the Hong Kong Govern
ment helped by both representatives
from India and representatives sent
by the People’s Government of China,
it has been found undoubtedly that
there was sabotage of the “Kashmir
Princess”, undoubtedly also that 1t
was commilted by persons in  Hong
Kong—in fact the person who 1s
supposed to have done it 1s mamed
and a warrant was 1ssued against
him—and almost undoubtedly thai it
was committed by a member of a
secret organisation  functioning 1n
Hong Kong Now that organisation,
apparently had a great deal of con-
tact presumably with Taiwan or
Pormosa; but I have heard not even
an atom of proof, or even for the
matter of that, any real allegation
about the United States having the

)
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remotest connection with it Why I
bring 1 these thingg i1s beciause it
just removes the matter from the
plane of clear thinking to the plane
of passionate denunciation Therefore,
I submit that we should consider
all these matters ;n  the world or
anywhere else keeping m view this
mew change in the world and trying
to help 1t to go forward

Now there was some reference to
Indo China, The last speaker was
amazed as to what was gong to hap
pen there I really cannot say what
will happen  there What I said
earlier today was this, that Indva 1s
there simply because of the Geneva

Agreement So long as the Geneva
Agreement continue  there, India
will go on functioning 1f tne tieneva
Agreement breaks down completfely

well, there will be no place for India
I do not quite know for wnom there
will be place there

SHRy B C GHOSE May I just say
what I wanted to know? Under the
Agreement the International Super-
visory Commission has certain func
tions under aricle 13 or 27 Wil
there be no day when these functions
will come to an end i1 no elections
are held?

Surr JAWAHARLAL NEHRU How
can I say what will happen a year
hence in this very romplicated situa
tion there? All that has happened
thus far 1s that there have been
talks about electdons which should
have taken place on June 25lh or so
—1 forget—but which dii not take
place Now, that itselfl was, if you
like a non-observance of a clause of
the Agreement which is unfortunate,
but that does not mean that the whole
Agreement 1s broken up You
may say that there are dangers to
that Agreement I agree that there
are dangers Things are said
denouncing that Agreement So far as
we are concerned we go on pomting
out to the parties concerned that
they should abide by the Agreement
and the time has come, I might
inform this House, when we are plac-
mg our difficulties before the two
Co Chaxrmen of the Geneva Confe
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reace for them to consider. It is
not for us to decide; we are execu-
tives. We have been told {o carry
out a job of work under the Geneva
Agreement. We can advise the
parties, We do that and as a matter
of fact I believe all the members of
the Commissions have done a very
good prece of work there in removing
difficulties and getting over all kinds
of obstacles in the course of last
year. They may succeed again, or
they may not. If they do not, if the
Geneva  Agreement breaks down,
you may have anything there—mili-
tary activities, military conflicts and
again war. You may have anything;
I cannot say, but the time has come
when we shall have to approach the
two Co-Chairmen of the Geneva Con-
ference—one from the United Kingdom
and one from the Soviet Union—and
if necessary at a later stage all the
Powers represented in the Geneva
Conference.

Now, an hon, Member—] think it
was Mr. Bhupesh Gupta—and some
other Members too seemed to think
that we committed a grave error in
not placing the subject of Goa
before the Bandung Conference.

Sur; BHUPESH GUPTA: [ did not
say that. I had some other grie-
vances, not this particular one.

SHR; JAWAHARLAL NEHRU: 1
beg your pardon. Now, I do not
understand this  argument. The

Bandung Conference was not a
public meeting, It was not, if I may
use that term without crfeace, an
agitational conference. It was a con-
ference of representatives of Govera-
nents talking about vital maiters of
general concern, not individual mat-
ters. It is true that some imdividual
matters were referred to, to my regret
I may say, and after that we had
pointed out that it was not wholly
in keeping with that conference,
Why? Not because individual matters
were not important. Of course, they
were, out it was obvioug that at a
conference of this kind if we got
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into a discussion of the large number
of individual questions and conflicts
that each one of us had to face, then
there would be no end to that con-
ference and we would lose ourselves
in a jungle of disputes ard argu-
ments. Therefore, we sought to keep
the conference at the level of discus-
ston of general principles, whether it
was anti-colonialism or whatever it
was, and 1n the speeches to refer to
individual cas That was the gene-
ral attitude thére, Well, it was not
wholly adhered to, but we sought
to adhere to it. May I suggest for
the consideration of this House that
the names of some countries that
were mentioned were colonial coun-
tries? I do not think that mention of
that recommendation has saved them
from disaster and catastrophe later
on, There was much/meation of
Morocco there and others, and we
have seen what ¥ happening in
Morocco, It was obvious that by men-
toning names and resolutions and
the rest, they do not make a major
difference. They only at best satisfy
you that you have said something
which you have in your mind and
heart—and you are the lighter for
that, But when Governments func-
tion in a governmental way, they
hgve to function somewhat differently

Then, some Member asked me,
“What have you done about Goa—
that is, diplomatically?” Well, I
really do not know how I am
expected to state here what we say to
the representatives of other countries
here or to other Foreign Offices.
The question of Goa has been and nas
become still more one of the major
issues and naturally we express our
opinion and inform other Foreign
Offices what we think dabout this mat-

ter. We cdnnot go about with a
begging bowl asking for anybody’s
sympathy. We have some self-

respect and dignity about this matter
and if other countries are behaving
in a way which we do not wholly
approve of, still less are we going

to ask for their sympathy in this
matter,



2201 International

Going back to the Bandung Con-
ference, I was asked what has been
done in regard to the resolution
about economic  co-operation. It
was recognized at the Bandung Con-
ference that this economic co-opera-
tion—apart from the laying down of
general principles—could only be
encouraged really on a Dbilateral
basis. It was very, very difficult for
these thirty countries or even fifteen
or twenty countries to Jgome together
to discuss economic co-operation
becatise our problems were different.
We could discuss it with two or three
countries, say, in South East Asia;
say, between Indonesia and India;
Indonesia, Burma zand India or Ceylon.
where there are some common fea-
tures. We could not discuss it in
that big way. We should lay down
certain high principles; so, the reso-
lution contained high principles. As
a matter of fact, so far as India Is
concerned, we have gone, even pre-
vious to that resolution and sizce
then too, some distance in steps lead-
ing us to mutual co-operation, mutual
help. India has become a fairly
important centre of training in all
kinds of subjects—Community pro-
jects and national extension schemes,
which I might inform the House, have
areated a very considerable stir in the
whole of Asia and some parts wf
Africa, The community project
schemes are just the type of things
which fit in with conditions in other
countries in Asia and efforts are
being made in other countries to copy
them both by asking our experts to
go there and by sending their people
to learn from here. Then, there are
engineers and others whom we are
training. We have got an interna.
tional school of statistics where people
from about twenty countries come.
In Roorkee we have just begun 4an
international school for engineers
from al' over Asia. And there are so
many things which I cannot give a
list of without looking into the
subject.

I think it was Mr. Bhupesh Gupta
who became very eloquent at the Gov-
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ernment’s silence in regard to what
has happened in the past or may be
happening now in Malaya and in
Kenya and other parts of Africa. Well
I might inform the hon. Member
that Government is silent not about
those two, but many other matters
which Government dislikes. Govern-
ments are normally silent. Govern-
ments do not merely express their
general views about what they like
and dislike in the world all over.
They take up subjects because they
can do something about them. Merely
sxpressing their views or tiheir con.
demnation does not help that Govern
ment or the other Government con-
cerned: The wide world knows what
ocur views are about conditions In
Africa, about conditions in Kenya,
in East Africa, in Malaya and else-
where. They are varying views.
Naturdlly in regard to each part
the views are different with reference
to that particular part. It depends
on the particular things that have
nappened or are likely to happen
there, We are against colonialism.
But at fhe same time we realise
that merely by denouncing it, the
thing does not vanish into the air,
and that sometimes it is easier to take
steps to phase the change-over instead
of constantly wanting a complete and
hundred per cent change-over. Not
that we are opposed to hundred per
cent change-over, but one has to take
things as they are. We are not strong
enough, and even if we were strong
enough, we have mot become the
policeman of th: world. We have to
carry a heavy enough burden in our
own country and if we can succeed in
a small measure in our own country
we will have done well.

SuR1 BHUPESH GUPTA- I drew the
Prime Minister’s atteation to certain
materials that are being sent through
India and from India to Malaya for
the use of the Gurkhas and other
British forces there,

SHrr JAWAHARLAIL NEHRU: I do
not know if the hon. Member is think-

ing in terms of kukris that were
being sent......
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Surr BHUPESH GUPTA 4,000

SHr1 JAWAHARLAL NEHRU But
all the 4,000 were kukrs

Sur; BHUPESH GUPTA  Yes, and
many other things

Sur; JAWAHARLAL NEHRU Yes
tney were seat, and what 1s more, I
think, he referred to the fact that
a number of British arcraft have
passed through Dum Dum, and Mr
Gupta keeps careful watch of Dum
Dum and comes to me and tells about
them It 1s a fact But s¢ far as
foreign aircraft are concerned, we have
agreements with foreign  countries
We have mutual agreements with
England, France and various other
countries We fly over thelr territory
they fly over ours, subject always to
their not taking armies or army
materials Those rules are followed
Now, we dig allow British aircraft to
go through They carried no soldiers
in uniform They normally carried
women and children, etc  They did
carry on some occasions British
soldiers, people who were going back
They useq to go by sea, but subse
quently they used to go back by air
as 1t wag simpler for them And we
thought by virtue of our agreement
with them we should not come In
their way Kukris as all the world
knows are hardly the type of weapons
with which these persons fight today
They are a kind of symbols of the
Gurkhas and they are manufactured
mn India and they wanted them

Sur1 BHUPESH GUPTA But we
can give soine non violent symbols

SHR1 JAWAHARLAL NEHRU May
I suggest to the hon Member oppo-
site n  regard to Malaya—as he 1s
so anxious that the British Govern
ment or whatever adminstration
functions there should grant self
rule or independence or whatever he
calls 1t—would 1t not be desirable for
all the parties there to lay down arms
and seek the ways of peace? At the
present moment there have been
elections there, ang there have been
changes n Malaya There are popu
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lax  Governments functroning Now,
it 1s not for me to judge them or to

say anythmg about them But
know that there have been certain
changes there, and major changes.

At any rate, certain big steps have
been taken to bring about self-rule 12
Malaya and elsewhere And they are
encountering certain difficulties The
problem of Malaya 1g 4 difficult o1e
because of the major racial groups
there It 1s hardly possible to do
anything where the principal 1nd:
genous group 1s n a minority That
creates certamn problems Now, the
pomnt 1s that all these matters whe
ther m Malaya or in Kenya, or
elsewhere waould be solved very
easitly I submit, 1f all parties thought
in terms of a peaceful approach, not
one party only

Surt BHUPESH GUPTA It 1s the
Britishers who have to do 1t

SHR1 JAWAHARLAL NEHRU Now,
Sir, a word about Ceylon I did not
say anything about Ceylon earlier
today because really I did not quite
know what to say In answer to
certaln questions, I have expressed
my regret at the developments there
Well that regret continues Now, 1
am not prepared to use any strong
language about Ceyion 1 so far as
I can help it because I teel strongly
that the broad policy that we pursue
cverywhere applites 1 a very, very
~pecial measure, to these neighpouis
of ours And even though they have
often said hard things, unconscion
able things, about us, we have
reframned from saying anything m
reply, because | know very well that
the peoplejof Ceylon are friendly
to the peopé of India, by and iarge
But unfortlinately varioug hangovers
and various fears and suspicions come
in the way which make this problem
difficult of solution

I would like the House to remember
that the problem 1s not that of the
Indian citizens as one hon Member
talked about 1t If 1t were a problem
of the Indian citizens, there would
be no problem to be settled 1mme
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diately 1t 1s a problem of the people
who are not Indian citizens It 1s a
problem of the people of Indian des
cent, who never were citizens of
India, but 1n whose fate for historical,
cultural and other reasons, we are
mterested Naturally, we are interest
ed 1n their fate Normally we would
not be interested in them, but both
Ceylon and we have inherited certawn
things We were both parts, a one
time, of the British Empire, and we
were all Jdubbed as British subjects
And all kmnds of things happened 1n
the Briish Empire, and a large num
ber of Indians were taken to Ceylon
and put down there 1n the iea estates
chiefly, and they are there, ani so
many of them have been lLiving there
for generations, and so many of them
have been born there I think they
are by now the citizens of Ceylon

Now, the hon Member, Dr
barayan made a very remargable
suggestior He asked ‘Why not
apply the Indonesian Chimese paral-
lel to Ceylon, e, make them choose
their natwonality?” Well, of course,
*# he had known anything about Cey
lon, he would have found that that
was the same thing that had been
said by us for many, many years
But 1t 1s the other party that i1s going
to apply, not we So, according to
us, the difficulty 1s created by the
Government of Ceylon I do ot
wish to go further into this question
But the pomt 1s that there are two

Sub

separate questions  There are the
Indian nationals there, and they
should have the rights of toreign

nationals, and they should be treated
with  the courtesy which foreign
nationals get If they are not getting
that much courtesy, then 1t 1s up to
the Government of India to pro
test  But in the final analysis, well
we may say that they are there as
guests, or they are permitted to
remain there as foreign natioaals
and they should be treated with the
same courtesy as 1s extended to
foreign nationals here in India It
does not mean that foreign nationals
should be pusheg out of the country
Anyhow their «tatus is different,
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because we are not directly responsible
for them The 8,00,000 or 9,00,000
of them—whatever that figure be—
are people of Indian descent and wha
according to us, have ceased to be
Tndian nationals, or they were Indian
nationals Their problem concerns
us chiefly because of certain histori-
cal and other reasons Now 1mn
regard to these people, we are prepar-
ed to accept them as our nationals,
if they want to  become  our
nationals, and 1f they satisfy our tests
ol nationality, because our tests of
nationality are very broad, ieg, the
fathers the grandfathers, etc, can
make them our nationals, provided
they want to But we say at the
same time that an equal opportunity
should be given to them to become
Ceylon’s nationals, 1f they so choose
That 1s exactly what Dr Subbarayan
hag saxdd Now this was more or less
agreeq to and both the Ceylon Gov
ernment and the Government of
India opened registers for those people
who wanted to apply for becoming
nationals We have mnot, I believe,
thus far rejected even a single appl-
cation And on Ceylon’s side, a very
large number of people had applied -
and to begin with the proportion of
registrations was not good, but any-
how 1t was appreciable That was
about a vear or two ago In the first
year, I am told that about 46 per
cent were registered But the pro-
portion ot registrations, recently, has
come dowm to one per cent And the
others are rejections And rejections
for what reasons® For instance, 1
remember that there are estate
labourers there, a very fine lot I can
tell you that they are a very fine lot,
because I have seen them several
times ang I admire them And I
said once in Ceylon long long ago
when 1 was not Prime Mimster—
probably in the year 1938—that a
day would come when the people 1n
Ceylon would put up a monument to
the tea estate labourers who had
come from Indra and who had done
so much for Ceylon So these people
apply for citizenship Now, they are
summoned to answer certain ques
tiong Wha{ has often happened
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there is that they have never got the
summons. It has been sent to the
estate manager, a bundle of them
possibly, And the estate manager is
not at all interested in this question.
The result is that nobody appears,
and, therefore, a large number of
applrcations are dismissed and
rejected on the ground of non-appear-
ance, And the poor people do not
even know what has happened. And
there are other reasong also for
rejections, but they are only formal
reasons.

So, now this question basically is
between the Ceylon Government and
those people. We come In as peonle
who are interested in friendly people,
because they are not our cltizens
in that sense—which we must remem-
ber, because there has Dbeen
frequent confusion about it, as the
hon. Member iust now said some-
thing as if we are doing something
to Indian nationals, If they had
been Indian nationals, the position
would have been completely different.
They are not Indian nationals, and
the Ceylon Gowvernment refuses to
make them their nationals. So,
they become Stateless people, And
the Ceylon Government apparently
do not like this idea, naturally,
because when we say that they are
not our nationals it means that we
are not going to accept them here
If the Ceylon Government push them
out, we are not going to accept them,
It 1is not a question of lack of sym-
pathy for them. We have t accept
our nationals only, if they are push-
ed out from there. But we are not
going to accept others. Therefore,
the question basically is concerning
the Ceylon Government and all these
people in that country. Whatever
the legal position about their nationa-
lity be, they are the residents
and inhabitants of Ceylon, and for
generations. We suggested to the
Ceylon Government in our receat
nessages that we would be glad
If they dealt with them directly—we
shall help, of course, wherever we
can. In fact whatever we have
said, we cannot bypass their views
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—the people themselves, They are
the real people to count, They func-
tion through their organisations,
trade unions, their associations, ete.

Now, Mr. B. C. Ghose suddenly
brought the Congress into the picture
—that they have made Goa inta
a political issue which is not a
political issue. I don’t think this is
a suitable forum for us to discuss
the Congress as such but, Sir, since
he said that, I must say that I was
very much surprised to hear that
remark of his. In this matfer the

Congress was peculiarly circum-
stanced. 1t is obvious that if the
Congress officially takes any step.

to some extent it will be thought
that it does so with the blessing of
approval of Government because of
the close association between the
two, It cannot function, therelcre,
with the same degree of freedom and
laxity as other organisations function.
In this matter we shall leave out ihe
Congress, but in view of what appear
to be certain doubts in hon, Mem-
bers’ minds, I shall relate the
sequence of events during the past
year or so. I did refer to it earlier too
today. But this question of satya
graha first arose a little over a
year ago. It aruse in the case origi-
nally of Goan  organisations—not
Indians though perhaps one or two
Indians might have been connected
with it. It was a novel gquestion for
us. It wag a question of induviduals
or small groups of 6, 7, 10 or 12—
nothing more. As I said, it was a
novel question, 1 am speaking onr
behalf of Government now—not of
what the Congress did about it—and
we were, [ shall be quite frank, not
quite clear in our minds as to how
1o deal with this novel 1ssue, We
saild and we have sard throughout
at every stage—there has been no
confusion—thdt we cannot tolerate
the masses runcuommng n this way
'[here nas never been the slightes:
doubt in any statement of anyinng
because hon, Dr, Kunzru seemed to
think that there had been. At every
stage and step, we have made that
clear and we have made it clear also
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at that stage that Goans should take

the lead and not Indians. I use the
word in the technical sense. You
may of course, call Goans as

Indians and I agree that we may. For
the moment I am using that word
and I would stick to the technical

sense. Now Mr, Ghose read out
something from what I had sa:d. That
did not mean that there was any

crime or blame attached to an Indian
doing it or that he might not be
justified in doing it because he was
an Indian. I would go a step fur-
ther., Why only an Indian, why
should not a Ceylonese or a Pakistani
or a Burmese or an Indonesian join
in the satyagraha too? From
another point of view—I am not for
the moment thinking In terms ot
the Government’s reactions to it—
the Government may stop them but
this type of satyagraha becomes ulti-
mately a type of peaceful war. I
may compare it, if I want to compare
it, to some other iype of war, let
us compare #t to the Civil War in
Spain some 25 or 28 years ago.
There was an international brigade

there. All kinds of people joined it.
You might have an  international
brigade of satyagrahis, I am just

analysing the situation,

SHRr S. N, DWIVEDY: There
a move,

Sur1 JAWAHARLAL NEHRU: What
the Government would do is another
matter., If there is an intermational
brigade, it may stop them, buvt when
you bring in satyagraha in this
way, you introduce a new method
and I for one am not at all sure hcw
this can function i#n the international
field It is a very difficult problem
for anyone to answer. I woulg say
anyhow that in individual satyagraha,
if a single individual’s conscience
impelg him to do something. I can-
not stop him. I may stop him physi-
cally but if a man’s conscience impels
him to do something, then my
attempt to stop him, except physically,
fails. Now, there was a very curious
idea of satyagraha—because # is a
modern idea of satyagraha by people
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who have never indulged in satya-
graha previously or understood what
it meant—that they should comrmnit
a breach of the law and shoulg not
suffer the consequences thereof, I¢
is a very extraordinary idea. The
very essense of satyagraha is that
you should suffer for it; otherwise it
is not satyagraha.

Surr BHUPESH GUPTA:
have suffered,

SHrRI JAWAHARLAL NEHRU: I am
not talking about Goa. I am talking
generally. It is very likely and, of
course, in Goa they have suffered, 1
am saying that it often Thappens
that people complain because of the
natural consequences of some breach
of the law. The natural consequence
of breach of the law ¥ punishment—
whether it is fine or jail or whatever
it may be., Then they complain that
in this free Ind¥a we are punished.
But free or unfree, if a law is broken,
the consequences flow fromn it. If the
law is wrong, change the law—it is
a different matter. But anyhow it
is not satyagraha unless you suffer
the consequences from it. In fact it
becomes a joke—not satyagraha, In
Goa this  di#ficulty did not arise.
There has been a great deal of suf-
fering—tremendous. Anyhow it start-
ed. Throughout this period, as I
said, we laig it down clearly that we
would not encourage or permit mass
satyagraha, Again, may I explain,
we said “by Indians”: there was mno
question of satyagraha by Goans, out-
side in India. What i§ going to hap-
pen inside Goa # not our concern
and we are not issuing directives to

They

Geoans. They may have mass satya-
graha, If so, whether # is lawful—
that is a  different matter. It is

unlikely under the Portuguese admini-
stration. That hag been clear through-
out. There has been some doubt about
individual satyagraha. That is from
the Gavernmental point of view. We
said that Goans should do it, not
because Indians were not entitled to
do it but because we did not wish to
create any imposition on the people
of Goa, or on the Goans or to make
people think that it is easy enough
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that India has vast numbers of people
just to swamp Goa by sheer weight
of numbers. It is a possibility, The
possibility may end in disaster—shoot-
ing, killing, etc. That is a different
matter, We did not want to do so.
It is not satyagraha, wnatever it is,
and no Government can supinely look
on when large numbers of people
take matters, international matters,
into their own hands and cresg the
border into another territory. There-
fore, in no event could the Govern-
ment agree to any large scale entry
like this. The difficulties arose in
actual operation. We stopped entries
in many places and closed the borders
except in one place. but the border—
I forget it—is a pretty long border,
full of jungles and it is almost physi-
cally impossible to stop odd indivi-

duals from going in, or even little
groups unless we keep watch and
ward for every yard of that area.

But it is perfectly true that we did
not mind very much governmentally
a few odd persuns going in, and so
they went in and we had some doubt
in our own mind whether it would
be legitimate for us to stop them
because it did not create, so long as
the numbers were small, a problem.
It did not create a problem as large
niumbers or overwhelming bodies
would, It remained in the individual
stage, individuals taking the risk of
suffering and even death, if you like,
in protesting against the Portuguese
Government there. We may have
been right or wrong, as I said. It
was a difficult matter and has been,
both on its theoretical and philoso-

phical side and #ts practical side,
troubling us a great deal,
Dr Kunzru referred to somethiag

I said at a Press conference I read
it, but I really do not understand
what troubles him, except that I
have told him we were all the time
making this distinction, rather itwo
distinctions, between mass and
individual and, between Indian and

Goan. It is true that gradually there
was a tendency in the course of the
last year for iadividual Indians to
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join the Goans, small numbers of
them. And it is true that we knew
about it. It being a little difficult to
have scrutiny and enquiry about a
few persons, no particular  step was
taken, But matters came to a head
only recently, from the 15th of August
and a little before that, Reference
was made to the speech I made on
Independence Day here. I do not
remember exactly my words: but
what I said was that our minds and
hearls were rather heavy, because of
the thought of what might happen on
the Goa border. In fact, we did not
know what was going to happen and
what happened came as a great shock
to wus. But that presentiment that
something evil like that might happen
was in my mind and I referred to it.
And certainly even though govern-
mentally I may stop people from
going there, I certainly thought it
very improper to condemn them
wholesale on that or any wther occa-
sion,

Sir1 BHUPESH GUPTA: May 1
draw the Prime Minister's attention
to what he said on that occasion from
the report in the “Times of India” of
August 16th? The report says:

“Addressing a mammoth gather-

ing from the ramparts of the Red
Fort, Mr. Nehru wished the Goa
satyagrahis ‘mubarak” with the

injunction that as true satyagrahis,
they should be completely peaceful
and, if necessary, suffer bravely
without expecting armeq support
from India.”

"SR JAWAHARLAL NEHRU: Ex-
cellent sentiments.

Another thing I was asked was why
we did not apply economic sanctions
earlier. Well, as a matter of fact
we progressiv‘ely have been applying
them for a considerable {ime past,
But economic sanctions take some
time. We must also remember that
we have been till recently in diplo-
matic association with Portugal and
one does not have economic warfare
with a country with which one s
associated in various ways. So there
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has been this process for the last, I !

should say almost a year or eight,
nine or ten months This process has
been gong on Sometimes =notice has
been required and notice wasg given
But all these things stopped two or
three months later or some months
later Complete severance of eco10
mic relations coulg only follow seve
rance of political relations That has
taken place now and so the other has
also taken place

I did not quite understand when
one hon Member talked about our
relationship with the head of the
Commonwealth, meaning thereby, I
think the United Kingdom Well the
United Kingdom 15 not the head of
the Commonwealth

Suri BHUPESH GUPTA But 1t 1s
de facto

Surr JAWAHARLAL NEHRU No,
nerther de facto nor anything It 1s
not 1n any sense None of these
countries 1s the head Perhaps, the
hon Member thinks of the Kmg or
the Queen of England as the formal

head The UK 1s not the head of
the Commonwealth or any other
organisation I Jo not know what

the hen Member means by relation
ship Our relationship with the
United Kingdom 1s exactly on a »ar
with our relationship with let us
say, France or with Russia except for
the fact that we meet once g year
or have conferences where we
exchange views and discuss matters,
and sometimes get reports from each
other about world conditions  There
1s no legal relationship in these mat
ters But take Burma Burma is
rot 1n the Commonwealth but we
are much more ntimately comnected
with Burma than with any country in
the Commonwealth It » a matter
of mutual relatwonship with other
countries

There are a few other small matters
but I do not think I should take up
more time on them The hon lady
Member sitting behind me said some
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thing about numerous revolts ~ and
msurrections in Goa, As a matter of
fact the history of Goa for the last
800 years or meore 15 full of {tragic
episodes, beginning with the
Inqusition there But I do not think
1t 1s worthwhile our going back and
thinking of those past tragedies We
have to deal with the situation of
today And in this srtuation I will
again explain what our approach 1s
to these questions We do not say
that Goa 1s not gomg to be merged
with India I think that is inevitable.
But what I say is this, that stress has
to be laid on the factor of the Portu
guese leaving Goa It 1s a question
of emphasis, of stress rather than the

fact of Goa 1mmediately merging
with India That 1s the second step
which I have no doubt, will be

taken, because all the circumstances
are 1n its favour But we are not
prepared to tolerate anyhnw the pre
sence of a foreign colonial power I
do draw a distinctron—not that 1t is
necessary—hut we are ot prepared
to tolerate the presence of the Portu-
guese in Goa, even 1if the Goans want
them to be there So there rs that
distinction I am not prepared to
1mpose myself on the Goans That 1s
for them to coasider, completely But
the presence of the foreign co'omal
power on the mainland of India 1s a
matter mm which I am also interested

fremendously not only the Goans
But these are theoretical considera
tions I think 1n thigs House or In

the other place I ventured to say
that 1t must be understood hy every
one that no foreign power can have
a foot-hold on the mainlang of
India now or in the future This must
be clearly understood This 1s by
no means a kimd of reflex of the
Munroe Doctrine of America That
18 something much vaster and much
bigger But 1f you like you may
compare #% with some such idea 1n
the Iimited Indian continental region
But a foreign power, whoever 1t
might be that foreign power cannot
have any foot hold here I think 1t
15 1n that context that we should
look at th¥s Goan question ‘There 15
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no intention of grabbing Goa c¢r of
our desiring to extend the Indian
Union in this way. We have no
doubt that Goa, being part of India,
has to become part of the Indian
Uaion. It will, because they wish to
become so, not because we push them
into it.

I believe there are some amend-
ments which refer to the “Panch
Shila.” Now, this word, oddly

enough, has not only caught the fancy
of our people in thig country, but o
some extent is getting known in other
countries too. It ¥ odd, but some-
times when a word or phrase is used
which is in tune with the spirit of
the times, it catches on. Otherwise
it simply drops. The House knows
that “Panch Shila” are words used in
India for long ages past. I am not a
scholar, as every one knows, but
they meant, I take it, certain foun-
dations of character; they were not
used in the international sense. We
used those words from time to time
and, later, in modern times, the Indo-
nesian Republic adopted this phrase
for its own Constitutional founda-
tions, in a somewhat different sense.
I do not know who used these words
here in India in thi¥s new context but,
whoever may have used it, it became
current coin very soon. I think it is
a good thing if we can combine this
present #dea of “Panch S$hila”, which
marks our international relationships
also, with the old idea of raising of
character. If those two are ccmbin-
ed, I think we might well be able to
deal with most of our problems and
solve them satisfactorily. Now, at
a moment of great change in the
world—great change in many ways,
political of course, big changes In
regard to cold war, ete., gradually
coming down, evean major changes
which might affect the whole life of
human  beings; that s, atomic
energy and the new forces that have
been placed at the disposal of man;
we see in it the magnificent sweep of
the historic forces at work—it is a
little difficult to see the full picture,

[ RAJYA SABHA ]
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or to avoid being swept off one's

feet occasionally, or to avoid getting
lost in smaller problems. At any
rate, I think we should try, first of
all, to have some anchorage on pria-
ciples, etc; secondly, to try to see
the full picture and then try to do
one’s best. What happens subse-
quently lies in the lap of the gods.

MR, CHAIRMAN: We shall take up
the amendments now.

Sur1 K, S. HEGDE: I would like
to withdraw my amendment.
The amendment* was, by Ileave,

withdrawn.
-1 1] Tﬂ;!ﬂ'! : H"L CWFI\ lﬁﬁ‘kﬁ' &t ?-ﬁ"c'f
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The amendment*
withdrawn.

was, by leave,

Mr CHAIRMAN: The question is:

“That at the end of the motion,
the following be added, n~mely:

‘and having considered the
same, this House ¥ of cpinion
that more positive and effective
steps be taken for the early
liberation of Goa from Portuguese
colonial rule’.”

The motion was negatived.

MR, CHAIRMAN: The question is:

“That at the end of the motion, the
following be added, namely:

‘and having considered the
same, this House deplores the in-
tention of the Government to ban
all satyagraha by Indians in Goa
and is of opinion that more effec-
tive steps should be taken to libe-
rate Goa and other territorides from
Portuguese occupation and merge
the same with India at an early
date’.”

The motion was negatived.

*For texts of amendments, vide col. .
2100 supra.
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IR, CHAIRMAN: The question is’ ]
“That at the end of the motion,
the following be added, namely:—

‘and having considered the
same, this House approves the
foreign policy pursued by Gov-

ernment which has led especially
to the acceptance by many coun-
tries of the principles of Pancha
Shila and to the easing of the
international tension, thus promot-
ing the cause of world peace’.”

The motion was adopied.

[ 6 SEP. 1955 ]

MR, CHAIRMAN: I shall put the
motion, as amended, to the House.

MR, CHAIRMAN: The question is:

“That
situation

the present internationa
any the policy cf the
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Government of India in relation
thereto be taken into cosideration

and having considered the same,
this House approves the foreign
policy pursuedq by  Government

which has led especially to the
acceptance by many countries of the
principles of Panch Shila and to the
easing of the international tension,
thus promoting the cause of worla
peace.”

The motion was adopted.

MRr. CHAIRMAN: The House stands
adjourned till 11 a.mM. tomorrow.

The House then adjourﬁed
at two minutes to six of the
clock till eleven of the clock
on Wednesday, the 7th Sep-
tember 1955.



